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LEGISLATIVE ASSEMBLY.

Wadncaday, 10th March, 1926.

The Assembly met in the Asscmbly ‘Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

DrrutatioN outr oF INDIA AT STATE EXrENsE oF Orricia, MEMDERS
OF THE PRESENT LEGISLATIVE ASSEMBLY.

1163. *Mr. Gaya Prasad 8ingh: Will the Government be pleased to lay
on the table a statement showing the mames of official Members of the
present Leglslatnve Assembly, who were sent out of India at Btate expense

(if any) and giving the following particulars:—

Object | Year Total
of | of expenu Remarxs.

Nuames s
of Where . .
visit, visit. incurre:

Number.
Members. sent.

The Honourable 8ir Alexander Muddiman: Before official Members of
the present Assembly, if any, were sent on deputation out of India at Btate
expense, they would probably have resigned their membership. If would
also be difficult in most cases to decide whether such deputations were con-
nected with their former membership of the Assembly or not. In these
circumstances, any information on the lines agked for would probably be
very mlslea.dmg, and I think no public purpose would be served by collect-
ing and supplying it.

AxxNvar, INcreMeENTS OF INCOME-TAX OFPICERS IN SIND.

1164. *Mr. Harchandral Vishindas: (a) Is it a fact that in some provinces
Income-tax Officers get annual increments of Rs. 40 whilst in Sind they

get only Rg. 80 every two years?

(b) If so, do Government propose to allow the Sind officers also the
game increment of Re. 40 a year?

The Honourable 8ir Basil Blackett: (a) Yes. The sceles of pay vary in
different provinces according to local circumstances. The Income-tax Officers
in 8ind are on the same scale of pay as those in Bombay Presidency proper.

(b) The answer is in the negative.
( 22256 ) 4
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Pay or Insrecrors aND ExaMiNems 1IN THE INcoME-Tax DEePARTMENT
1Ny SinD.

1165. *Mr. Harchandral Vishindas: Is it a fact that in some provinces
the Inspectors and Examiners of Income-tax are given pay at Re. 250 to
Rs. 500 and Rs. 150 to Rs. 250, whereas in Sind the above officers get
Rs. 150 to Rs. 825? If so, do Government propose to accord to Sind officers
the treatment accorded to similar officers of the other provinces?

The Honourable 8ir Basil Blacket!: The pay of Inspectors and Examiners
in the Income-tax Department in Sind (to which the Honourable Member
. presumably refers) is as he has stated. The pay of officers of this class
varies from Province to Province according to local conditions. The pay of
Inspectore does not rise to Rs. 500 anywhere except in Bombay City. The
pay of both classes of officers is higher in Sind than anywhere else in India
except Bombay City and Burma, and the Government see no reason to
increase it.

Pay oF EXaMINERS AND INSPECTORS IN THE INCOME-1aX DEPARTMENT.

1166. *Mr. Harchandral Vishindas: (a) Is it o fact that owing to the
Fundamental Rules on the introduction of the reorganization scheme, some
Examiners and Inspectors of Income-tax suffered in pay and that their
juniors got more pay?

(b) Is it a fact that the Commissioner of Income-tax of Bombay
brought this anomaly and hardship to the notice of the Central Board of
Revenue, suggesting redress, but to no effect ?

(c) Is it & fact that last year it was promised that the cases of these -
men would-be duly considered, but that promise has not yet been fulfilled ?

(d) Do Government propose to remedy the hardship referred to, by sanc-
tioning the grant of adequate pay to the sufferers with effect from the date
of the introduction of the reorganization scheme?

'The Honourable Sir Basil Blackett: It does not appear that the Govern-
ment have received any representations on this subject.

ANNUAT INCREMENTS OF IxSPECTORS AND EXAMINERS IN THE INCOME-
TaX DEPARTMENT IN SIND.

1167. *Mr. Harchandrai Vighindas: (a) Is it & fact that in the mufassil
of the Bombay Presidency proper the Inspectors and Examiners of Income-
tax get'increments of Rs. 15 every year whilst in Bind they get Rs. 25
every two years? :

(b) If so, do Government propose to remove the inequality ?

The Honourable Sir Basil Blackett: (a) Yes, but the scales as a whole
are more liberal in Sind than in the mufassil Districts of the Bombay
Presidency proper. ' '

(b) I would refer to the reply that I have just given to the Honourable
Membper’s question No. 1165.
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‘(GRADING OF SUBORDINATES IN THE INCOME-TAX DEPARTMENT DRAWING
Rs. 200 pEp MENsEM A8 THirD Crass QFFICERS FOR THE
PURTOSES OF TRAVELLING ALLOWANCES,

1168. *Mr, Harchandrai Vishindas: (a) Is it a fact that the subordinates
in the Income-Tax Department drawing Rs. 200 p. m. are treated as third
class officers for the purposes of travelling allowance whereag subordinates
of the Provincial Government on the same pay arc treated as officers of
second class for the above purposes?

(b) If so, do Governmaems propose to treat these officers equally in the
matter of travelling allowances?

The Honourable Sir Basil Blackstt: (a) Under the Bupplementary Rules
issued by the Government of India, the subordinates in question are treated
as third class officers. The Government are not aware whether under the
Supplementary Rules of the Government of Bombay, subordinates of the

Provincial Government on the same rate of pay are treated as officers of
the second class.

(b) The Government of India are not prepared to accept the principle
that their Bupplementary Rules should be superseded by the SBupplementary
TRules framed by the Provincial Governments.

ADEQUATE REPRESENTATION OF INDIANB IN THE PROTPOSED LEGISLATIVE
AsspMBLY IN TANGANYIKA.

1189. *8ir Darcy Lindsay: (¢) Have Government reeeived any informa-
lion regarding an important statement made very recently by His Excel-
lency the Governor of Tanganyika that it was his intention this year
to create a Legislative Assembly to assist in the administration of the
‘Tanganyika Territory ?

(b) If the amswer is in the affirmative have Government taken immediate
steps to represent to the Colonial Office that the large Indian community
settled in Tanganyika should ‘be granted adequate representation in the
Legislative Assembly? s '

Mr. J. W. Bhore: The answer to both parts of the question is in the
affirmative.

Tue Has Prorivacr or 1026, _
1170. *Haji Wajihuddin: Will the Government be pleased to state:
(a) the number of pilgrims that went to Hedjaz in the pilgrim
season of 1925, both from Bombay and Karachi? s

(b) the number of ships that carried these pilgrims from Bombay and
Karachi? -

{c) the number of pilgrims that purchased refurn tic']‘m{;s from the
shipping companies at both places?

{d) the number of pilgrims that deposited Rs. 70, with the Govern-
ment at Bombay and Karachi?

(e) the number of pilgrims that purchased only single outward fickets
from Bombay and Karachi?

A2



2228 LEGISLATIVE ASSEMBLY. [10TE MaR. 1926.

(f) the number of pilgrims that sailed without ticket, (i) from Karachi,
(ii) from Bombay? ‘

(9) the number of pllgnms that retumed from the Hed]az after the
H&]?

(k) the numter of pilgrims’ that dled on the pi]grxm sh}ps eh route
to Rabigh and back?

(i) the number of pilgrims’ kllled or found missing in the 'Hed]nz?

(7) the number of poor pilgrims that were brought to India at the
expenses of the Government or any of the shipping companies ?

(k) the amount handed over to the companles from the deposits of
the return passage money? - : :

() the amount refunded to (i) pllgnms not using pilgrims’ ships on
their return journey, (ii) the heirs of the deceased pilgrims?

(m) the amount still lying with the Government unclaimed or
unpaid ?

Mr. J. W. Bhore: (a), (c), (d), (¢) and (f). The Honourable Member is.
i%f.;rred to my reply to his unstarred question No. 36 on the 25th August,

5

(b) 8.

(9) 2,600.

(h) 4 deaths are reported to have occurred on the return voyage from
Rabigh. Information regarding deaths on the outward voyage has been
called for and will be communicated to the Honourable Member on its
receipt. .

(i) The only case that came to the notice of Government was one Indian
pilgrim killed by robbers.

() 187 by the Government of India and 8 by Messrs. Tumer, Morrison

Co.

(k), () and (m). The infotmation has heen called for and will be com-
municated to the Honourable Member on its receipt.

Reruxp 1o Has Prrcrids or vxvsep Drrosit MoNey ?

1171. *Ha}l Wajihuddin: Is it a fact that pilgrims had to undergo great
hardships in taking back their unused deposit money ?

Mr. J. W. Bhore: The Government of India have huherto not received
any such complmnt

DisrosaL or TiiE ProrERTY oF Has Preriws wxo prigp ox Boarp
A Pineriv Snre,

1172 'El]l Wajthuddin: Will the Government place on the table a list
showing, (i) name, nationality, and place of residence of each pilgrim who
died on a pilgrim ship? (ii) money and property taken into its custody by
the shipping company and handed over to the Government in due course?
(iii) whether the same has been handed over to the heirs of the deceased; if
not, why not? (iv) how much money in all is lying with the Government
unclaimed or unpaid and what the Govemment propose to do with such
amount ?
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Mr, J. W. Bhore: The question does not indicate the perigd for which

the informalion is required, but the Government of Bombay has been asked

to give the tequisite information in respect of the pilgrim season of 1925.
On receipt it ‘will be supplied to the Honourable Member.

QuaranTINE DrEs AT KaMarax.

1178, *Haji Wajihuddin: Will the Government furnish a statement
showing (i) the amnual income from the quarantine dues at Kamaran
derived from the pilgrims for the last five years, (ii) annual expenditure
incurred on quarantine orrangements at Kamaran for the last five years,
(iii) amount spent. on the administration of Kamaran Island for the last
five years from the quarantine duties, (iv) amount still lying with the
‘Government ?

Mr, J. W. Bhore: The accounts of the Kamaran Administration are now
unl:ier scrutiny and Government are unable at present to give the information
-asked for. h

QUARANTINE ARRANGEMENTS For HaJ PILGRIMs aT KaManran.

1174, *Hajl Wajihuddin: (a) Will the sGovernment explain why the
‘pilgrims only have to:suffer the trouble of quarantine examination while all
other travellers going from India to eny ofhef parts of the world even to
Arabia in the non-pilgrim season are immune from similar treatment?

(b) Is it a fact that a pilgrim has to pay Rs. 10 at this quarantine
station at Kamaran? Will the Government state when this practioe is

‘going to be abolished ?

Mr, J. W. Bhore: (a) As the Honourable Member is aware, the quaran-
‘tine arrangements for pilgrims at Kamaran are based on the provisions of
the Paris International Banitary €onvention. The object is to safeguard
‘the health of the pilgrims against the risk of the spread of infectious diseases
by pilgrims proceeding to the Hedjaz.: ‘

(b) A fee of Rs. 10 is levied on pilgrims of all nationalitics at Kamaran,
except in the case ©of children under 7 years of age and  pilgrims conveyed
by ships on which the number of pilgrims does not exceed 5 per cent: of
the registered tonnage. The abolition of this practice is not contemplated.

Uncrarmep Passace MoNEY oN ACCOUNT oF UNUSED ReruuN Courons
1s30ED T0 Hay.

1175. *Hafi Wajlhuddin: (a) Is it a fact that s large amount of unused
return passagermoney of the deceased Indians, Bokharis, Chinese - and
other non-Indian -pilgrims remains unclaimed and unrefunded with the
shipping companies each year?

. (b) If .80, how much money is with the Goverpment and how much
with. the shipping companies?..

(c) Do Government propose to use such sums .and all ather simpilar sums
lying with the Government or shipping companies for the benefit of the
pilgrims? ‘ :



2230 LEGISLATIVE ASSEMBLY. [10te Mar. 1926.

' Mr. J, W, Bhore: (a) The Goverrment of India have no information.

(b) So far as Government are aware no sum represeﬁtmg unclaimed
passage money on account of unused return coupons is at present in the
possession of Government. They have no information as to what amount

of such pussage money, if any, is in the possession of the shipping com-
panies.

(*) The Government of India are considering the framing &f rules under
clause {qq) in sub-section (1) of section 218 of the Indian Merchant Shipping:
“Act, '1928, as amended by Act XI of 1925, so as to provide that such un-
claimed passage money shall, in future, lapsa to Government after a pres-
eribed ‘period and be applied for the beneﬁt of the pilgrims,

UrinisaTiox or INTEREST DERIVED FROM THE Dzmsn Movn oy Ha.r
Pn GRIMS.

1176. *Hajl Wajihuddin: How much interest did  the Governinent
receive from the pilgrims’ deposit money and on what object was il
utilised ?

Mr, J, W, Bhore: Complete information regarding the amount of intercst
reccived is not available but a sum of Rs. 6,800 approximately appears to
have been realised as interest on the deposits made by pilgrimg during the
pilgrim seasons of 1924 and 1935, -till the .end of June last. The.Govern-
ment of India havé directed that the receipts from interest should be utilised
for meeting the extra expenditure in connection wﬂ:h the working of the
pllgnm depoeut system.

Miepican Starr oy Pruerin SHIps, x

‘1177, *Hajl Wajilhuddin: Is it a fect that last vear complmnts were
-ms.de by the pilgrims about'the mcompatency of the medical staff on
‘board the pilgrim ships? Will the - Gowernment ascertain from: the Captains
of the pilgrim ships and also from shipping companies if they received amy
complaints such as thosc referred to above?

Mr, J. W. Bhore: No complaint of the nature indicated by the Honour-
able Member was received by the Government of India last year. The
Bombay Government have been asked to make the inquiry suggested in
the concluding portion of the question.

Mepicar, ARrRANGEMENTS oN Pinorim Suirs,

1178. *Hajl Wajthuddin: (a) Has the Government seem the report of
the Khilafat Delogation of 1925 as to the incompeténey 'of medical
arrangements and the advisability of kecping also & Tibbi Hakim on board
each pilgrim ship for the treatment of pilgrims?

(b) Do Government propose to make arrangements in future with the
shipping companies to employ Indian Hakims also for the Haj season?

Mr. J. W. Bhore: () No.

(b) The Government have no power to make shipping companies employ
Heakims on pilgrim ships.
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1
EXPENDITURE ON THE MEDICAL STAFF SENT FROM THE JEDDAH CONSULATE
To MEcCCA To LOOK AFTER InDIAN PIrcrrius..

1179, *Haji Wajthuddin: Will the Government state: _
(@) the amount of expenses incurred on medical sta.ﬁ sent from Jeddah
Consulate to Mecca to look after Indian pilgrims;

0 (b) number of patients treated; and
(c) cost of medicine distributed to the poor in Mecca?

SERVICES RENDERED 7o lIxviax Pinanims By TnE Jrvpaiw
Mepicat Srary,

1180. *Haji Wajihuddin: (a) Is it a fact thet the medical staff sent
from Jeddah gave practically no help to the pilgrims as their chests of
medicines were left behind at Rabigh and they themselves performed
the Haj and returned to Jeddah without giving any help to the sick at all?

(b) Will the Government state how much money is paid from the
Indian treasury to the Jeddah Consulate for this medical mission, and do
Government propose to discontinue such payment in future?

. N

8ir Denys Bray: With your permission, Sir, I propose to answer questions
No..1179 and No. 1180 together. During the last pilgrimage just under
£200-was spent over the degpatch of the Tndian dootor and staff from Jeddah
to Rabigh and Mecca.  Surplus medical stores were left at Rabigh, but
the medical staff took medicine cheats to Arafat and Mina and treated all
who applied for treatment. No record was kept of the cost of the medicine
distributed or the number treated, but the Indian doctor puts it at over 200.

As the Honourable Member knows, the conditions: of the last pilgrimage
were abnormal. The pilgrimage was very small and the health of the pil-
grims ‘partly in consequence unusually good. About Rs. 20,600 are paid
annually from Indian revenues for the maintenance of the medical staff at
Jeddah. Government believe that the staff render very valuable services
to the Indian pilgrims and have no intention of discontinuing the expendi-

ture.

EXPENDITURE IN CONNECTION WITH THE INDIAN PineriMace OFFICER.

1181. *Haji Wajihuddin: How much rﬂoney was spent on the Protector
of the pilgrims sent last year from Aden by the last pilgrim ship? Is it a
fact that the pilgrims derive no benefit from expenditure of such money?

Mr. J. W. Bhore: The Honourable Member is presumably referring to
the Indian Pilgrimage Officer who was sent to Rabigh. The expenditure
amounted to Rs. 4,200 approximately. The Government of India do not
share the opinion that pilgrims derive no benefit from such expenditure.

CoMmUNIST PROPAGANDA AMONGST THE INDIAX STUDENTS IN THE
UxNtversity or OXFoRD.

1182. *Mr. Chaman Lall: 1. Are Government aware that the Honourable
the Home Membter read a letter published in the London Times, -f
January 26th last, signed by the Vice-Chancellor of the Oxford University,
in the course of the debate on the Bengal State Prisoners Regulation

Repeal Bill?



2232 LEGISLATIVE ASSEMBLY. [10TH Mar. 1926.

2. Is it a fact that the Honoureble the Home Member said that ‘‘ an
independent authority '’ (i.e., the Vice-Chancellor and Proctors) ‘‘ investi-
gated the mattier and found that these subterranean and cowardly methods
were being adopted '' to infect Indian studemts with :communistic pro-
paganda?

8. Is it a fact that the two undergraduates at Oxford who signed the
undertaking mentioned by the Honourable the Home Member were not
Indians?

CoMMUNIST PROPAGANDA AMONGST THE INDIAN STUDENTS IN THE
Ux~iversitY or OxrorD.

1183. *Mr. Chaman Lall: Has the following correspondence appearing
in the Indian Daily Mail,” February 26th, 1926, 'been brought to the
notice of the Honourable the Homé Member:

.

*“ INDIANS AT OXFORD.
A Lie Refuted.

To tee Epitor, THE ‘‘ INDIAN DAy Mam.”

Sir,~Large pro.sinence was given in_the Indian papers some time back regardin

ie Comimunist activity amongst the Indian students at Oxford. I am sarprise
to see that the British news services have not 'supplied the Indian newspapers with
some- alecrity :the news that the two undergraduates that were made to sign an
agreement by the Vice-Chancellor of Oxford were not Indians. o

In fairness to Indian students at Cambridge and Oxford whom some of the
British newspapers love to attack at every oonceivable opportunity, I: rat:.at you
to give prominence in your esteemed paper, to a letter m Bir Atul tter)ee,
High Commissioner for India, London, to the Editor of the ‘‘ Times .

‘A MEMBER OF CAMBRIDGE MAJLIS.”

INDIANS AT OXFORD.

The following letter appeared in ‘‘ The Times' in mail week :—

Following upon the letter from the Vice-Chancellor of Oxford University which
vou published in your issue of January 26 last on the subject of the action recently
taken by the Vice-Chancéllor and Proctors, I am permitted by the courtesy of the
Vice-Chancellor to state that neither of the two undergraduates against w{om dis-
ciplinary action was taken was an Indian. I should be glad if you will kindly give
publicity to this statement in order that any possible misapprehension on the subject
may be removed. ' .

ATUL C. CHATTERJEE.”

The Honourable Sir Alexander Muddiman: With your permission I pro-
pose to reply to questions Nos. 1182 and 1183 in a single answer. I have
carefully cxamined the reports of the debate and can find nothing in what
I said which suggests that the Communist propagandists at Oxford were
Indians, which is not of course the case. On the contrary the point which
I was very clearly making was the disreputdble character of the attempts
made to tamper with the loyalty of Indian students at Oxford and to induce
them to take up revolutionary activities and the necessity of protecting them
from such attempts. I am glad of this opportunity to associate myself with
the Honourable and absent Member in the desire, which his questions imply,
to exonerafe the Indian students from Communist activities of this character.
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No~N-ruBricaTioN OF VoruyMe II ofF TtHe Ixpiax Jairns CowMrirrer
REerorr.

1184, *Mr. K. 0. Neogy: What are the reasons’ for the non-publication
of Volume II of the Indian Jails Committee Report (1919-20)?

Evipexce§or LiecTeNaNT-CoroNkL MULVANY BEFORE THE INDIAN Jaiis
COMMITTEE ON THE QUESTION OF THE TREATMENT oF STATE PR1SONKKS.

1185. *Mr, K. 0. Neogy: (a) When was the attention of Government
first drawn to the evidence of Lieutenant-Colonel Mulvany before the
Indian Jails Committec on the question .of the treatment of State prisoners,
and the correspondence between the said officer and the Inspector-General
of Prisons, Bengal, .on the same subject? ' ‘

(b) What action did Government take in the matter thereafter? Did
Government make any inquiries into the truth or otherwise of Lieutenant-
Colonel Mulvany’s allegations?

L1evTENANT-CoLONEL MULVANY’S STATEMENT BRGABDING THE TREATMENT
OF STATE PRISONERS.

1186. *Mr. K. 0. Neogy: (a) Is it a fact that, as stated by Lieutenant-
Oolonel Mulvany, the degree of confinement to which the State prisoners
were to be subjected to was diotated by the police?

(b) Is it a fact that Bengal Regulation'- III of 1818 contemplates
that the said degree of confinement is a matter to he determined by the
Gc;yer;)ment of India, and not by any Local Government—far less the
police : :

NaMes or STATE PRISONERS WHO WERK UNDER THE CHARGE OF
LigvTENaNT-COT.ONEL MULVANY.

1187. *Mr. K. 0. Neogy: Will Government be pleased to state the
names of State prisoners who were under the charge.of Lieutenant-Colonel
Mulvany, or about whom the said officer had personal experience in his
official capacify, prior to the statement made by him to the Indian Jails
Committee? ‘

The Honourabls Sir Alexander Muddiman: I propose, Sir, with your
permission, o reply to questions Nos. 1184 to 1187 in a single answer.

2. The cvidence of the Jails Committee was not published because it was
considered that publication would serve no public purpose and most of the
evidence has been taken in public.

8. The attention of Government was particularly drawn to Lieutenant-
Colonel Mulvany's evidence in July, 1921, some months after the decision
not to publish the evidence generally had been reached. Government took
no action in the matter.

4. Licutenant-Colonel Mulvany’s statcment that he was informed that
the degree of confinement wag dictated by the police was based on the
statement contained in a letter from the Inspector General of Jails to the
effect that the degree of solitary confinement was dictated by the police
need of separating State prisoners from each other as well ag from other
prisoners. As the Honourable Member is aware, the nature of the confine-
ment of such prisoners is determilned not by the police but by the Governor
General in Couneil.
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5. 1 am unable to give the names of the prisoners who were -under-
Lieutenant-Colonel Mulvany’s charge. The information is not immediafely
available and could only be obtained at a cost of much time and labour.

Diwan Bahadur T. Rangachariar: Have the Government taken any
action ngainst the officer who was responsible for manipulating these
reports ? '

The Honourable Sir Alexander Muddiman: The officer in question has:
pussed to a higher authority.

Diwan Bahadur T, Rangachariar: May I ask why no action was taken-
by the Government with reference, to the statement made by Tlieutenant-.
Colonel Mulvany ?

The Homourable Sir Alexander Muddiman: Because, Sir, those state--
ments  were  considered by the Jails Committee and were obviously.
not accepted by that Committee.

‘Diwan Bahadur T. Rangachariar: Did the Government consider: the
deblmbxhty of issuing instructions that such' a procedure should not be-
adopted in future? . .

‘The Honourable Sir Alexander l!udd.hnm' What proceduro')

- -Diwan Bahadur T. Rangachariar: I mean instructions not to manipu-
Jate these reports for Simla consumption?

The Honourable Sir Alexander Muddiman: I am not aware why any-
body should issue instructions that my officers should not manipulate
reports. They are not in the habit of doing so.

Diwan Bahadur T. Rangachariar: But this is one instance.

The Honourable Sir Alexander Muddtman: I am certainly not prepared
to issue instructions which indicate that officers of Government are in the
habit of manipulating reports.

Mr, K. 0. Neogy: Is it the case of Government that Colonel Mulvany
made deliberate mis-statements before the Jajls Committee?

The Honourable Sir Alexander Muddiman: Sir, this event happened
some years ngo and it is impossible for me to ascertain at this date what
were the reasons which the Jails Committee had for disbelieving the
evidence of this officer.

Mr, K. 0. Neogy: Are there no records in the office of my Honourable
friend to show what action Government took on the evidence of Colonel
Mulvany ?

The Honourable Sir Alexander Muddiman: I have already told the
Honourable Member that the Government tock no action because the
evidence of the officer was not accepted by the Committee before whom
he gave evidence.

Diwan Bahadur M. Ramachandra Rao: I would like to know whether
there is anything in the Report of the Jails Committee to show that the
statements of this gentleman have not been accepted.
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The Honourable Sir Alexander Muddiman: Yes, Sir. If the Honour-
able Member will read the Report he will see that they have found that
political prisoners were well treated.

Diwan Bahadur M. Ramachandra BRao: Wus there any reference to the
stutement made by Colonel Mulvany? - '

The Honourable Sir Alexander Muddiman: The Leport is & public
document and is open to my Honourable friend as much as to me.

Diwan Bahadur M. Ramachandra Rao: May I inform the Honourable
Member that, so far as 1 know, there is absolutely no reference to any
statement by Colonel Mulvany?

Thoe Honourable Sir Alexander Muddiman: I am obliged to the
Honourable Member for the information.
[]

Mr, B. Dag: With reference to question No. 1186 regarding the degree
of confinement of State prisoners and the treatment  they receive, are
Government aware that the Gavernments of Burma and Madras have
both said that they are treating thc State prisomers as they have been
directed by the Government of India? And are Government aware that
every Provincial Government so far has said that the ill-treatment of
State prisoners is due to the rules and regulations framed by the Govern-
ment of India and that the Government of India arc solely responsible
for that ill-treatment?

The Honourable Sir Alexander Muddiman: The Honourable Member
evidently did not listen to my answer. 1 told him then that Iegulation
III prisoners are confined under the orders of the Governor General in

Council.

Mr. K, 0. Neogy: Is the position of the Honourable Member this, that
the statement made by Coloncl Mulvany to the effect that the degree of
confinement with regard to State prisoners is dictated by the police,
is untrue?

The Honourable Sir Alexander Muddiman: I have already given that
information in my reply. I said there, if the Honourable Member heard
it, that Lieutenant-Colonel Mulvany's statement that he was informed
that the degree of confinement was dictated by the police was based on
the statement contained in a letter from the Inspector General of Jails
to the effect that the degree of solitary confinement was dictated by the
police need of separating State prisoners from each other as well as from
other prisoners. As the Honourable Member iz aware, the nature of
the confinement of such prisoners is determined not by the police but by
the Governor General in Council.

Mr. K, 0. Neogy: Am I to take.it that the Honourable Member agrees
that, so far as that particular point is concerned, Colonel Mulvany made
a deliberate mis-statement ?

The Honourable Sir Alexander Muddiman: I am not prepared to say
that Colonel Mulvany made a deliberate mis-statement. He may have:
been misinformed as the Honourable Member appears to be on this matter.
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‘ Mr. B. Das: As regurds the ill-trentment of State prisoners, do 1 take
it that the Governor General in Council is responsible for the conduct of

the subordinate officials of the Provincial Governments in ill-treating these
State prisoners?

The Honourable Sir Alexander Muddiman: I do not quite follow the
Honourable Member.

UNSTARRED QUESTIONS AND ANSWERS.

Lricarioy Berwrex Tie BomBaY, Bawona axp Centearn INpia
Ratnway axn Rat Sauis Ciannrika Prasap.

213. Mr. K, O. Neogy: (a) Are the Government aware that a litigation
is being carried on by the Bombay, Baroda and Central India Railway
Company against Rai Sahib Chandrika Prasad, an ex-officer of that Rail-
way, over lund upon which he has u house in the colony known as
Jonesganj at Ajmer?

(b) Are the Government aware that before the litigation was commenced,
the said Rai Sahib had asked the authorities of the Bombay, Baroda and
*Central Tndin Railway Company to muke a joint reference to the Govern-
ment of India upon the dispute, but the Agent of the Railway Company
did not agree to this course?

(¢) Will the Government inquire and ascertain the amount of money the

suid Company has alrendy incurred and the amount anticipated to be in-
curred in the said litigation?

(d) Do Government propose to consider whether in view of the interest in-

volved, it is desirable to spend those sums of money out of the railway funds
belonging to the Government?

The Honourable Sir Oharles Inmes: (a) Yes.

(1) Government have no information nor can the information be
-obtained as the papers are all filed in the Court.

(¢} The expenditure incurred on the litigation up to 18th Februory
1926 amounted to Te. 9,750, It is not possible yet to say what further
expenditure i likely to be incurred.

(d) The Government understand that important principles are involved
in this case.

Prerication or STATISTICS OF RALWAY SERVANTS ON SALARLES ABOVE
Rs. 100 axp Brrnow Rs. 250,

214, Mr. K. 0. Neogy: Will the Giovernment publish statistice similar
to those given in Appendix G to Vol. T of the Railway Board’s Administra-
tion Report for 1924-25, giving the numbers of railway servants on salaries
above one hundred rupees and below 250 per month employed on the Indian
Railways?

The Honourable Sir Charles Innes: The Government are not satisfied
that therc is any real need for these additional statistics, the compilation
of which would involve considersble time and labour.
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Expenditure from Revenue—contd.

Dexanp No. 19—Op1um.

Mr. President: The House will now proceed to the consideration of the-
Budget, Part I1, Second Stage. S «

The Honourable Sir Basil Blackett (Finance Member): Sir, I beg to-
move : e ¥ X1 .- .
* That a sum not exceeding Rs. 1,62,96,000 be granted to the Governor General in

Council to defray the charges which will come in course of payment during the year
énding the 31st day of March, 1927, in respect of ‘ Opium '.”

Complete stoppage of Opium consumption in India with a substantial
. beginning this Year.

Dr. K. @G. Lohokare (Bombay Central Division: Non-Muhammadan
Rural): Sir, I move:

*“ That the Demand under the head ‘ Opium ' be reduced by Rs. 30,00,000 *'

with the view that consumption in India be stopped entirely with a subs-
tantial beginning this year. Last year, Sir, in the Supplementary Demands
for Grants this House sanctioned an extra sum of 50 lakhs and it was then
said that we had a bumper crop and that the extra amount was required
for paying for the extra produce. The bumper crop was estimated to be
about 28,000 maunds. From the statistics that I have here, the produec-
tion of opium from each bigha ranges between 4 seers and 18 chittaks and
8 swers und 1 chittak. The average figure is somewhere about 4 geers and
3 chittaks; but if we calculate this additional produce, the average this
year comes to above 6 seers. I am really doubtful, 8ir, if a bumper crop
can produce two-thirds of the extra quantity. There must be some error
in caloulation of the average area cultivated. Becondly, Sir, this excess
can not be found accounted for in the surplus stock in the charge of the
Government of India. The argument put forth is that provinces have
taken up that extra produce. I should like to lmow why the provinces re-
quired thig extra produce. Is it used for an extra local consumption or
for some other purpose? Our policy, 8ir, has been guided by the Geneva
Protocol, by which the export, production and distribution of opium is to
be controlled, and within five years the Government of India are bound
to reduce it to such a point as would simply satisfy medicinal requirements
in India. A beginning has to be inade within five years with that object
in view. We find from the speech of His Excellency in the Council of
State that the (Government of India propose actually to reduce the ex-
port while the question of production and distribution for local consump-
tion is left alone. Bir, there is a saying in my vernacular:

‘*Upadhyaché mulaché laana karato pana .
gharachi mulage upashi. thevato.”
That means that a man is readv to marry the son of a priest while his own
son is starving. Some such principle is found here. We have been pro-
viding for the charitable purpose <of the suppression ot opium in other
( 2237 )
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.countries, while 1 am afraid we are not attending to our own local con-
-sumption and we even allow it to" . If it was the honest inten-
tion of the Government of India to stick to the wording of the Protocol
.and to attach some importance to their signature on it, I think they should
_have undertaken the reduction of production as well as distribution in this
~country.

The Honourable Sir Basil Blackett: 1 should like to know what the
Protocol has to do with the subject.

Dr. K. @G. Lohokare: 1 am just coming to the point, Sir. It has a
.bearing. It means, therefore, that if we had stuck to that wording, we
should have had a further reduction in expenditure on production this year.
We are pledged to that wording and we must follow it accordingly. In
.the budget figures, I see that the demand put forward under payments to
-cultivators in the United Provinces is Rs. 98,06,000. In the budgat
estimate of 1925-26 the same amount was demanded, while we are told in
.the Standing Finance Committee’s Report that the area under cultivation
.is brought down by 66,000 acres. That means that the area under culti-
vation is brought down by one-third. Where is the necessity of paying
the cultivators the same amount then? I1f the area under cultivation is to
.be reduced, the amount of the produce will be reduced by one-third : there-
fore the price that has tc be paid for the produce must be reduced by one-
third. It is not going to be a bumper crop every year. Every year the
-opium poppy is not going to yield one and two-thirds of the usual yield.
If Indian land is going to be so productive at the pleasure of this Depart-
ment there is absolutely no need for a Royal Commission to inquire into
the question of the improvement of agriculture. The Opium Departmeat
is fully competent to achieve the purpose. But there is, I fancy,
something inside, Sir, and I do net know what it is. I am not in the con-
fidence of the Government to know the actual figures, but it ig the dis-
<crepancy that F want to point out. If the area under cultivation has bean
reduced, then what iz the necessity of paying the full amount? That is
the question. This year the expenditure actually must be two-thirds of
Re. 98,00,000, and that comes to 62 lakhs. I leave the question of a pro-
gressive further reduction of the area of production for this year aside, but
I -simply point out thal one thing has been promised, I mean the area of
:production is to be lessened every year. If it is to be so reduced, tak-
ing the figures of acreage allowed last year only the amount to be given
to cultivators for the price of opium must be less this year by 80 lakhs at
Jeast. I leave the question of policy to Dr. Datta. He will look into it, but
“we ought to have this reduction this year, and I think Government will
justify their position by agreeing to this reduction of ‘30 lakhs With
‘these words, Sir, I move my motion.

‘The Honourable 8ir Basil Blackett: Sir, I am sorry Dr. Lohokare refuses
“to accept the statement of fact that the yicld of the area under cultivation
“for optum last vear was so much per seer, becanse that is the actual fact,
:and it is no good arguing that it was not so. .

:Dr. K. G. Lohokare: Question. . .
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The Honourable Sir Basil Blackett: I do not quite Bee how he can
»questuon it, unless perhaps I were to use this argument: Dr. Lohokare
is not so stupid as to say this; therefore, he did not say it.”" It is not for
Dr. Lohokare to deny that.

Dr. K. G. Lohokare: Sir, may I draw the attention of the Chair to the
ase of the word *‘ stupid '’.

The Honourable Sir Basil Blackett: The main point that Dr. Lohokare
has made I think is that we ought to provide less than Rs. 93 lakhs this
year for payments to cultivators in the United Provinces for opium because
we provided Rs. 93 lakhs last year. It is perfectly true that we provided
Rs. 93 lakhs last year in the original estimate. - Unfortunately we found
that we had provided a good deal too little: we actually had to pay 1 crore
.and 40 lakhs. This year we have & very much smaller area under cultiva-
tion. It is not a question of the area going to be reduced: the area has
ibeen reduced. We have therefore a smaller area under cultivation and may
reasonably hope that the crop that we have to pay for will be considerably
:smaller thun the crop which we had to pay for last year. We have reduced
our estimate therefore from 140 lakhs to 98 lakhs, which is a very con-
siderable reduction. Dr. Lohokare has insisted on comparing it with the
figure that we inserted last year in the Budget, but we found that for three
years in succession we had provided much too little. We have had to come
up with a Supplementary Demand in each year owing to the fact that the
crop has turned out to be considerably larger than that which we had
estimated for. We have not felt justified, therefore, in view of our ex-
perience of three years, in taking a lower estimate for the outturn of the
crop than the figure that is taken in the estimates this year, that is, 98
lakhs, for the amount that we shall have to pay. It does not imply that
there is any special additional consumption of opium. Dr. Lohokarc asked
why it was that the Local Governments had taken additional opium. The
answer is that under a special arrangement as from the 1st April 1925 the
Local Governments took over and paid for the stocks. It was.a book-
keeping transaction as between the Central Govemment and the Local
‘GGovernment.

Dr. K. G. Lohokare: It means there is an ekcess already.

The Honourable Bir Basil Blackett: It means that the stocks required -
for use in the treasuries are held now by the Local Governments instead
of by the Central Government. It is merely a question of who actyally
holds these stocks. :

Dr. K. G. Lohokare: In addition to the usual stock of the Government
of India.

The Honourable Sir Basil Blackett: It has nothing to do with the stock
of the (fovernment of India. This is stock in the treasurics for the use
of the Local Governments. The stock held by the Government of India was
very much in excess of requirements. We have had for several years in
‘succession much larger crops than we expected, and we have had a stock
much larger than we required. That is one of the reasons which justified
us in making a larger cut than we might otherwise have made in the area
under cultivation. The existence of these stocks has nothing to. do with
any policy regarding consumption. The existence of these stocks is the
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result-of the reduction of the urea under cultivation. We have reduced that
area in the hope that thereby we shall in course of time very considerably
reduce the stocks. I do not know whether there are any other points that
Dr. Lohokare wishes me to.answer. I have tried to explein.the mesuning
of our estimate, namely, that it is based on a higher outturw per acre of
the area under cultivation than our estimates in previous years, because in
previous years year after year we have found that our estimates-hsve been
much too low. That is all I have to say as regards the possibility of making
this cut. We have got to pay the cultivators for the crop which they
produce. We cannot tell at the present moment exactly what the crop will
be. But if it is anything like the average

Dr. K. G. Lohokare: That means that the excess crop bas covered the
reduction of the acreage.

Thé Honourable Sir Basil Blackett: I do not follow the Honourable
Member.

Dr. K. G. Lohokare: The excess crop has made up the deficiency in
acreage and the total production is the same as last year.

The Honourable Sir Basil Blackett: The Honourable Member is again
making @ statement comparing the original Budget for the current year
with the original Budget for 1926-27. Our experience of the last three
years has been unfortunate, We provided far too little in our. original
Budget. Supposing the outturn is at the same rate as last year, the
asmount we should require would be something in excess of 98 lakhs, as
against 148 lakhs last year. We have not allowed for such a large outturn
a8 last year in which we had an especially high erop; the outturn was
much higher than we had allowed in the original Budget of last year or
the yoae before. Our experience of the last three years has been unhappy.

M. President: The question is :
““ That the Demand under the head ‘ Opium ’ be reduced by Rs. 30,00,000.
The motion was negatived.

Opium Policy of the Government of India.

Dr. 8. K. Datta (Nominated: Indian Christians): Sir, T propose a
small reduction of Rs. 100 to call attention to the opium policy of the
Government of India. At the very outset I feel I ought o congratulate
the Government of India on the bold step that they have taken in restric-
tion of the export trade. Our debate of last year, I may say, was not
wholly useless. I know it is an ungracious thing on the other hand to
look a gift horse in the mouth. I think I will take the risk of doing that,
not for the satisfaction of thc Government Benches, but possibly for the
gatisfaction of those who believe in a theorv of economic determinism.
Sir, the interesting faet in regard to the cultivation of Indian opium has
been the rise in the cost of production. Between the years 1918 and
1914 the cost of production of a chest of opium was Rs. 682. Between
1022 and 1928 the cost has risen to Rs. 1,270 a chest. In other words,
the cost of manufacturing & chest of opium has more than doubled.. What
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:are the reasons for this rise in price? The Government began to dis-
cover that they could not get the cultivator to grow the poppy on the old
terms. That was a cardinal fcature in the situation. Mr. C. D. Wild,
the Opium Agent at Ghazipur, on 18th January, 1921, wrote:

““ The season was again an unfortunate ome for the cmg . . . the yield was
-disappointing. This misfortune was accentuated as wheat, the chief competing crop,
did not suffer and gave excellent results.

The thanks of the Department are due to Mr. H. Young and Pandit Champa Ram,
8pecial Managers, Court of Wards, for their assistance in inducing the men on their
-;atiates to engage for poppy. Quite an appreciable area was obtained through their

e p'll

I wonder whether these excellent gentlemen were remembered in the
Honours List. We also find the Secrelary to the Board of Revenue in the
United Provinces, Mr. C. L. Alexander, writing on 8rd March, 1921:

‘“ As the previous year had been an unfortunate one and cultivators were in need
-of money, it might have been expected that settlement would have been obtained without
-difficulty for the full area required; but the area fell short by 16-16 per cent. . . .
-an avorage return of Rs. 33-1 per bigha . . . falls very short of the profit obtain-
.able for the cultivation of wheat, the competing crop . . . It is satisfactory that
the price of opium has been raised again, and will in future be Rs. 15 per seer. The
Board hope that this will lead to a fuller area being obtained next year.”
The price given to the cultivator was raised from Rs. 7-8-0 to Rs. 15. Bu$
this factor must have had an immediate effect on the price of opium in
the Far East, that is the Indian monopoly or non-monopoly opium in
the Far East. There was another factor also at work in putting up the
price of opium in the Far East, and that was exchange. If you consider
the rates between India and Hongkong, it is clear 100 dollars equalled,
in 1919; Rs. 215 and in 1920-21, Rs, 257. Then it dropped to Rs. 218, 181,
169-3/16 and in 1924-25 to Rs. 165-5/8. In other words, more dollars were
‘required to purchase the same quantity of Indian opium and the price of
Indion opium in the Far East was raised. There was also a third factor
to which much attention was paid last year, though unfortunately the
results were not considered. As I read the debates at the Geneva Con-
ference, whenever China was mentioned the representative of the’Indian
Government passionately denounced the smuggling of ‘Chinese opium into
the other parts of the Far East. I did not then quite realise why there
was 80 much heat in the coniroversy. Again in the proceedings at Geneva
there was another thing to which my attention was directed. The re-
presentatives of certain European States referred to monopolies and -high
prices. The innuendo was that the British Government’s determination on
an opium monopoly was to ensure a high price and thus obtain a very
substantial profit from the sale of Indian opium. What had happened was
this. Chinese opium was getting round. The price of smuggled Chinese
opium ruling was something like one-fourth or one-sixth of the price of
Indian opium. The tendency of Indian prices had been upwards; the
tendency of Chinese opium prices had been, on the other hand, downwards.
In other words, the Indian Government was losing its Far Eastern trade.
A few weeks ago (early this Session) I asked the Honourable the Finance
Member for certain statistics. I asked him what amounts of opium were
sold at the auction sales in Calcutta. In 1922, 2,790 chests were offered
for sale and 2,500 were sold. In 1928, 8,150 chests were offered and 8,000
were sold. In 1924, 8,000 were offered and 2,240 were sold. In 1925,
B.000 were offered and 1,155 were sold. . Now. the curve of sales of the
Tndian product, at least through auctions, has decreased.
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The Honourable Sir Basil Blackett: Does the Honourable Member
realise that is entirely because we were making direct agreements?

Dr. 8. K. Datta: Direct agreements? The quantities thus sold have:
also dropped, -and .may I inquire why the amounts offered at the auctions
remained almost constant?

The Honourable 8Sir Basil Blackett: We were cutting them.

Dr. 8. K. Datta: There was also another factor in the situation which
probably influenced the Indian Government in its decision not to continue
this diminishing trade, and that was the possibility of a League of Nations
Inquiry Committee. The League of Nations said they were going to send
out a committee to see whether there was smuggling of opium in countries
where opium is produced, and whether proper regulations are in force to
prevent smuggling from those countries. Now, I do not know if that was
a reason, but on looking into the facts I wonder whether that was not also
a factor in the situation. However, the great thing has been achieved.
We have at least been told that a complete extinction of the foreign traffic
has been decided upon and that in itself is & tremendous gain and a step
forward.

Now, Bir, I turn again to the debate held in this House a year ago.
It centred round the internal consumption of opium. In that detate the
Honourable the Finance Member used the following words which, to my
mind at least, constitute a distinct pledge to this House. He said:

“But I can say for myself that my own view coincides entirely with that given
by Mr. Cosgrave and I think that, unless strong reasons exist, which I do not
know of, some kind of inquiry to review the conclusions of the Commission of 1023
may be very desirable. I see no objection to it. But I say I am not in a position
to go further because we have not yet received the replies of the Local Governments.'”

\

Now, what has been done? On several occasions Members of this House
have interpellated the Honourable the Finance Member regarding this
inquiry into the internal consumption of opium in India. What has been
the result? We have been told that the matter is still being considered,
or the Local Governments were being consulted. On the 27th January
of this vear the Honouratle the Finance Member said that the replies of
the Local Governments to the reference of the Government of India regard-
ing the consumption of opium in India have been received and are now
under careful examination. He said that he was not in a position to make
any further statement at present. I wonder how far these efforts have
gone. In the month of May—I think it was two months after the debate in
this House—I was told by the Secretarv of the National Christian Council
that he had addressed one of the Local Governments regarding this matter.
He told the Loeal Government that the Honourable the Finance Member
had made & particular statemcut in this House regarding a re-inquiry into
the problem of the internal consumption of opium and he asked the
Local Government what their attitude would be with regard to an inquiry
of thig kind, or rather he commended an inquiry of this kind to the Loeal
(overnment. The reply of the Local Government was that they never
.heard about this debate and they did not know that the Honourakle the
‘Finanee Member had made a statement regarding opium. They asked
the Secretary of the Nutiogal Christian Council to supply them with a copy
of this debate. Now, 8ir, I do not know how it happened. It may
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perhaps be a mere accident. I would however like to know what has

exactly been done and where do we stand with regard to this inquiry.
What did we ask for last year? It wag this:

‘“ As examination of the %eneul policy of Government which, sa far, has been based
on the Report of the Royal Commission on Opium of 1803 to 1885.”

Now, Bir, some points were put forward regarding the cultivation of opium
orop under the system of advances, I have already read out some extracts
from official documents regarding certain features of the cultivation of the
opium crop. When we spoke last year on this subject, we referred the
Government to the question of an inquiry into the problem of illicit traffic
and I believe that I quoted what was then the evidence of the Excise
Commissioner of the United Provinces Government which he gave before
the Taxation Inquiry Committee. To-day we are also in possession of the
Report of the Taxation Inquiry Committee. Their views are still more
emphatic. With regard to the cultivation of opium they say:

‘““ The cultivation 6f ppy, though now restricted in British India to a single
province, is carried on there in as many as 29 districts. This lufe dispersal of it
coupled with the enormous tetha.tion to the smugglers which results from the high

rates of duty makes it exceedingly difficult to ensure that all the opium is brought into
the factories.”

This is what we suspected. They go on:

‘“ And it seems to be desirable to secure a large oconcentration of cultivation even
if this results in an increase in expenditure.’’

We also referred last year to the illicit traffic from Malwa. I now ask
Government whether it is a fact that the Excise Department of the Central
India Agency was asked to report on this feature? If so, with what
results? Has there teen a report on this matter or not? Another feature
of the illicit traffic is the enormous amount of opium that finds its way into
the smoking dens of Calcutta. We are told, Sir, that opium is under a
strict control. But I would ask the Honourable the Finance Member ‘o
visit an opium den in Calcutta when he next goes ther¢ and see how that
strict control is being maintained. If you go to one of these Chinese
clubs you will find people with their pipes, as also a boy who attends to them
to whom they pay a& sum of 8 annas for the ‘‘prepared opium’’. The
boy is constantly bringing in opium for them and thus they can go on for
the whole night; an unlimited quantity of opium is evidently availakle
in spite of the fact that its sale is supposed to be under restriction. This
shows that there is need for a most searching inquiry. So much for the
illicit traffic of opium.

Let us now turn to another feature of opium, as commented upon by
the Royal Commission, namely, the medicinal uses of opium. We have
been told that opium to the country at large iz necessary for medicinal
purposes. Last year it was pointed out in the debate that. as a matter of
fact, the highest percentage of consumption of opium was in areas where
medical relief was available and lowest in remote district areas. But evidence
is accumulating and has been accumulating for the last 30 years as to
the medicinal use of opium. The Royal Commission itself said that the
matter ought to be investigated.  Probably at the back of somebody’s
mind when that recommendation was drafted was the idea that certain
geientific researches had been underteken but the results were not then

B 2
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known. That was in 1895. But in 1898 the first researches of the
Pasteur Institute Fecame available to the public. In.Metchnikoft’s
laboratory in the Pasteur Institute in Paris experiments were made by a
number of scientists. The results of these experiments are highly inter-
esting. They appeared in English in a book entitled ‘‘ Immunity ‘n
Infectious Diseases '’ published by the Cambridge University Press:

“It'is possible to immunize guinea pigs against cholera, unless treated with opium,”

The reason is perfectly clear. The narcotic effect on the phagocytes of
opium retards their defensive functions. Here in India we have a con-
firmation of this from Sir Leonard Rogers, at one time Professor in the
Calcutta Medical College. He is emphatic in his denunciations. He
says that in cholera the rctention of toxins formed by the cholers vibrio
and resulting uraemia is often trought out by the use of opium. As to
dysentery, malaria and kula-azar there is recent medical evidence incor-
porated in the report on Opium in Assam by Special Committee of the
Indian National Congress which makes it clear that opium is useless in
these conditions. This has been confirmed by eminent authorities such as
Manson and others. With regard to malaria as far as I can Bee according
to present day medical science, there is not an iota of evidence that it
is either curative or a prophylactic. @~ We also know that opium itself
produces a peculiar kind of diarrheea in opium eaters. In June of last
year the Government of Assam made a public report on the opium position.
The report was written in 1913, and the Committee was presided over by
the Honourable Mr. Botham. In the report the following passage appears:

‘ Another garden in which large opium consumption and unhealthiness go hand in
hand is the Namsing division of the Jaipur Tea Company. The Manager says, ‘ The
garden is on the ‘ black list * and I put down the whole cause to opium ’.”

Opium, it is true, has a certain important value, but hardly any of those

which were given to it by the Report of the Royal Commission of 1898.

The next point on which we seek investigation—and more and more
evidence is being accumulated in regard to this—regards the effect of opium
on children. We observe a very high infantile death rate in the city of
Bombay. In the industrial areas in Bombay it was, in 1917, 410 per
thousand, in 1918, 590 per thousand, in 1919, 552 per thousand, and in 1921,
667 per thousand. Take another industrial city, Ahmedabad. We have no
figures for 1917-18, but in 1919 the death rate of infants under one year was
863 per thousand, in 1920, 860 per thousand and in 1921, 848 per thousand.
We know that this higher death rate is not wholly ecaused by opium. but
there is a considerable drugging of children with opium, and it is probably
a contributive factor. This is another matter which we desire to see
investigated.

Now, Sir, the Government of India, or rather the Local Governments of
India are completely unable to make up their mind whether they should
treat opium as they treat alcoholic liquor on the one hand or as a poison
on the other, and this is demonstrated by the dilemma in which the respon-
sible departments find themselves in. A few months ago the Bengal Gov-
ernment published in the Calcutte Gazette draft rules which they had
made under the Indian Poisons Act, for the control of particular poisons.
Under those rules, they classified poisons under three heads, Schedule A,
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Schedule B and Schedule C. The most potent poisons were placed in
Schedule A, the less potent in Schedule B and the least potent in Schedule
C. Rules were made under Schedule A for the sale of drugs included in it.
Firgt these drugs must be sold by licensed chemists, secondly, if anyone
purchases these drugs he must give his name and address, and possibly also
sign the chemist’s poisons register, or put his thumb mark. The parti-
cular bottle in which the drug is given out must have a particularly
coloured label with the word ‘‘ Poison "’. It must also bear the name of
the chemist who dispensed it, and the chemist has discretion, if he does
not know the person, to refuse to give the drug at all. Now classified with
prussic acid and other potent poisons I find opium included. Opium and
its derivatives wore placed in Schedule A as being dangerous poisons. On
the other hand the rules exclude ‘‘ excise opium '’ which is exempted.
A rospectable person, that is to say, a person of intelligence and education,
who knows what a poison is, is the sort of person who usually goes to a
chemist shop and asks, say, for Chamberlain’s Cough Cure, or for some
more or less innocuous patent medicine with a minute quantity of opium
in it. The precautions prescribed by Schedule A for the sale of these drugs
are dpplied. On the other hand the ignorant labourer enters an excise
shop and buys 8 tolas of opium, enough to poison himself and his whole
family, but no such precautions are taken. Government will have to make
up its mind whether they are going to consider opium as & poison or not.

Now, Sir, some time ago I asked questions of the Army Department
with regard to the use of opium. The questions and the replies of the
Army Départment were as follows:

‘“ (@) Are Government aware that during the late War opium was issued by the
Bupply and Transport to certain Indian personnel when on active service!?

(4) Is 8o, will Government state under what conditions was this done?

(c) Will Government place the instructions permitting this practice on the table of
the House!?

(8) Will Governrient state whether these instructions are still in force, and, if so,
is Qovernment prepared to abolish them?’’

The answers to these questions were as follows .

‘“ (a) Yes.

§ ) It was supplied as 4 ration on paymént to opium eaters only, at the rate of 20
griids a mah per day. )

(c) dnd (d). The issute of opium on the scale mentioned is provided for in the * Suppls :
and Trantport Manual (War) '. These instructions are still in force, but the Manu
i3 to be revised shoftly, and the question will then be examined whether the issue of
opium as a ration article on payment should be continued or not.”

May T compare that with the practice of certain other European
Powers who have. possessions in the East. The Dutch will not admit to
t’heir’ military services any person addicted to opium. Indeed many
medichl officers themselves have held that the inclusion in the Indian Army
of personnel who had formed the habit of eating opium was a very great
llrpésltakq!_ atid 88 a tatter of fact such people on active service were of
ittle use.

~ Now since the debate held in this House two very important documents
Kave corhp into our hands. The first is the Taxation Committee’s Report
and the second 18 the Assam Congreéss Committee’s Report on Opium.
Now, Bir, what were the conélusions of the Taxation Committee? I do
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not know whether my friend Mr. Lohokare has read that Report. Here
are some of the conclusions:

. (1) The Ghazipore Factory is carrying a stock which is out of all proportion to
its present issues and which represents a very large lock-up of capital.

2) In the second place a recommendation is made that future issues of opjum should
be in pill form for the following reasons :

(@) Less labour for the retailer,
(b) The pill form will protect the poor against adulteration ;

(¢c) The large cakes in which opium is now supplied to the retailer is an aid wo
theft and hence illicit traffic.”

The Report further recommends that there should be an equality of price,

one rate of excise or monopoly price for continental India; we would thus
be able to speak about ‘‘ national opium *’. The Report further condemns
the present auction system and says:

. ‘“On the other hand the steady pressure that is being exerted towards limitation of
issnes to those for medical use and the extension to Assam of the policy for re

isterin,
eonzux;?eu suggests the desirability of introducing something in the nature og officia
vend.

Now, Sir, what, may I ask, is to be the attitude of Government to these
particular proposals? i

The second important document is the Assam Congress Committee
Report. One of the most valuable things that the Congress Committee’s
Report did was to republish extracts from the Botham Report, which the
Government, after 12 years, made public last June. The Committee re-
ported in 1918 but the Government has refused publication of that report

until last year. Now the Botham Report says regarding the consumption
of Opium in Assam:

*“ Among those who take opium only [non-medical], consumption in the form of
smoking is almost universal to this extent that almost all smoke in the first instance

and only take to other forms of consumption after they have become confirmed opium
takers. . . . On this point the evidence is unanimous and conclusive.

Over the five districts, bhalf would be a moderate estimate of the proportion of those
now smoking to the total number of consumers.”

I believe it was suggested even as late as last year to this Hquse that
opium smoking was unknown in India. 8ir, the Congress Committee Re-
port makes other statements. It seems that the original peoples of Assam
are being affected in larger numbers, and that even the labour force in
Assam, which is non-Assamese, itself is being affected. I am particularly
interested in one community, a very fine Assamese community, thg K.hams.
I sce from the evidence given by the representative of the Khasis in the
Assam Council, the Reverend Mr. Roy,—a definite stp.tement is given
that the Khasis, this fine race of people, is becoming infected with the
opium habit. Now, Sir, these are the points to which I directed attention
last vear and I have brought them forward again. I do not know what
attitude the Local Governments are taking towards the problem, but I
hold that this ought to be a matter of supreme concern. You will never
get an effective opium policy until we have a united policy for all India,
and until that is done, the problem cannot be solved. In all the world
there is & rising tide of opium against the non.medical use of opium and
legal restrictions against such use of opium are more stringent than ever
before. Does the Indian Government mean to suggest such precsutions
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are useless? I pointed out in a debate in this House some time ago that
the habit was known in England in the early nineteenth century. We are
‘told for .example about the industrial population of the County of Leicester
in & Home Office Report that these people were too poor to go to church
.or to indulge in alecohol, and then we are informed that ‘‘ the druggist is
their publican; they buy opium for themselves and laudanum for their
cchildren.”’ That was once the condition in industrial England, but with
the passage of the Pharmacy Act of 1858 opium was classified as & poison,
and no one was permitted to sell it except under a strict license. Thus
opium as an intoxicant disappeared from England. All civilized countries
impose restrictions on the sale of opium. We sometimes assert that it
is necessary to the Indian people. I was in that comparatively prosperous
Indian colony of Fiji. The Government of Fiji absolutely prohibit the use
of opium by any one in the Island, including Indians. Further, even when
facing new problems such as come to the British Empire, action has been
taken against opium. I think of the work of that great administrator Sir
Hugh Murray, Lieutenant-Governor of the Australian Colony of Papua off
the north-east corner of Australia. Papua is a dependency of the Australian
‘Commonwealth, the welfare of whose indigenous inhabitants has been under-
taken by the Australian people., I have just read through the labour laws.
of Papua. One is- impressed by the fact that administration is carried on
in the spirit of trusteeship. Now, Sir, among the labour laws for Papua
(I have a copy here, but shall not read extracts), I was reading that the sale
‘to the natives of three kinds of articles are prohibited, sicohol, fire-arms and
opium, exeept under permit. The law allows a permit for alcohol, the law
may allow a permit for fire-arms, but there is no provision made for a
permit for opium. Furthermore the law lays down that a native may not
‘oarry, even as a transport bearer, & consignment of opium from one part
of the country to another. If a European firm consigns fire-arms, a native
may transport the passage, but the law prevents the carriage of opium
across the island by one of these people. Surely there must be something
which has made nations all over the world take this drastic action against
opium. Sir, life is cheap in India, very cheap, and I can quite understand
the administrator being appalled by the problems which constantly arise.
‘But the préblem of opium does not stand out singly; it is intertwined with
other problems such as the extension of medical relief in, this country, the
raising of the standards of the people. Sir, if this Execiitive Government
‘has so far failed to rule by consent of the people, at least in this matter let"
them act as trustees and go forward, making their plans for the suppression
-of this traffic in opium. We ask nothing more than permission to co-operate
with the Government in laying down a policy with regard to opium that
will be satisfactory to all parties concerned.

The Honourable Sir Basil Blackett: Sir, Dr. Datta has given us a very
“interesting speech; I always listen with very great interest when he talks
‘to us sbout opium. He has covered a greast deal of ground and I do not
‘propose tc. attempt to follow him. 8o far as export is concerned, we shall
‘have a debate I hope very shortly, when the Resolution which i being
‘brought forward by the Government of Indis jin regard .to the further
restriction of our exports comes forward for the approval of this House.
As regards that, I think Dr. Datta was extremely ungenerous and tried
‘to invent out of his own mind all sorts of motives for the Government of
India in bringing forward an action, the reasons for which are perfectly
‘olear. They entered into an international engagement in 1912 and a fur-
ther international engagement recently, and they have the choice between
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the course they now propose and that of exercising that international
engagement in a way that will bring them somewhat unpleasantly into
conflict with the policy of other Governments. They felt that they would
‘have to set themselves up to some extent as examiners of the policies
of other Governments or take some arbitrary course such as a complete-
reduction over a period of years. It is simply because of the international
engagements that we have already entered into that we feel the time
has come to take this further step. I am not prepared to say that it is
going to have any effect in reducing the consumption of opium in the
world, and it certainly is going to have the effect of reducing very consi-
derably the revenues of the Government of India, but that is the position
and when we come to that Resolution we ean no doubt deal with that. So
far as internal conmsumption is concerned, I am in this difficulty that in
every one of the provinces except Assam, opium is a traosferred subject,
and I believe it will very shottly be a transferred subject in Assam. Most
of the observations that were made by Dr. Datta therefore are observa-
tions to be dealt with by the individual Provincial Governments in the:
- transférred departments. Last year when the debate took place on the

subject of Opium I made a statement which I think Dr. Datta has mis-
understood. I said: -

‘“ The Government recently circularised the Local Governments in regard to this-
question. Attention was drawn to some prima fac¢ie evidence which has been produced’
by some investigators of abuses of opium in various directions and the Local Govern-
ments have been asked to re-examine the question and to consider with the Government
of India by what means, whether by some special inquiry or another Committee, the:
problem should be dealt with, if the Local Governments come to the conclusion that

there is prima facie evidence making it desirablé to review the conclusions of the Royal
Commission of 1883.”

I went on to say that in my own opinion there was a good deal to be
said, subjéect to that qualification, for an inquiry. Dr, Datfa read my exast
words. . Now at that time, although the letters to the Local Governments.
had been sent out, we had not recéived theit replies. The final reply was
received at the end of last December. I have the file in front of me and
there is an illyminating note on it, ** Unfortunately this must now wait
till April ’’ because it js out of the question for the Government of India,
with the Budget and the Session in front of them, to take up the subject.
That is to say, we must take it up in April. I am bound to say, however,
that the opinion of the Local Governments doés not suggest that they think
that there is any occasion for a new general inquiry. There is very little:
evidence before us which suggests that any general revision of the coneclu-
sions of the Report of the Royal Commission require reconsideration. The:
matter must however be examined by us as soon as we are free of the
Budget Session and the Local Governments meanwhile have had their
special attention drawn to the necessity for careful examination of the
problem of ‘opium in three special directions—the possibility of closer oco-
ordination of policy between Governments of adjacent Provinces in regard
to the fixing of the sale price of opium; the necessity and possibility of
taking special measures to prevent abuse where corsumption is unusually
high, of which definite examples have been civen; and the practice of
doping babies with opium. There is ample evidence to show that the Local

- Goverhments are fully alive to the whole subject. I am not however in a
position to shy what further steps the Government of India after considera-
tion of these replies may decide to take; but I should say at once that
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there does not seem to be any great probability of our coming to the con-
clusion that & new general inquiry is either desirable or necessary. The
problem can much better be dealt with by the Local Governments them-
selves in the places where special attention is required. Dr. Datta always
talks about this problem of opium as if it is a nation-wide evil in India.
There are black spots here and there but the abuse of opium in India is,
a8 I think I showed in my speech last year, very unusual. The Indian is
slways temperate; and though therc may be a few cases where there is
abuse, just as in the case of alcohol so in the case of opium, the evidence
of abuse is extraordinarily small. I am quite prepared to admit that there
are places in Assam where opium is a really serious evil and the, Assamese
Government are quite alive to that question, but we cannot I think use-
fully attempt to deal with the problem of an evil which is to a large extent
local by the heavy machinery of an India-wide Committee or an India-
wide attempt to deal with it. It is much more likely to be dealt with suc-
cessfilly by attention to the spots where the evil is really serious by the-
Local Governments that are in direct touch. The problem of course is
one which has also to he considered in connection with the Report of the
Taxation Inquiry Committee. Dr. Datta drew attention to the proposal
that an attempt should be made to issue opium in pill form. We are
experimenting with the possibilities in that direction. . There are technical
difficulties. T am not quite sure whether the form that it will take, if our-
experiments are successful, will be exactly a pill form but it will be some-
thing corresponding, and that undoubtedly would be a useful way of deal-
ing with the problem. There is also the problem:of the Malwa States.
The smuggling of illicit opium from the Mslwa States is mentioned con-
stantly by all the Local Governments in their replies to the letter of the
Government of India and specially those T.ocal Gouvernments who are
neighbours of the Malwa States. I believe within & month there is to take-
place a special conference which one of the members of the Central Board’
of Revenue will be attending, to examine the position in the Malwa States
with a view to seeing what steps can be taken to deal with the difficulties:
that have arigen there.

My general answer therefore to Dr. Datta must be that we are quite-
alive to the trouble, that we have every intention of following up the
subject as soon as we are free of this Session of the Assembly, and that
the Local Governments are themselves already aetively engaged in desling-
with the problem in the special places where the evil is marked, and that it
is difficult in any case for the Government of India to intervene in a matter-
which is mainly a transferred subject in the Provinees. I trust that
Dr. Dstta will realise that he has served his purpose by moving this re-
duction and that he will be content to withdraw his motion on the under-
standing that we shall give full examination to the subject during the sum-
mer.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhsmmadan
Urban): Sir, I will attempt to say a few things in connection with this:
subject. 1 am rather afraid the Government of India are being hustled
in this matter by theorists and faddists. The Government of India have
done their level best in my opinion to meet public opinion, and T do not
think it is &’ matter which you can wipe off altogether in a day. So
far ns other countries are concerned, we owe a limited duty in that we
cannot allow probably weak (Governments to allow their subjects to abuse-
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‘opium. Where the Government of India are satisfied that such Govern-
ments exist, the Government of India impose restrictions as regards the
-export of opium. and as rogards other Governments, which can take care
-of themsclves, the Government of India export opium only on & certificate.
What more can the Government of Indin do as regards external consump-
‘tion of opium? And as regards internal consumption, I recognige the duty
of Government to put down all cases of abuse where it is indulged in and
where it is likely to lead to trouble with or injure our own people. For
that purpose I see the Assam Govornment have adopted recently in some
arcas the process of registering consumers and of restricting consumption
‘or rather rationing the distribution. That seems to be an excellent method
-of bringing this vice under control. There are very many urgent things
to attend to in our country. Finances are badly required. I am not one
who would like to rot other people’s virtues and thereby benefit ourselves
at the cost of other nations. Far from it. That is not my intention. Let
me not ke misunderstood. At the same time, there is a limitation to
cour duties and in this matter and some other matters I am afraid the
Government of India are yielding too rapidly to international pressure,
largely due to puripts and faddists. I commend the action of the Govern-
ment of India as recently announced in the Council of State by Mr.
McWatters. I think it was in September, 1925. I do not see what more

‘the Government of India can do. They are doing their level best to
-control this vice.

*Diwan Bahadur M. Ramachandra Rao (East Godavari and West
‘Godavari cum Kistna: Non-Muhammadan Rural): I am surprised at the
remarks made by my Honourable friend Diwan Bahadur Rangachariar.
He is so thoroughly satisfied with the action of the Government on this
‘question that he has thought it necessary to endorse all that has been
‘soid by Mr. McWatters in the Council of State. I am also deeply dis-
appointed with the general answer which the Honourable Sir Basil Blacke?t
‘has given to my friend Dr. Datta. The point that has been raised by this
debate is this. The Government of India in conjunction with other Gov-
ernments throughout the world have thought it necessary to enter into
international engagements for the purpose of confining the use of opium
‘to purely scientific and medical purposes.

The Honoursble Sir Basil Blackett: No. Preventing the use of pre-
pared opium. '

Diwan Bahadur M. Ramachandra Rao: My friend wants to draw a
distinetion between prepared opium end upprepared opium. The question
was discussed last year. Whether it is prepared opium or unpre}?areq opium,
the policy which international Governments have been adopting in these
conferences at (feneva is that opium ig one of those drugs, the uses of
which must be strictly limited to scientific and medical purposes. The
Honourable Member cannot at all deny that that is the position.

 'The 'Honourable Sir Basil Blackett: - That is exactly what the Geneva
*Conference did not agree to.

Diwan Bahadur M. Ramachandra Ra0: That is the position which
-gvery -civilised Government has taken up in these internationdl conferences.

*Speech not corrected by the Honourable Member.
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The Government of India were reprcsented at these conferences and it is
true that they have taken a slightly different attitude in regard to this
matter. But so far as the international obligations are concerned, it is
recognised that the Government of India have entered into an agreement
to carry out the policy of extinguishing the export of opium to other
countries. They have accepted the policy adumbrated in these world
conferences that opium is a drug, the evils of which should be strictly
limited in the way attempted. at these world conferences. That is the
position which has arisen from the policy which His Excellency the
Viceroy announced the other day and which the Honourable Bir Basil
Blackett has accepted as a memkber of the Government.

The Honourable Sir Basil Blackett: That statement is quite different
from the statement that we have agreed that opium should not be used
for anything but scientific or medical purposes.

Diwan Bahadur M. Ramachandra Rao: The point raised by the motion
under discussion is that the Government of India should have a policy
in regard to the use of opium throughout the continent of India. That
policy should as far as possible approximate to the policy which has been
followed in regard to other countries by the international obligations with
which India is concerned. That is the point which my friend Dr. Datta
has raised. What is the policy which the Government of India have in
regard to internal opium throughout the country?

The Honourable Sir Basil Blackett: To prevent the abuse of opium.

Diwan Bahadur M. Ramachandra Rao: That is the distinction tetween
the Honourable Sir Basil Blackett and ourselves. He wants to moderate
the use of the drug as in the case of alcohol; but we, on the other hand,
wish to follow a different policy, namely, that opium should be regarded
as @ dangerous drug, the use of which should be strietly limited by both
legislative action and administrative action, and that is a policy which
having been accepted ty the action of the Government of India in regard
to their . . . .

The Honourable Sir Basil Blackett: It is not accepted for external
policy. :

Diwan Bahadur M. Ramachandra Rao: Then why should this export
of opium be limited and extinguished? Will the Honourable Member tell
us why we should not export opium to China, the Malay States and every-
where else and get as much revenue as possible?

The Honourable Sir Basil Blackett: Because we have entered into
international agreements to try and prevent the abuse of opium.

Diwan Bahadur M. Ramachandra Rao: I venture to differ from my
Honourable friend’s interpretation, that every other country which has
entered into international obligations has teen trying to moderate the use
of opium in those respeetive countries. That is not my reading of these
proceedings. Whatever that may be, public opinion is in process of
formation on this subject and if there is a sufficient volume of publio
opinion the Government of India should take steps to limit the use of
opium to scientific and medical needs. I trust that that policy will be
accepted by tho Honourable Member. There are difficulties, T admit, in
regard to the distribution of powers between the Local Governments in
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carrying out & uniform policy. It is true that the manufacture of opium
is & Government of India subject, while the consumption of opium is a
provincial subject and undoubtedly there are difficulties in this matter.
What we desire is that there should be in this country, as in other countries,
& continuous and progressive policy to put the same limitations on the use
of this drug as is done in other countries. I am sorry that the Honourable
Member has made no reference whatever to the very very reasomable pro-
posals made in the Assam Inquiry Report. These are:

‘(1) The sale of opium and its derivatives should be ultimately limited to the medical
and scientific needs of Assam. (It is not .intended that it should be immediately
brought under control).

(2) Provision should be made for confirmed addicts above the age of forty, enabling
them to procure a rationed amount of opium, their names being registered for that

purpose.

3) All opium addicts, wh» are under fort,{v years of age should be dealt with as
medical patients. Wherever opium is needed by them, it should be given only under
the order of a fully qualified doctor, the medical permission to obtain it being subject
to quarterly renewal. ;

(4) These changes should be carried out within the next five years. At the end of
five years, opium should be placed on the list of poisons under a Dangerous Drugs Act,
and treated as such for all inhabitants of Assam.’t :

These recommendations are more or less in conformity with the action
which has been taken by all other civilised Governments, and my Honour-
sble friend Mr. Rangachariar says that these are the recommendations of
theorists and faddists. I may say that this report has been compiled by
very responsible persons. Some of them are Members of the Assam
Legislative Council, well known public men like Mr. Andrews.

Diwan Bahadur T, Rangachariar: Government are doing their best.

Diwan Bahadur M. Ramachandra Rao: My Honourable friend is so com-
al)etely satisfied that the Government are doing their best that it is impossible

convince him on this matter. What we are asking the Government to
do is to follow a different policy.

Diwan Bahadur T. Rangachariar: Why don’t you move the Local Gov-
ernments ?

Diwan Bahadir M. Ramachandra Rao: Well, Sir, my Honourable friend
thinks that we ought to move the Local Governments. Of course the Local
Governments always have an eye on their revenue and my Honourable
friend would not deny that every Local Government is actuated by revenue
considerations in pursuing a more forward policy either in regard to alcohol
or 11otpium. Even in that matter my friend will say, ‘‘ Oh, they are all
rig .”

Diwan Bahadur T. Rangachatiar: I will not say that.

Diwan Bahadur M. Ramachandra Rao: I am glad to hear my friend
will not go so far as to say that.

Diwan Bahadur T. Rangachariar: So far as the Government of India are
concerned they are doing their level best.
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Diwan Bahadur M. Ramachandra Rao: I am perfectly certain my friend
will be a great support to the Government of India on occasions such as
this. Well, Sir, I have no complaint against my Honourable friend for
his view. But I have my view. I think, Sir, the time has come when the
Government of India should consider the appoiniment of a committee to
see whether a different policy in this matter should be pursued. 1 have no
charges to make against the Government of India or the Local Governments.
Their policy in ihe past has had its uses but the time has come when a
different policy should be pursued. That is all that I am saying. 1f my
Honourable friend thinks I am blaming the Government of India he is
mistaken. All that I want to do is to persuade them to adopt a different
policy, such as that advocated in this report.

Mr. President: The question is:
“ That the Demand under the head ‘¢ Opium ’ be reduced by Rs. 100.”

The Assembly divided:

AYES—31.
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Mr., President: The question is:

* That a sum not exceeding Rs. 1,62,86,000 be granted to the Governgr General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1927, in respect of ‘ Opium '.”’

The motion was adopted.

DeMAND No. 20—STaMPS,
The Honourable Sir Basil Blackett: Sir, I beg to move:

“ That a sum not exceeding Rs. 1,000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending the
31st day of March, 1827, in respect of ‘ Stamps ’.”’

Increase in English Charges.

Sir P. 8. Bivaswamy Aiyer (Madras: Nominated Non-Official): Sir, I
beg to move: :

“ That the Demand under the head * Stamps ' be reduced by Rs. 100.”

My object is simply to refer to the increase under the head of English
charges in respect of Security Printing Press charges. I wish to know
why the charges have increased and whether it is not possible to do away
with this expenditure under the head of English charges.

Mr. A. H. Lloyd (Member, Central Board of Revenue): Sir, the answer
to the Honourable Member’s question is simple and I think will be satis-
factory to him. I would in the first place point out that the budget esti-
mate for 1928-27 refers to stores required for a full year’s working, whereas
in 1925-26 the factory was not completed until about the middle of the
year, and naturally the amount of stores required was not so great. The
principal item included in this figure is paper. The higher qualities of
paper which we require for making stamps, stamp paper and so forth are
not at present obtainable in India. They are not made in India. We have
therefore to buy a large proportion of our requirements from the United
Kingdom. There are other classes of paper in which India may possibly be
able to compete now,—we certainly hope will be able to compete beforc
very long. Indian firms will have their chance of competing under the
protection of customs duty in consequence of the fact that like other Govern-
ment Departments we pay customs duty on imported stores. Therefore the
queslion of increasing the use of Indian-made paper will follow the same
lines as it follows in connection with the much larger use of paper by the
Department of Printing and Stationery. There is one other point I wish
to make clear, and that is this, that the figure of Rs. 7,21,000 is admittedly
a provisional figure. If we find that we can obtain paper more than we
at present anlicipate in India on suitable terms, on businesslike terms, we
are prepared to contemplate the possibility of making an adjustment from
this head, ‘“ H. 2(10), English Charges *’, to the head ‘* H. 2(7), Stores ’’;
end it is possible, though of course I cannot promise it, that when the
revised figures for the year come on, it will be found that the English
charges will be reduced and the Indian charges increased. I do not think
I can say more, Sir.

* sir P. 8. Sivaswamy Alyer: I beg to ask leave to withdraw, Sir.

Thé motion was, by leave of the Assembly, withdrawn.
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Mr. President: The question is:

* That a sum not exceeding Rs. 1,000 be granted to the Governor General in Councik:
to defray the charges which will come in course of payment during the year ending:
the 3lst day of March, 1927, in respect of ¢ Stamps’.’

The motion was adopted.

DemAND No. 21—FOREST.

The Honpurable Sir Basil Blackett: Sir, I beg to move:

“ That a sum not exceeding Rs. 8,690,000 be granted to the Governor General in.
Council to defray the charges which will come in course of payment during the year-
ending the 31st day of March, 1927, in respect of ‘ Forest'."”

Education in Forastry, etc.

Diwan Bahadur T. Rangachariar: Sir, with your permission I should
like to move Nos. 40 and 41 on the List to reduce the provision under the
sub-head II.BB-1 by Rs. § and the provision under the sub-head III-B-4.—

Supplies and Services, and Contingencies by Rs. 5, because they bear on.
the same point more or less.

Mr. President: The Honourable Member may move both together.

Diwan Bahadur T. Rangachariar: Sir, I remember very well the discus-.
sion last year on the questions which I raised. The first question I should
like to have information about is the progress of Indianisation in the Forest
Service. We are all aware that under the Lee Commission Report 75 per:
cent. of new recruits should be Indians. I am obliged to raise this question
here under this Department because the Departments do not furnish depart-
mental reports for each year showing the progress of Indianisation which
has been effected by each Department. I wish, Bir, that such a wholesome
practice were introduced so that along with the Budget we may have a
report from each Department showing what developmenty have taken place
under various matters of that kind, and I should like to know what progress.
has been made since last year, in the last 12 months, in Indianisation both
in the services and also in the officers of the Institute referred to at Dehra
Dun,—because I attach the greatest importance to Indians being recruited
to the officers’ grade in the Researsh:Justitute at Dehra Dun so that Indians
may have the opportunity of acquiring technical and scientific knowledge
which I find very valuable in that Thstitute. The other matter I wish to,
know about is as regards the scheme for the new college which we find pro-
vided for under capital expenditure on extending the building or rather
renovaling the building and converting it for the purpose of training pro-
bationers. I may at once inform the Honourable Member, Mr. Bhore,
that I have seen the proceedings of the Standing Finance Committee of the
11th TFebruary, 1926, where references are made to this scheme. I see
that provision is made thére for training 12 officers or 12 students as pro-
bationers in that Institute per annum. That includes not only the provin-
cial services but also the men for the States also, and the accommodation, it
is stated, in the college will be for about 24 students; and I see also some
calculation made of the average annual cost of each studenf; it comes to
about Re. 8,000 I think for each student per annum. I want to know
whether it is proposed to give scholarships to enable persons who cannot
afford that payment; whether it is in the mind of the Government
of India to offer scholarships to deserving probationers is a matter
also which I should like to know. I also want to know whe-
ther the College will be open only to people who have already been-
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-entertained as probationers, or it will also be open to people who seek to
enter that service at their own cost and whether there are any limilations -as
to admission by provinces, whether particular numbers are reserved for
particular provinces, and all those things. I should like to have fuller
particulars of that scheme. There is one other mattcr which 1 consider of
the greatest importance: I should like to know when this institution will
begin to function for the purposes intended, and whether adequatc provi-
sion will be made in this college for training in all the branches of the sub-
jects they have to learn for performing their duties. Sir, it is with these
purposes in view that I have made these proposals. Sir, I move the
.motions standing in my name.

Mr. J. W. Bhore (Secretary, Department of Education, Health and
Lands): Sir, I had hoped that the record of this Department would be
quite sufficient to prevent any charge being levelled against it of in-
-difference to the progress of Indianisation. Ever since the Lee Commission’s
proposals saw the light of day we have both in the spirit and in the
letter endeavoured to keep to its recommendations in regard to recruit-
ment. Since 1924, of the 23 officers recruited to the Indian Forest
Service—I exclude for the moment Bombay and Burma who are masters
in their own house—16 have been Indians and 7 have been Europeans.
‘That, Sir, I think, ought to be sufficient to convince the Honourable
Member that in the matter of Indianisation we are proceeding along the
lines laid down by the Lee Commission. We cannot of course get the
numbers each year exactly in the proportion laid down. We shall have
to level up to the percentages recommended by the Lee Commission over
a period of years. Then, Sir, I come to the more restricted question of
the appointment of Indians to the staff at Dehra Dun. The House will
realise that opportunities for Indianisation in a strictly limited staff must
of necessity be also limited, but I do contend that we have definitely
kept before us this goal of Indianisation, subjeet to two conditions. Those
conditions are these, firstly we must maintain unimpaired the standards
of our work which we cannot allow to deteriorate, and secondly, we can be
no party to treating inequitably or overlooking the just claims of non-
Indjan officers of the Indian Forest Service. Knowing the House as I
do, I feel absolutely certain that these qualifications of the general rule
will be sccepted by the House. I may say that the number of Indians
in the superior controlling staff of the Institute has increased, and I
think T can best show the progress of Indianisation by taking the vacancies
the permanent vacancies, which have occurred during the year and showing
the House how they have been filled up. There have been, as far as
my information goes, three such vacancies in the posts of Forest Economist,
silviculturist and chemist. Now, the first two of these posts were origin-
ally held by European officers and their successors are also Europeans and
I think T can satisfy the House that the selections made were for good
and sufficient reasons. These posts, Bir, require not only a very spund
knowledge of Forestry and all connected branches, but also— and this is
even more imnortant—a very wide experience of Forest administration.
Now, as the House knows, that experiénce and that knowledge can in
the vpresent circumstances only be sought in the ranks of the Forest
pervice. There are practically no Indians in tho senior ranks of this
gervice. Tt was not until 1920 that Indians entered the service in any
considerable numbers and the House will realise therefore that it must
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be some years before Indian officers of sufficient seniority and experience
are available for selection to these special posts. But when they are, the
House may rest assured that they will have their chance. The third
appointment was held by Dr. S8imonsen. @When he went we found tha$
the institution really needed a Biochemist and we appointed an Indian,
Dr. Sen, to that post.

Now, S8ir, let me come to the special experts. The House knows that
it has been our policy in practice to understudy these experts with Indian
assistants and so far as I know there is not the slightest reason for anti-
cipating that we shall depart from that policy. We shall as far as possible
adhere to it. But, Sir, what I do want the House to realise is this, that
these special posts which deal with very highly technical subjecfs require
not merely men with special qualifications, but what is even more import-
ant, with very wide experience, and if therefore a young assistant, after
two or three years as understudy, is still not found fully qualified to
assume the headship and direction of these highly technical and specialised
branches without further training, the House must not assume that we
are departing from our policy. I think, Sir, so far as Indianisation is
concerned, I have shown definitely what the policy of Government is,
what we are doing and what we propose to do to carry it into effect.

Now, 8ir, I come to the question of the new college and I am glad that
my Honourable friend has given me the opportunity of saying something
about this new institution, which we hope to inaugurate before the end
of this year. Let me take the House back to the Resolution of 1922 which
recommended that Indian Forest probationers should in future be trained
at Dehra Dun as soon as facilities could be provided. I may say that
we have done our very best to bring that scheme to fruition and I am
glad to say that it is now complete. I hope very shortly to make available
for publication full details in regard to the college, in regard to the
condition of entry, the courges of study, the rates of fees, the facilities for
accommodation, etc. As I shall make publie, I hope, very shortly com-
plete information on all points, I shall content myself now with a brief
indication of the scope of the institution and shall also reply incidentally
to one or two questions which my Honourable friend has put. - Sir, we
hope that this new institution will be a centre of instruction in the science
of tropical forestry and its connéeted branches, which will be second to
none in the world. With the magnificent Forest Research Institute af
its doors, this institution will be in the position of being able to make jts
courses of instruction unique. We are also now, Sir, reaping the reward
of many devoted years of service on the part of the Forest Department
and we have now available in India the results of scientific forestry under
tropical and sub-tropical conditions, which, I think, can not be equalled, and
certainly can not be surpassed in any tropical country in the world.
(Applause.) Now, 8ir, working under these favourable conditions and
with these advantages, we propose to see that our standards of instruction
and of examination will be such that the diploma of this college will be
regarded as the hall-mark of the highest efficiency in scientific Forestry.

Turning now to the questions of my Honourable friend, we hope, Slr,
to open these courses in November. As regards the expenditure the only
capital expenditure that will be necessé? will be in order to render the
eximing accommodation suitable for the type and class of students whom
we may reasonably expect to get. We do not anticipate that this will exceed
Rs. 1,890,000 and provision for this amount has been made in the coming

(-]
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year. - As regards the recurring expenditure, it is o little difficult to estimate
with any exactness what the extra cost on this account will be, But I
think I may say generally that if certain readjustments and rearrange-
ments of staff under the Government of India, which are now under exami-
nation, are carried out, that the new institution should cost very little,
if anything, over and above the actual recurring expenditure which is now
being incurred.

Then, Sir, I come to the question of the classes of students who
will be admitted. The college will be open first of all to Indian Forest
probationers ; it will also be open to private students, and to students sent
either by Indian States or by Provincial Governments. We look forward
to the time when this college will attract to itself students from all parts
of the world interested in tropical forestry. My Honourable friend has
referred to the cost of training. The cost as estimated is certainly some-
what high. We estimate it at Rs. 2,400 a year. But it must be remem-
bered, Sir, that we are going to give a training which will be equal to
that normally obtainable in any forestry school in Europe, and that being
80, we cannot do it cheaper. But Rs. 2,400 includes not merely charge for
tuition, it includes charges for accommodation, for light, water and
certain other services; and taking into account the fact that the present
charge for Rangers’ courses at Dehra Dun is Rs, 1,500 and that for
provincial forest men is Rs. 1,750, if we exclude Rs. B0OO which is the
rent for the rooms that these students will ocoupy, I do not think that

1 the balance of Rs. 2,100 is excessive. Bir, I think I have now

BX covered most of the points raised by my Honourable friend.
As I have already said I propose to publish very full information on all
points connected with the new institution, either in the form of a Resolu-
tion or in some other form which will be made available to the public.

Diwan Bahadur T. Rangachariar: Sir, I beg to withdraw my amend-
ment.
The motion was, by leave of the Assembly, withdrawn.

Mr. President: The question is:

‘“ That & sum not exceeding Rs. 8,690,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1827, in respect of ‘ Forest '.”

The motion was adopted.

Demaxp No. 22.—IRRIGATION (INCLUDING WORKING EXPENSESN), NAVIGATION,
EMBANRMENT AND DRAINAGE WORKS.

The Honourable 8ir Basil Blackett: Sir, I beg to move:

" That a sum not exceeding Rs. 14,74,000 be granted to the Governor General in
Council to defray the charges which will come in ocourse of payment during the year
ending the 31st day of March, 1927, in respect of * Irrigation, svigation, Embankment

o

and Drainage Works .
Prevention of Floods and Famine.
Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, I beg to move:

*That ‘the Demand under the head °‘Irrigation, Navigation, Embankment and
Drainage. Works ’ be reduced by Rs. 100.” :
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iSir, in countries which have got their own national Government, irriga-
tion, navigation, embankment and drainage works prevent floods and
famines. Unfortunately, owing to the system of Government that we have
under the management of the Treasury Benches opposite, these very heads
-are responsible for floods and famines in India. It is really an
irony of fate that these heads should causc floods and famines in
India. 8ir, in the Beptember Session of 1924, I had the privi-
lege to move a Resolution in this House drawing the attention of Gov-
-ernment to the serious effects of floods in causing disiress all over India
-«owing to impedimnents of irrigation and railway embankments. At that time,
the then Industries Member, Sir Atul Chandra Chatterjee, and also the
Chief Commissioner for Railways, Sir Clement Hindley, assured the House
that they would make inquiries and find out how this irrigation, railway
embankments and other embankments are causing distress, floods and
famines in the country and how the causes of floods could be prevented.

The Honourable Sir Bhupendra Nath Mitra (Member for Industries and
Labour): On a point of order, Sir, I want to know how the remarks which
the Honourable Mcmber is making affect the grant which we are now
-discussing. Apparently he wants to raise a question of policy.

Mr. B. Das: Sir, my motion slightly touches the question of policy, but
I am just trying to put the grievances of the country before the House.
Since then, Sir, I and my friend Mr. Gays Prasad Singh asked a few
questions on the floor of the House as to the nature of the inquiry that the
‘Government of India had made and also the replies received from various
Provincial Governments. It appeared from one of the answers which the
Honourable the Industries Member gave that only one Provincial Govern-
ment thought it fit to communicate with the Government of India on this
subject. The other Local Governments, secure as they are in their bureau-
cratic positions, did not bother about writing to the Government of India.
‘They did not think it fit to write to the Government of India as to what
are the causes of famines and floods in their provinces and whether there
is a need for an inquiry in the country, and whether there is need for co-
ordination of work amongst the different Provincial Governments to prevent
‘these floods and famines.

Sir, I am particularly strengthened in my purpose in bringing this
subject again before this House because of the recent action talgen by the
‘Government of India in eppointing & Royal Commission on Agriculture.
Bir, agriculture is & transferred subject and all the money realized on
‘account of land revenue goes to the provinces. Yet the Government of
India communicated with the different Provincial Governments with a view
‘to improving the condition of agriculturists. Of course, we do not know
the replies that the Provincial Governments gave to the Government of
India in the matter of the appointment of this Agricultural Commission.
It is a pity, Sir, that the subject which I am raising now does not form
part of the terms of relerence of the Royal Commission on Agriculture.
Bir, T do not want to touch upon other points,—the grievances of agricul-
turists that might have been included in that inquiry,—namely, the system
of land revenue and the assessment which the agriculturist pays. But what
‘the teeming millions of India suffer most from is the distress due to the
floods, which have been a recurring phenomena due to irrigation railway
and road embankments with which the country is intersected. ' R

¢
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Sir, I will just illustrate the distress of the people by referring to my
own province, namely, the Province of Orissa. Floods are of regular occur-
rence in my province. They come every year and, as famine is always.
the natural effect of floods, the people of Orissa are always suffering from
famine. They are always in distress. Those who have watched the news-
papers this year ought to know how passionately Mr. C. F. Andrews and
other leaders appealed on behalf of the suffering people of Orissa owing to
the severe distress that has been caused there. This distress in Orissa is
not due to the irrigation and embankments, although in one part of a
district—Cutfack Distriot—it was due to that. In the District of Puri it was
due to the bad system of drainage that had been provided. I say that it is
one of the duties of the Imperial Government as well as of the Provincial
Governments to provide proper drainage for the waterways of India so that
the water collected during the rainy season may find an outlet to the sea
and thus enable the tultivators to reap a good harvest. But the policy
both of the Central and Provincial Governments is to collect taxes, whether
they are from land cess or customs or the hateful excise and to spend
them. Hawe they ever thought of improving the condition of the
masses? It may be contended that Irrigation is & transferred subject,
but it is a fact also that it is & subject on the reserved side of
the Provincial Governments. What are the steps taken by Provin.
cial Governments for the improvement of the conditions of the people?
They collect their irrigation cesses. They collect other taxes too.
Talking of my own province, the Government of Bihar and Orissa just
collects 40 per oent. of its revenue, 2 crores out of a revenue of 6 crores
from eycise duty slone. What do they care if the people suffer and
die? The people can drink more drugs and provide moye money for the
Government to spend. 8o it cannot be contended from the Government
side that the Provincial Governments ought to be held responsible for
preventing the progress of floods and famine in the provinces. It is the
Central Government that ought to insist on the Provincial Governments
giving their views on this vital issue.

I remember, in 1925 January, I asked a question on this matter and
my Honourable friend, Sir Bhupendra Nath Mitra, said that the Govern-
ment of India have got several technical experts who are quite capable of
giving advice to the Government of India and to the Provincial Govern-
ments on this vital matter. I do not know who they are. I have never
seen in any agricultural journals or in any Government publications the
valuable expert work they have done, the research they have carried out,
to provide India with proper drainage of the waterways of India, and
whether they have written any thesis how to prevent floods and famines in
India. It is no use saying that the provinces are responsible for these
floods. There may be a time when, owing to Providence, there are heavy
downpours of rain, but the cause of floo#e and famines all over India
is the lack of proper and adequate drainage outlets for nature’s water-
ways. I ask you, what is your policy? Whenever you want, you thrust
on us Royal Commissions and Committees which we never want.
‘We have never wanted s Royal Comimission on Agriculture so limited in
its purpose and so narrow in its scope of inquiry and which will be just an
‘academic inquiry, doing no work to bring no relief to the masses. If you
really want to do good to the people, which you at times profess—you may
lIaugh at us now because the House on this side is empty and we cannot
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«enforce our will on you, you may not reply to these vital questions on the
floor of the House,—but if you really think as the executive of the
Government you are spending the tax-payer's money and do look after
the taxpayers’ interests, it is your primary duty to look to the welfare
of the masses, the teeming millions of India who are agriculturists. What
have you done to prevent floods, famine and the effects of these famines
and floods namely, cholera, malaria and other epidemic scourges. {You
have done nothing; still you may shirk your responsibilities and say that
it is the work of the Provincial Governments and not the work of the
Royal Commission on Agriculture. You may say that no Commission or
Committee can be appointed to make an expert inquiry as to how floods can
be prevented. I recollect Sir Atul Chandra Chatterjee at Bimla said
‘that it will take 25 years to make an inquiry and an expert committee is
not necessary, but Government will do their very best to find out how
they can take any action to prevent floods. I ask the Government of
India to tell us on the floor of this House what they have done. It is
no use shirking responsibility and laying the blame on one department or
one Provincial Government or the other. You have not transferred any
authority to the Provincial Governments, and what after all are these
"Provincial Governments? If there were provincial autonomy in the pro-
vinces which would enable the local Legislative Councils fo enforce their
will on those Governments it would be a different thing. But it is the
Central Government who are pulling the wires from here. You are tutor-
‘ing Provincial Governments and they are nothing but handmaids of the
Central Government who are collecting as many taxes as they can and
-spending the money just as they like.

I appeal to the Honourable Sir Bhupendra Nath Mitra. I am glad,
Sir, that I will receive a reply from the mouth of an Indian who may
"have visited the masses in the villages—if the arduous work which he has
done throughout his life may have allowed him time to visit these
‘villages. As a Bengali he knows how the people are thin and lean in his
province, how malaria has wrecked the people of Bengal. It is because
there is no proper drainage outlet provided for rain water in Bengal.
Bengal is always water-logged and she suffers acutely from malaria.
“He may remember the floods that happened in northern Bengal a few
‘years ago, when the Brahmaputra Valley was flooded. I refer to the
Khulna floods and the distress of the people in consequence of those floods.
‘T hope before he rises he will picture in his mind those malaria-stricken
Bengalis who are dying in thousands. If he has visited my part of the
province he knows how the people are starving and dying like rats owing
to the effect of floods and consequent epidemics. I hope he will reply
from that point of view with sympathy and not in the mighty tone of
-a great buresucrat, sitting on the Treasury Bench, whence he can very well
-say ‘‘You be dammned”.

The Honourable Sir Bhupendra Nath Mitra: Sir, T am rather amused
to find that my Honoursble friend, Mr. B. Das, has made the vote for
this grant, which really relates to the North-West Frontier Province and
certain other tracts under the direct control of the Government of India,
8 peg on which to hang his beautiful dissertation. Now, Sir, he began by
“saying that these floods are spedial to India. Mv recollection is that only
‘a few months back England end the whole of North Europe was flooded
‘end badly flooded. o
" "Mr. 8. Das: But there is no famine in England.
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The Honourable Hir Bhupendra Nath Mitra: I am not sure of what
the Honourable Member means when he falks of famine unless he is refer--
ring to famine supervening & flood. Otherwise, our activities in the Irriga-
tion Department in the matter of building canals have been so successful
that we have practically had no big famine for the last five or six years..
I fail to understand the Honourasble Member’s reference to famine, unless:

he is referring to the famine which is said to have occurred in Orissa as:
the result of floods.

The Honourasble Member then referred to a debate which took place:
on the floor of this House on the 24th September, 1924; and in that con-
nection he insinuated that if the absent Members were here, the Govern-
ment might have fared badly on the present occasion. Let me see how the
Government fared on that occasion. It was a full debate in which Sir
Clement Hindley explained the position at length; and thereafter I find

a speech from my friend, Diwan Bahadur Ramachandra Rao. I shall quote:
a little from that:

“In regard to the first of these departments (that is the Public Works Depart--
ment). I believe it is clear that irrigation is & provincial subject, and to the extent:
that floods are caused hy deficiency of proper cﬁ'nimge arrangements, this matter is
within the sphere of the local administrations, but to the extent to which floods are-

caused by defects of railway embankments, it seems to me that it is essentially the:
duty of the Government of India to take measures to prevent them.”’

The Resolution was eventually withdrawn.
All that my predecessor said on that occasion was this:
‘T would add this much, that we shall communicate with Local Governments.'’

He did not say: ‘* We shall have a comnmittee or a consultation with
the Local Governments *’. He went on to say:

‘““ We do not disclaim responsibility for any damage that may have been occasioned”
by railway embankments. If we suggest that the Local Government should first move
in the matter, it is not in order to disclaim responaibilital on the part of the Govern-
ment of India in cases where damage has been occasioned by railways.” :

Further on, he said:

“I think we have given enough assurances to satisfy the House that the matier-
is receiving the attention of the Government and will continue to engage the attention:
of the Central Government in consultation with Provincial Governments,"

That is all he said and from the portion of his speech which I have:
quoted it is clear he referred particularly to railway embankments.

Mr. B. Das: And also to irrigation.

The Honourable Sir Bhupendra Nath Mitra: I am not sure sbout' irrigas-
tion; I cannot find it there. Will my Honourable friend kindly quote v-rhnt‘v
Sir Atul Chatterjee said as regards irrigation? As my Honourable friend’
Mr. Ramsgehandra Rao admitted on that oceasion, 8o far .as irrigation is con--
cerned, it is the concern of the Local Governments.

Diwan Bahadur M. Ramachandra Rao: Under the control of the Gov--
ermnment of India. '

The Honourshle Sir Bhupendra Nath Mitra: That is perfectly true, but'
it is primarily the concern of the Loeal Governments. The Government'
of India wrote round to the Provincial Governments; and ad I have already-
informed my Honourable friend Mr. B Das on:the floor of this House, ‘they-
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told the Provincial Governments that while flood protection and prevention
were primarily provincial matters, the Government of India were prepared,
in view of the importance of the subject, to assist the Local Governments
to the utmost extent of their powers, firstly wherever there was reason to
believe that excessive floods were due to central works on the railways,
secondly where assistance was required to obtain co-ordination between a
railway and the local authorities or between two provinces, and thirdly in
any case where technical advice was required which was not available
locally. Now, 8ir, up to now we have received no request for assistance
from Local Governments, though we know that in the case of certain rail-
way embankments which may have facilitated floods, the matter has been
settled by the Local Government in direct consultation with the railway
suthorities. On several occasions on the floor of this House, either my
predecessor or myself or probably Sir Charles Innes has given instances
where, in connection with railway embankments, additional waterways have
been constructed with reference to complaints received from Provincial
Governments. Anyhow, this is not a vote on which I can discuss the
question of railway embankments. I am concerned here with irrigation
embankments; and, as I have said, that is essentially a provincial matter,
and if any Provincial Government wants our help, we have already told
them that that assistance will be given. Now, the Honourable Member
referred to Orissa. I wonder if the Honourable Member has read the very
full debate which took place in the Bihar and Orissa Council in connection
with the floods in Orissa. So far as I can make out, those floods had no
connection with irrigation embankments.

Mr. B. Das: But they had to provide waterways.

The Honourable Sir Bhupendra Nath Mitra: I am coming to that; I be-
lieve they are taking action to provide drainage works, and according to
them they have always taken that action.’

Mr. B. Das: May I point outf that the Bihar Government provided two
lakhs of rupees after 20 or 80 years of agitation, and after the mouth of the
Chilka Lake silted up. It has been the subject of agitation by the people
of Orissa for years and years. '

The Honourable Sir Bhupendra Nath Mitra: I cannot here discuss what
happened in Orissa because that is essentially a matter for the Legislative
Council of Bihar and Orissa and the matter was very fully discussed in
that Council. In fact, the speech of the Honourable Mr. Hammond in
that conneckion brings out very clearly the fact that these floods in Orissa
are not matters of recent occurrence; they have occurred even from the
early days of the British occupation, and probably long before that. Ap-
parently, engineers—as well qualified probably as my friend Mr. Dar—took
certain action to relieve the situation. They constructed what are known
as flood embankments; but these flood embankments often have the
opposite effect to that wanted and thev lead to the silting up of the river
and the formalion of sand bars at the mouth of the river. Anvhow, it
seems that in 1902 the Loocal Government -had the matter further examined
by a committee of engineers. 1 may mention that throughout I am giving
the information which T have been able to glean from the speeches in the
debate in the Bihar and Orissas Council in which their ‘policy is fully
explained. Apparently it mav be possible to some extent to relieve the
situation by getting rid ' of ‘the . present embankments. They are not-.
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road embankments, or canal embankments; they are flood- embankments.
But the result would be immediate danger and therefore the Local Govern-
ment cannot do that immediately. Anyhow it is not a matter which is in
any way connected with this particular grant or a matter in which the
Central Government can intervene at this stage.

Mr. B. Das: May I just ask the Honourable Member why he esnnot
include it in the terms of reference of the Agricultural Commission if he
canno; appoint & special committee to inquire into the causes of floods in
India

The Honourable 8ir Bhupendra Nath Mitra: How does that, Sir, arise
in connection with the present Demand? If the Honourable Member wants
to raise that question he will be able to debate it when we are discussing
the vote for the Royal Commission on Agriculture.

Mr. B. Das: Is that all the sympathy we get from that side of the
House?

. 'The Honourable Sir Bhupendra Nath Mitra: I submit, Sir, it is the more
businesslike way. When we are discussing the irrigation grant how can
we drag in all sorts of things? -

Mr, President: The question is:

‘*“ That the :Demand under the head *Irrigation, Navigation, Embankment and
Drainage Works * be reduced by Rs. 100."

The motion was negatived. !

Mr. President: The question is:

*That a sum not exceeding Rs. 14,74,000 Le granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1927, in respect of ‘ Irrigation, Navigation, Embank-
ment and Drainage Works '."

The motion was adopted.

DeMAND No. 23.—INDIAN PosTaL AND TELEGRAPHE DEPARTMENT.
The Honourable Sir Basil Blackett: Sir, I beg to move:

. ‘"That a sum not exceeding Rs. 10,29,48,000' be granted to the Governor General
in Council to defray the charges -which will come in course of payment during the

year ending the 31st day of March, 1927, in respect of the ‘ Indian Postal and Tele-
graph Department *."’ o

Reduction of‘Poatal Rates.

Mr, K. Rama Alyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): Sir, 1 beg to move: . oo '

* That the Demand under the head ‘ Indian Postal and Telegraph Department * be
reduced by Rs. 50,00,000.” ) o ]
Sir, this relates to one of the.very important subjects which occupied the
attention of the House on the 9th of February last. In fact the question
was mainly raised for the reduction of postal rates for postcards and letters.
The presgent motion. that. I haye moved I propose to deal with in detail
so that T can prove to the satisfaction of the House that the, recommiend-
ation that I make is quite feasible and there cannot be any diffieulty in carry-’
ig it out. I thereforse want Honourable Mémbers closely to follow whm‘
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place before the House so that the important reform, the reduction in
taxation that I propose to carry out, may not be in any way interfered
with by aeny want of attention on the part of the House. I know the
Honouratle Sir Basil Blackett in his budget speech has devoted a long
paragraph and more to thig subject. Apparently that was meant to deal
with the subject as the opinion of the House was found to be very much
in faveur of reducing taxation. It is therefore all the more important that
he and the Honourable Member in charge of the Department should take
full note of the feeling of the House and also see if thére is really any
difficulty in carrying out the recommendation that I make. I will at once
say, Sir, I am placing this recommendation before the House without giving
the least chance of any argument being put forward by the other side
that the provision being for immediate use next year it cannot be cut for
one reason or another.  Honourakle Members will see if they turn to
page 11 of the Posts and Telegraphs Budget that the actuals for the year
1924-25 amounted to 941 lakhs.. That is there at page 11. The revised
egtimate for 1025.26, that is, the current year, is put there at
996 lakhs, and the estimate for next year is put at 1,087 lakhs. What
I waiit to put first before the House is that the proposed provision is 120
lakhs more than’the actuals of 1924-25 and is 72 lakhs more than the
revised estimate for the current year; so that Honourable Members will
see that when I want 50 lakhs to be cut out it will not affect at all the
administration in any way. It is the extra provision that is sought to
be made that I seek to cut out, and even shere I allow 22 lakhs extra
for coertsin provisions which have been psassed by the Btanding Finance
Commiittee at the instance of the Department. In fact, certain revisions
in estublishment, in the scale of allowances and also in the conveniences
to be provided for the menial staff—have all been considered Ly that
Committee and in this present motion that I place before the House I
make sufficient allowance for all that provision being 'made. So that,
prima facie, Honourable Members will see that this 50 lakhs is only extra
provision made for expenditure next year over and above, as I say, the
necessary things which have been accepted by the Standing Finance Com-
mittee; so nothing will be lost, no difficulty will ke caused to the Depart-
ment, if this 50 lakhs is cut out. But at tﬁe gsame time I must also point
out that if you refer to the recommendations of the Retrenchment Com-
mittee, you find that inclusive of interest, which was then charged at 66
lakhs,—now it is taken as 57 lakhs for next year—in spite of that the
total expenditure for the Department which they recommended was 882
lakhs. 8o that compared with what was recommended by the Retrench- -
ment Committee we have got alrendy in 1924-25, an extra expenditure of
sbout 60 lakhs, and there ig over the actuals of 1924-25 another 126 lakhs
provided for next year. So that Honourable Members will see that there
too there 8 = much wider scope than the 50 lakhs cut that
I am asking for. This is only roughly placing the case before
the House. But if you go into »a little more detail it will
be very easy to understand that this is what must be effected, the least
that must be effected, in the course of the next year on the recommend-

ations which are receiving consideration at the hands of the Governmgnt.

1 refer to the recommendations of the Departmental Committee which was

appointed last year—I mean the Ryan Committee. After the question

was mooted in the Public Accounts Committee. s special departmental

oominittee was appointed. The memters of the Committer were not

orditidry persons who have not worked in the Department. The present
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Director General of Posts and Telegraphs, I mean Mr. Roy, who is unfor-
tunately not here to-day, was one of the members of that Committee and
the Financial Commissioner for the Posts and Telegraph Department was
8lso one of the members of that Committee, and another experienced officer
also. That Committee recommended. as Honourable Members will see at
page 67 of that Committee’s Report, practically in the course of that
year a 21°21 lakhs cut in terms of rupees, annas, pies. That is what they
say under five heads (a), (b), (¢), (d), and (e). ‘

Rs,
(a) By merging tho Railway Mail Service circles in those of certain
Postmasters General 81,000

(3) By substituting a ohwpet.- class of Raflway Mail Serviee
sorter: Y 47,70,000

(¢) By revising the ratio of general to strtion service telegraphists 11,80;000
(d) By substituting clerical for telegraphist staff for the execution

of certain duties . . . . . . . . 1,40,000
(¢) By undertaking the departmental charge of ordinary repairs
and maintenance of buildings . . . . 50,000

—— ————

Total , 21,21,000

So that the total cut as I said specifically mentioned amounted to
Rs. 21,21,000. Besides this, Sir, they say:

‘“ While this annual saving, of the order of 20 lakhs of rupees, alone may turn the
balance between profit and loss in the accounts of the department, much more would
be saved by the adoption of the Committee’s further recommendations, to which
however not even approximate figures can readily be attached, under such heads as

(/) & revision of the cadre of Superintendents of Post Offices on the basis of &
review of their territorial charges;

(g) the further replacement of departmental telegraph offices by combined offices;
(h) a revision of staff on the basis of a more reasonable standard of output by
telegraphists ;

(i) a revision of the ccnditions which at present make for an excessive absenteeism,
as a result of which the department bears heavy charges for staff who produce no
results.’”’

These are the four heads under which they have recommended reforms
without making actual calculations of the effect of those reforms. Sir,
I have taken some trouble to calculate the effect of these recommendations
and come to some conclusion as to what the amount saved will te. I will
give it to the Department to examine, but.I have no doubt, Sir, that this
will be the amount they will arrive at on making the calculation. I find
that one of these recommendations refers to further . replacement of
departmental telegraph offices by comtined offices. I find that 4 telegraph-
ista will be the average for about 80 offices that might be so converte?
and the amount that is available like that is about Rs. 4,82,000, to which
must be added the leave reserve and the allowances, and.the total of alf
this comes to about 7 lakhs per annum. Then according as you remove
the number of telegraphists to the other grade they come under Post office:
supervision and therefore telegraph masters who are counted as 1 for every.
9 telegraphists will have to be shifted to other appointments and the
amount of that comes to -atout 47 telegraph masters at average rate
of Rs. 850, which works out for the whole, inclusive of allownoes,,.hol‘qe,
rent, ete., to about 2 lakhs;.so that in. all about 8 lakhs will be th_e..,la:v.}gg}
under that head,  Then the second. calonlation comes up on the revisen
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of staff on the basis of a more reasonable standard of output by tele-
graphists. The improved mechanism available in the Telegraph Depart-
ment has enabled this expert committee to recommend a rate of 47,000
operations per telegraphist as against 42,000 which was taken as the
standard by the Retrenchment Committee. This 47,000 rate has not, I
understand, been conformed to by the Government. I do mot know why.

When that expert committee makes the recommendation it ought to have
been followed without any difficulty by the Government of India. Appa-
rently expertness follows the position and the Government have chosen to-
accept only 45,000 operations as feasible. I am not at all able to follow
the reasoning which enabled the Government of India to go behind the
recommendations of the committee; but even taking it at that I find thab
there are about 240 more telegraphists in thg¢ department than are neces-

sary for the total number of operations that are teing performed by the-
Department according to the figures of 1924-25, and that year was one of
the prosperous years when we had everywhere much better income then
was anticipated. 240 telegraphists according to the average pay including-
in it the telegraph masters who will be unnecessary and all incidental
expenses cost T lakhs on the calculations I have made. There is one other
item, item No. 1 which refers to the revision of the cadre of Superintendents

of Post Offices. I find this matter is discussed in paragraph 47 of the

Report and taking the numbters referred to in that paragraph I
find that it will be possible to reduce the number of Buperin-
tendents by readjustment because the head station post masters:
are asked to supervise the local area and the consequent effect wilk
be that there will te a 38 per cent. reduction of the total number of
Superintendents.  The recommendation has, I think, practically beenr
accepted by the Government also. They are trying to give effect to it.

According to my calculation it will come to Rs. 2} lakhs for the pay of’
88 per cent. of the staff together with allowances and other contingencies,

which will work up to 8 lakhs. So that, the recommendations of the Ryan
Committee enable us to cut out in the course of next year about 39 lakhs.

Government have, in their reply to my interpellation on the 28th January,

1926, printed in Volume 7, No. 8, on pages 411 to 415, given details of the

recommendations to which effect has been given so far, the objections raised

and so on; and they say that consideration is Leing given to all the various

subjects.  The Honourable Mr. Roy was one of the members of the
Committee. The Financial Commissioner is there—Mr, Sams also. If
you take the minority report of Mr. Roy, the expenditure will have to'be
reduced much more. I will refer to that in connection with other motions.

So far as thiz motion is concerned I am prepared to take the recom-

mendations of the majority and on that, as I said, it works out to 80 lakhs

of rupees, which must be the reduction which the Government will be able

to give effect to in the course of the year.

I will only place two other matters before the House for its considera-
tion. Honourseble Members will find on page 11 there is a provision made
for interest charges and there is a provision made for depreciation. The-
provision- made for depreciation is 33 lakhs or 82-91 to be more accurate.
Then ‘we take 33 lakhs as the amount provided for depreciation. Then
for interest the amount provided is 57 lakhs, though it was 68 lakhs i’
1024-25. It is only 49 in the revised estimate and next year it is put a¥
57 lakhs, I gubmit that here a clear. point has-to: be made. - There ¥
anather mater that I.shall refpr to. . It is @ great injustice that the money-
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:available for the Post and Telegraph Department should be diverted or
‘frittered away and people made to pay extre charges for various heads.
It may be argued that there is no money for the Postal Department and
that therefore extra taxation should be put on. That being so, I would
‘refer to the Revenue and Finance Accounts of the Government of India
for 1924-25. We find there an abstract account of the capital outlay in
the Post and Telegraph Department up to the end of 1925. Honourable
Members will see that the total of the capital that has been sunk on the
‘Department works out to 23 crores 71 lakhs but the capital outlay charged
1o revenue accounts is 20 crores 81 lakhs and the actual outlay not charged
to revenue is only 840 lakhs, Even if you take the interest on 840 ﬁhs
‘ab 5% per cent., which is the hjghest interest at which money is borrowed—
it may in the present circumstances even be less in the circumstances
mentioned by the Finance Member in his budget speech—the amount will
be mot more than 18 lakhs but the amount we take from the Postal and
"Telegraph Department is 57 lakhs. I submit there is 39 lakhs more which
wought not to be taken. Of course for book purposes it may be argued
“that 28 crores must be taken to be money for which interest must be taken
out of the Department. First of all there is the fallacy there that the
‘previous - expenditure was from revenue of the department.

. ‘The Honourable Sir Basil Blackett: Not from rcvenue of the depart-
qment. From revenue.

Mr. K. Rama Aiyangar: It may be that this is wrongly printed. Cer-
“tainly I will hear the other side. But whatever it is they should not
~charge over and over again for money cxpended from the revenues and
for which a depreciation fund is being provided according to the present
rules. I will come to that presently. Then the total outlay is 23 crores
‘71 lakhs. The capital outlay not charged to revenue is 840 lakhs. I
‘think I have mentioned it on other oceasions but unfortunately I was not
able to place my hand on the particular page of the revenue and finance
accounts. I submit, Sir, that more than 18 lakhs could not in any event
be charged to this Department for purposes of interest. Therefore, I say
“that to the 89 lakhs which I have referred to you should add this 89 lakhs,
‘which is interest wrongly charged to the funds. I will submit to the House
“that even if you allow something for adjustment you can take 20 lakhs as
-an extrnordinarily unnecessary provision taken from the Postal and Tele-
graph Department revenues for the general revenues. If it is commercial
-gecounts, do not take it away from there. XKeep it as a separate account
for the Posts and Telegraphs; otherwise only charge the interest that ought
‘to_ be charged on expenditure to capital not from revenue. And the other
point I mention is this, Sir, that while the total amount that is invested
is 28 crores we find a deprecistion fund is provided of 83 lakhs. Here
again the provision is too much, because as I have calculated it I find
‘fhe buildings portion of this 28 crores is, for telegraph buildings 206 lakhs
and for post office buildings 199 or 200 lakhs: or a total of 406 lakhs, And
‘the usunl life given for bulldings .is 200 years in the railway accounts. I
do not know what they propose to teke here, but whatever it is the provi-
sion will be very small for thut; and for the telegraph lines and other things
it should.not be much; I mean for the buildings it will be o'nly ‘sbout, . 2
Takhs. (4n Honourable Membér: "‘But.you have not got 4 majority.’”) .I
always believe that whether there ip ';thg_lt__yaqr np majority the Gov-
ernment dlways tdkes mote of all’ arguments. (Applause.) That is the
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spirit in which I have been working here for the last three years. (d4n:
Honourable Member: ‘‘You may be disappointed.’’) If I am disappointed-
I am not to blame.

Mr, President: I do not wish to interrupt the Honourable Member but
he has taken mére than 25 minutes. and I should like to know how long he-
is going to continue still. '

Mr. K. Rama Aiyangar: I thought there is no time:limit, Sir. (4n:
Honourable Member. ‘‘There is a time limit for Lunch.”’)

Mr. President: Does the Honourable Member wish to continue now or:
after Lunch?

Mr. K. Rama Alyangar: I would prefer to go on after Lunch.

The Assembly then adjourned for Lunch till Five Minutes to Three of.
the Clock.

The Assembly re-assembled after Lunch at Five Minutes' to Three of.
the Clock, Mr. President in the Chair.

Erppe—
Mr. Preaident: Mr. Rama Aiyangar.

Mr. K. Rama Alyangat: Sir, I was dealing with. the interest charge om.
capital, and as I said, the revenue and finance accounts of 1924-25 dis--
close that only 840 lakhs of the capital were capital not charged to revenue,
the remaining 20 crores were capital charged to revenue. However it is
not the full interest on the whole capital that can come up only to 57 lakhs..
—the provision made is only 57 lakhs. As I said, the interest at 5} per
cent. on the 840 lakhs will work out at about 18 lakhs. The remuining
89 lakhs is interest charged apparently on some principle adopted by the -
Finance Department. What I submit, Sir, is that if we adopted the prin-
ciple even that was adopted in connection with Railways for capital expendi-
ture sunk on Railways, we could charge at the highest only about one per
cent. of the capital at charge. This is only a suggestion of a compromise -
that I suggest, but properly speaking, in the intcrests of tho tax-payer of -
the country, when you make a provision in revenue capital for a deprecia-
tion fund, you ought not to take one per cent. more on that for interest to
go to general revenues, because the departmental revenue was gradually

. spent on the capital works, and to the extent of 20 crores it had been so
spent.

The Honourable Sir Basil Blackett: Not the departmental revenue:
the Government’s revenue.

Mr. K. Rama Alyangar: It was Government revenue because what-
ever balance was in the Department went to the Government. I quite
understand, but let us do it the other way. Suppose the whole
of the general balances of the country were spent towards this, even then-
the tax-payer ought not to be charged again. But the argument will be
brought forward. ‘‘We are commercializing the Department and, there-
fore, if the general revenues had really contributed, you must take away
interest from this Department’”. I say then that the question will have-
to be gone into as to how much of this is actually taken out of the Postal
and Telegraph revenues and How much from other places. But the pro-
per view to take of it is, if you take a block account like that, in view of
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the reasonasble way which the Government pressed on this Assembly to
adopt ono per cent. as the reasonable rate to be charged to general revenues
on capital taken for purposes of the construction of Indian Railways, the
same principle may be adopted here as a policy that might be agreeable
to both sides of the House. If you take that, Sir, you will get only about
20 lakhs to be added to the 18 lakhs which has to be paid on the 840 lakhs.
That will therefore leave a clear balance of about 18 lakhs which must be
availub'e for the Postal and Telegraph Department,—not to be taken away
from it. But the question will be raised, Sir, that if it is taken away from
this Department, somehow the general revenues will have to diminish
and therefore the total balance cannot be upheld after the Budget was
presented. But there are various matters to discuss in connection with
that and I do not propose to do it in detail. That is a matter for the
Finance Department, and when we go into the question of the reduction
or avoidance of debt and also the question of the Finance Bill, that will
have to be taken up; but this is a commercialized Department at present,
and it will not therefore be proper to go into that question. Whatever it
is, you cannot charge any interest on this, but if you do, do it on some
equitable principle as was adopted in the case of Railways, and that will
relieve no less than 18 lakhs.

8ir P. 8. Sivaswamy Aiyer (Madras: Nominated Non-Official): The
capital was not borrowed.

Mr. K. Rama Alyangar: It was spent out of revenue expenditure, The
only conflict between the views presented is tHat it might be
contended that the general revenues of the country were spent
on that, not the balance of the Postal and Telegraph Department alone.

That is a matter to be proved by the other side, but the Postal and
Telegraph capital account is8 now put before the country, and this revenue
and finance account shows that it is from the revenues of that Department
that we should deduct it because it is taken to that head and the account
is prepared on that basis, and therefore it must be taken as money spent
from revenues. Thus so much of the capital in any event ought not to be
charged to the total or even half of the interest that might be charged in
the case of borrowed capital. If it was so, 18 lakhs would be realized.
Then there are two other points, as I mentioned already, Sir, the question
relating to the depreciation fund and the question relating to the expendi-
ture charged to revenue for capital expenditure. Honourable Members will
see on page 11 two entries. The provision for depreciation of wasting
agsets is given as 32'91 lakhs, which is 33 lakhs practically, and they will
find at the end the amount transferred from capital outlay not charged to
revenue is 20'02 lakhs. The account does not clearly show if these 20 lakhs
are taken from the 82 lakhs depreciation fund, or whether it is a separate
provision from revenue. I take it, Sir, that I am right in saying that it
happens to be a separate provision. It is not deducted from the deprecia-
tion fund as it is, and it is deducted as ‘‘transferred to revenue from
capital '’ at the end, that is at page 11. It may be taken either way. If
it is taken out of the depreciation fund, even then the provision need not

now be immediately spent next year, or it might be so adjusted that these
50 lakhs are spent for the Department which has provided, as I said, 126

lakhs extra over the actuals of 1924-25. The other point that I raised is

the question of this depreciation fund being calculated on some hypotheses.

T do not think this Assembly ever approved of the rules of ‘depreciation of

3 pM.
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this Department. In the case of the Railway Department the
Railway Finance Committee had the rules placed before it,
and there the life of the buildings and other assets is taken at a certain
rate; so much so that the other day Mr, Rangachariar said that it might
give undue relief to revenue, but even if all the views are adjusted, the
‘total quantity for buildings recently put up alone ought to be taken as
depreciation fund for this purpose, because we are charging interest also
and we are providing large amounts for capital expenditure from revenue.
My submission is that the depreciation fund for it ought not to be over
25 lakhs in any event. The 7 lakhs extra is too much. There is a calcula-
tion made in detail in the book itself, but I do not think it necessary to
go into each head, but according to the view that I take of the proportion
of the provision for wasting assets, I suggest that this cannot be above 25
lakhs for all these that are taken into consideration. 60 years being the
average period for other than buildings and for buildings 150 to 200 years.

‘Diwan Bahadur T. Rangachariar: They have provided 28 lakhs for lines
and wires aloneg.

Mr. K. Rama Aiyangar: I know. The question is, if you take the 60
years standard that I suggest, the calculation comes to about 25 lakhs I
think. The question that I want to place before the Assembly is this.
Honourable Members will please refer to the head ‘‘ Stamps and Post-
cards '’ at page 11. The expenditure provided, that is clause (k), which is
covered by page 8, was only 229 lakhs for expenditure in the previous
years, it was 8.28 lakhs in 1925-26, but it is 16-76 lakhs in 1926-27. Hon-

ourable Members can see the reason for it because the whole thing is being
printed in . . . .

. The Honourable Sir Bhupendra Nath Mitra: Please see paragraph 22
of the Financial Secretary's Memorandum.

Mr. K. Rama Alyangar: But, Sir, the Security Printing Press has been
established here and apparently much more will be required to supply the
necessary materials for the Press. .

The Homourable Sir Basil Blackett: If the Honourable Member will
read paragraph 22 of the Financial Secretary’s Memorandum, he will see
that it is quite unnecessary to make these incorrect hypotheses.

Mr. K. Rama Alyangar: I see, Sir, that my remarks are not relevant
on that. Therefore I will leave that out of account. Then, I have to deal
with a few more facts in connection with this, because the reply given by
the Honourable Bir Bhupendra Nath Mitra to my interpellation that I
referred to already of the 28th January gives all the recommgndations of
the Ryan Committee and also what steps have been taken, what are being
taken, what the difficulties are. One of those again refers to the old story
of the Department that you have got an extra number of telegraphists whom
you cannot immediately dispense with. Thateis the only point of im-
portance that has to be considered in connection with the reply, because
I find the rest of the recommendations are being considered and if in the
course of the year effect is given to them, the retrenchment I have pro-
posed of Rs. 89 lakhs will be the conmsequence. You will have to make
some reductions for which there may be adjustments from the other heads
that I have already referred to. But so far as telegraphists go, it seems
to be a very difficult position that the tax-payer has to bear, because the
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Department feels that it has created friendship with a lot of persons who
have been taken on. That seems to me to be an almost ununderstandable
position. I have been here all these years and this is the third year in
which the Budget is discussed. AN these three years the same story is
being told. I see the number of telegraphists is now distributed over larger
areas, but there are other ways of effecting this. The last Administration
Report of the Post and Telegraph Department shows that about 71 persons
have passed recently and they are bound te be provided by the Department ;
but you have got extra telegraph offices. Something must be done to
divert that kind of influx. ' We have entered into a contract *’ was the
recent explanation given by the Honourable Member in charge. If you
have entered into a contract and if you are already over-flooded, are we
to take the whole body again, and then say ‘‘ Let the poor tax-payer pay?’’
On the other hand, is it not possible for Government with its wide range
to adjust matters? Two big railway systems have been taken charge of
by the Government, and of course by special contract some of the clerks
and other staff there have been taken on, but the range of retirement of each
year must be eonsiderably wider when that is also taken into consideration.
(An Honourable Member: ‘‘What about unemployment?’’) Unemploy-
ment must be provided for by other means which we have been discussing.
There is no particular reason why the Department should bear more than
it ought to. The Railways will afford a fair chance of relieving much of
this difficulty by departmental heads sitting together to see that this is
done. If 246 telegraphists on one side and telegraph masters on the other
are to be paid by the tax-payer and also their house and other allowances
for a long number of years or even for a few years, that will not be a
charge which can be justified in the view of the House. I submit, Sir,
.I have no objection to something being done like that. It is not that any-
body wants that other persons who are already entertained should suffer or
that their prospects should suffer; but as much as possible must be done
to distribute the burden amongst other departments, so that a just propor-
tion might be borne by these departments. There is only one other thing.
In connection with the increase of combined offices, some suggestion is
made. I see that in the combined offices for some time you can pay the
higher paid people and make them work there, of course without giving
any guarantee to them that they will be paid like that or any future recruits
for those offices will be paid like that. That is a matter for consideration.
A number of people have been already taken and they ought to be provided
for. It is a matter of provision. But future recruitment must be cut out
and it could be adjusted in the course of the year. For all these reasons,
Sir, I submit that it is easily possible to find not only 50 lakhs, but about
75 lakhs as I have calculated. 89 lakhs I referred to the Ryan Committee
about; 19 lakhs I referred to the interest matter and about 7 lakhs in
depreciation fund and some money which is provided for, capital expendi-
ture from revenue. That question has been raised more than once, but
we have not yet had & satis?actory solution. I will take up the question of
capitnl charge to capital ohd Revenue under another head, but so far as
this matter is concerned, the expenditure may be retrenched sufficiently to
enable the Department to adjust it otherwise. Under these circumstances,
Bir, the proposition I have placed before the House is one that in the
interests of the tax-payer, in the interests of justice and in the interests of
the sense of responsibility of the Government must be given effect to, and
T agk the Assembly to carry it without fail.
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Sardar V. N. Mutalik (Gujarat and Deccan Sardars and Inamdars : Liand-

holders): Bir, after the exhaustive (4n 'Honourable Member: ‘‘Exhaust-

ing’’) speech of my Honourable friend Mr. Rama Aiyangar, I do not think

it ig quite necessary to go into the figures to which he has done full justice..
8ir, this question of charging interest to the Postal Department is really
the main question which I want to take up for discussion at this stage ; and
I have a motion which also will be merged in this motion by Mr. Rama
Aiyangar. What I feel, Sir, is this. Government on their side bhave uoé
proved that the expenditure on buildings, telegraph wires, etc., has been
met by borrowing or has been met from general revenues. Post offices
<continue to pay some profit to the general revenues.. Those profits have
merged into the general revenues. Out of those profits perhaps these
buildings were built. If you build the buildings from your revenue or
from the profits of the post offices themselves, why now charge the posé
offices with this interest? All that you are entitled to charge is only de-
preciation. You must keep the property as it is and that is the only duty

that you owe to the next generation. It is only recently, Sir, that this
-commercialisation of the Postal Department has been entered into. When
the accounts were separated, I do not think there was any agreement
arrived at as to on what understanding these accounts should be separated.
I know there is one difficulty and that difficulty is this: whether we charge
interest for all these buildings to the post offices or to the general debt 1t
is just the same to the taxpayer. TPerhaps the total balunces of the Gov-
ernment of India will be reduced by that smount. What I mean to say,

8Bir, is that it is not very material so Iar as the paying of intcrest is con-
cerned. But it is very material in one respect. If we find that the post
offices nre not being carried on on a basis of profit, then we shall not really
be entitled to reduce the postal rates. But if we want to reduce the postal
rates and if we want to take the post offices as a separate unit by them- -
selves, then we are entitled to ask this question: Where did the money .
come from and how were these buildings erected? Tf the post office paid
for those buildings, the Honourable the Finance Member has absolutely
no right to ask Sir Bhupendra Nath Mitra for the interest on those build-

ings. But if it is from borrowed capital, then the Honourable the Finance

Member is certainly entitled to the recovery. So, let us have an explana-

tion on this point whether the Postal Department or the Finapee Depnart-

ment have made any calculations about the profits from the post offices

during the past years and whether these buildings can be really charged as

s loan to the post offices.

Mr. H. G. Oocke (Bombayv: European): Sir, the interesting questions
that have been raised by Mr. Rama Aiyangar in his ususl exhaustivé man-
ner are very difficult to debate across the floor of this House. I take it
that one of the difficulties with which Mr. Rama Aiyangar is faced is that
the post offices have been taken over, so to speak, as a going concern from
what T might call the old Government. The Department took over the
concern with its block account and the question arose whether the Depart-
ment should be debited with interest on the full block acoount or with
interest on onlv so much of the block account as had been purchased in
the past out of loan funds, & large amount of the post office block account
having been purchased from year to year out of revenue. If we are going
to place the Post Office Department on a commercial basis we must. T
think, -adopt the point of view which would be taken if a companv were

»
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taking over the post offices. They would have to provide the capital to.
take over that block and they would, therefore, be burdened with the full
interest on the total amount of the block. The question has also been.
raised whether the post offices should, in addition to being charged with
interest on the full block account—regardless of whether that block.
avcount was entirely purchased out of loan funds or not,— also be debited
with depreciation. There, again, if we take the analogy of a company
taking over the post offices, the depreciation would have to be met by the
company. Therefore, it seems to me that if we are determined to carry com-
merdialization to its logical conclusion, it is only right that both those debits-
should appear in the postal accounts; and until we have met those debits.
in addition to out running expenses, we cannot say that we have made pro-
fite out of our post offices. It may bs that the Government are benefiting
under another head in that they are getting interest from the Postal De-
partment on the full block actount. But looking at it from the point of
view of the Department and from the point of view of a commercial con-
cern, I think it is necessary that both those charges should appear. 1
think I shall probably be in’ order if I make a reference to the question of
this block account in connection with our debt. It was raised the other-
day in the general discussion and the Honourable the Finance Member
ref;rred me to page 589 in the large Yellow Book and referred to my eriti-
cisms that we had no balance sheet and that it was not possible to see how
the debt had been disbursed. He stated that that criticism was not a
cotrect oné. On page 589 of this large book we are shown a total debt
figure of 778 crores. Then we are shown deductions being capital debitzd
to commeércial departments, e.g., Railways 540 crores, Posts and Tele-
graphs 17 crores, Irrigation 89 crores, and so on, total 849 crores. Deduct-
ing that figure of 649 crores, representing capital locked up in commercial
departments, from the total of 776 crores, we arrive at g figure of 127 crores,
which is the outstanding debt which has not been sunk in any of those con-
cerns. A foot-note states that money to the extent of 11 crores (approxi-
mately) has been spent on New Delhi and 10} crores on the Bombay De-
velopment Scherme. That leaves in round figures 112 crores which from
this’ statement presumably represents unproductive debt. At any rate
there is nothing to indicate whether this 112 crores has been sunk in any
productive work or not. My criticism is that in dealing with this matter-
we are at a loss to know where the balance has gone. It has gone some-
where. One has also got to remember that a considerable amount of ex-
peuditure on an asset like Irrigation has taken place in the past and is not
represented to-day by any of the debt because the debt has been paid off.
(An Honourable Member: ‘“What about Post office expenditure also?’’)
That remark applies to post offices also. But for the reasons I have just
given T think post offices ought Yo be considered separately. In the case:
of a head like Trrigation, however, it would be interesting to know how our
total irrigation expenditure compares with what the so-called debt on
Trrigation is to-day, beeause, although we have paid off part of the debt
which has been sunk in Irrigation, that does not eliminate the asmet; it 18-
atill there. That is a point which T songht to raise in the general discussion.

Diwan Bahadur T, Rangachariar: Sir, T wish to mention to the Honour-
able Member in charge that this motion has the entire svmpathy of this
isolated part of the House and will have its support unless some satisfactory
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explanation is forthcoming. My Honourable friend, Mr. Rama Aiyangar,
has suggested four means of saving expenditure in the Post and Telegraph
Department. The first method he suggests is to confine new expenditure
to those things which are absolutely necessary. The second method he
suggests is to effect economy on the lines suggested by the Byan Com-
mittee and the Retrenchment Committee. The third provision which he
suggests is that there is an undue provision for depreciation. The fourth
method which he suggests is that there is an undue provision in the shape
of interest for the general revenue. 8ir, all these suggestions seem to
me to be reasonable and I do not think any person can reasonably object
to any of these propositions. B8ir, I may'mention at once the secret—if it
is 8 seeret—which actuates this part of the House and which, I hope, will
command the sympathy of the other side also, that the time has come
when we must give some relief to the general population of the country.
{Non-official Applause.) Sir, I was one of those who willingly agreed in
the year 1921 when these new rates were proposed and new taxes were
imposed. We did so because we then found the finances of the country
in a confused state, in - a depressed state and we wanted to get financial
equilibrium. Now, Sir, thanks to the Honourable the Finance Member
and to other circumstances we are in a position to give relief. We have
given relief to seetions only. Now the abolition of the cotton excise duty
merely gives relief to a few hundreds of shareholders in mills. Bir, the
provineis. contributions go only to bemefit the services and probably very
little of it goes to the developmemt department of the provinces. What
is the relief we are giving to the people of this country? The three pies
postcards have been in existemece for ever so long. It was a means of
eduecation, it was a means of spresding knowledge, it was 8 means of
educating the people. We want to restore it, we are bhent
upon restoring it, and I hope we will do it with the help
of Government. If Government canmnot lend us a helping hand in
this matter they will be—what shall I say? I will not make use of any
reprehensible expression—but they will stand condemned at the bar of
public cpinion. The Honourable Sir Basil Blackett no doubt gives an
emphatic negative. I want the Government of India to reconsider their
views. T appeal to the Honourable Member in charge. This is a vital
matter. If the Government is to be popular, then the time has come for
giving us relief in this direction.

The Honourable Sir Basil Blackett: The tax-payers’ interests will not
permit us to reduce the rate.

Diwan Bahadur T. Rangachariar: The tax-payer is going to be benefited
eventually, but the people of the country who used to post 100 million
postcards have now ceased to post them. That is rather a serious problem
which confronts a popular Assembly like this, which I still consider is
representative of the people. Notwithstanding the weighty remarks of
the Chair, I consider this House representative of the people, and it is
up to this House, as representative of the people, to stand for this position.
I ask for the earnest co-operation of the Honourable Member in charge
and also the Finance Member, whether he cannot find some means by
which this popular demand can be complied with. Confine new expenditure
to what i8 absolutely necessary. We are going to build new buildings
perhaps or provide new establishment. I have not gone into details. That
is a matter that requires examination. (An Honourable Member: ** Leave
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it to Mr. Rama Aiyangar.”’) I cannot leave it to Mr. Rama Aiyangar
because he has not given us any indication in that direction. It is a
matter which requires examination, and I am sure that the Honourable
Member in charge with the help of the Director General of Posts and Tele-
‘graphs will be able to find & way out of this. If Honourable Members will
look at page 11 of the Post Office Budget they will find under Telegraphs
and Telephones, actuals of 1924-25, 1226, whereas we now propose to spend
152:7. The  telephone expenses from the actuals of 1924-25 was 9°55,
while in 1926-27 we propose to spend 18'05, nearly double, and that within
the course of 12 months or 15 months. That you should be able to double
your expenditure in that direction seems to me to call for an explanation.
Then egain your actuals increase from 64 to 8'9 for radio expenses, so
that there are fields for exploration in this direction, explorations with an
eye to economy, finding funds to meet the popular demand. That being
the objective in view I hope we shall have the sympathetic attention of
the Department. We have been helping that Department all these years.
I have stood up from time to time to defend .that Department when
attacked, and I feel that the time has come when this Department should
rise to the occagion and meet the popular demand in this direction.

Again, Sir, although it is not a motive to be applauded, still I put
it to the Government. We are here deserted by our own countrymen
who have said that we are incapable of performing any good. They have
withdrawn from this Assembly, they bave walked out because they say
we are incompetent to do any good. Are you going to justify that reproach?
{An Honourable Member: ‘‘ Not incompetent, unable.’’) Unable, yes.
My Honourable friend Mr. Rama Aiyangar has pointed out—though he has
a crude method of putting it—a way by which this economy can be effected.
Employees can wait for the time when they will get more pay. The House
will remember them. If the offices are so selfish, if the establishments
are so selfish that they must have their allowances increased, their house
rent increased, then they will render themselves very unpopular. Let
the public have the benefit now. I .am sure the income will increase by
reducing the cost of the postcard. That is to say the postcard -revenue
is bound to go up and therefore I gubmit that some means must be found
by which this expenditure should be reduced by at least 50 lakhs. These
are the four methods which are open. May I point out as regards the
interest charges, that there is no obligation that the Post Office should
contribute to the general revenues; it is not borrowed capital; it is not a
legal obligation . . . .

"The Honourable Sir Basil Blackett: Does the Honourable Member want
Madras to pay it instead?

Diwan Bahadur T. Rangachariar: I think Madras will not be sorry.
Madras will equally benefit by the reduction in the cost of postcards.
Madras will profit and other provinces will profit, and I do not want it to
be put on the basis of any provincial advantage if there is going to be a
surplus to the general revenues slthough it may be small. Sir, my
Honourable friend the Finance Member has seen his way to allot 50 lakhs
all at once for archmological expenditure . . . .

The Honourable Sir Basil Blackett: That does not increase our ex-
penditure. :
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Diwan Babadur T. Rangachariar: Is that more urgent, or is this relief w
the people more urgent? The remains have been lying buried for cen-
turies; there is no urgency in digging beneath the earth. If it waits for
a ceniury it will not make any difference to this year’s Budget, but this
makes a difference; this 50 lakhs can be utilised for this purpose. The
general revenues can wait to be reimbursed this because you have not
satisfiled the demands of the people. There is no urgency to allot that 50
lakhs, let us take it this year. I hope that with the capable Finance Member
we have we will be in a better position next year when we will be able to
provide for that so that this recurring expenditure will be saved. Sir, this
is & matter which is urgent and insistent. It is a popular demand and I
appeal to the Government to co-operate with the people’s representatives
here in effecting this needed improvement. I call upon them to accept
this proposal and effect this economy in this Department.

*Diwan Bahadur M. Ramachandra Rao: Sir, I only wish to refer to one
of the four points mentioned by my friend Mr. Rama Aiyangar, and that is
the propriety of debiting & sum of §7 lakhs in the coming year for interest.
Sir, the whole question of the commercialisation of accounts assumed a
concrete form last year when the accounts were presented to this House.
In presenting these accounts, the Honourable the Finance Member himself
said as follows: '

‘It was not until January that various important decisions of principle were
finally reached both as regards the form of the account itself and the actual method
of distributing the charges. Final orders are still to be issued in certain cases and
the statements of estimates prepared represent therefore, on several points, decisions
which must be regarded as provisional.’”

8ir, in referring to the commercialised accounts last year, I contended,
and I will contend to-day, that this item of interest on capital is an un-
justifiable charge and ought not to be debited to the Postal vote. 8ir, the
amount spent on buildings and other works of utility to the Post and Tele-
graph Department has been spent during the course of 80 or 40 years from
the revenues of the particular year, and I contend that there is absolutely
no justification now, after this considerable period of time, to call upon the
tax-payer of to-day to contribute a sum of Rs. 57,00,000 as interest.

The Honourable Sir Basil Blackett: I am not calling upon the tax-payer.

Diwan Bahadur M. Ramachandra Rao: That is exactly what my Honour-
able friend is doing, and the only person who is benefiting by these com-
mercialised accounts is my Honourable friend Sir Bagil Blackett. . . . .

The Honourable Sir Basil Blackett: Does the Honourable Member think
I take those 57 lakhs into my own pocket? May I tell him where they go
to? The greater part of it goes to reduce the Madras contribution. It is
perfectly apparent and the allegation that it goes into my pocket is absurd.
It goes quite obviously to reduce the charge on the general tax-payer for
interest. . ‘

Diwan Bahadur M. Ramachandra Rao: Sir, the position ig absolutely
clear to every one of us. This amount does not go into the pocket of my
Honourable friend Sir Basjl Blackett, or into my pocket, but I tell him
this is a charge which ought not to be made against the revenues of the
Post Office, and to that extent, if this amount is deducfed and you take the

*Speech not corrected by the Honourable Member.
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receipts from the Post Office as a separate item, there would be & total
amount of 5780 lakhs plus 18 lakhs available, that is, over 75 lakhs, which
would go towards the reduction of the rate on postcards

The Honourable Sir Basil Blackett: Where does the 18 lakhs come
from ?

Diwan Babadur M. Ramachandra Rao: 18 is the balance on the credit
side in the Post Office. I will explain what I meant.

The Honourable Sir Baall Blackett: That is a different year.

Diwan Bahadur M. Ramachandra Rao: If the Honourable Member will
look at page 70 of hig Budget, he will see that there are three heads.  The
Post Office shows u credit of Rs. 18,70,000, and the Telegraph, including
Radio, shows a net minus balance of Rs. 18,985,000, and the Telephone
shows a minus balance of Rs. 9,06,000. That is the net result from th:
three Departments under this head. My contention last time, and my
contention to-day, is that in the conditions in which we are situated in
India, the receipts from the Post Office should be rogarded as a separate
item and that anything that bears on the telegraph rate should be regarded
entirely as a separate transaction.

The Honourable 8ir Basil Blackett: May I just for the sake of clearness
point out to the Honourable Member that the interest charge to the Post
Office is only 74 lakhs. - He is taking what is charged to the Telegraphs in
arriving at his calculations.

Diwan Bahadur M. Ramachandra Rao: I am talking of the balance net
profit or loss. Is this the interest item for the Post Office or is it the total
for Posts, Telegraphs and Telephones ?

The Honourable Sir Basil Blackett: The tota.l item of the three. The
Post Office is 73 lakbs,

Diwan Bahadur M. Ramachandra Bao: May I ask what is the net result
of the transaction of the Post Office?

The Honourable 8ir Basil Blackett: Rs. 18,70,000.

The Honourable Sir Bhupendra Nath Mitra: But you have been asking
that the interest charge should be withdrawn. Well the bulk of the interest
charge goes against Telegraphs and Telephones. The bulk of the 57 lakhs
you have been talking about goes under Telegraphs and Telephones, so you
are not in any way adding to your argument by bringing in this point.

Diwan Bahadur M. Ramachandra Rao: My contention is that- this
amount of 57 lakhs is interest on capital which has been spent in previous
years on postal buildings, telegraph buildings or any other class of buildings
which are under the control of this Departrnent and 1 contend, Sir, that
interest-on all this capifal which has been sunk in all these buildings, whether
they are for the Post Office or the Telegraphs or anything else, should not
be drawn from the receipts of this Department. Whatever was required for
the construction of these buildings was taken from the current revenues of
each year during the last 30 years, and the commercialisation of the accounts
now has resulted in the claim by the Finance Department, I will say by
Sir Basil Blackett, for the sum of 57 lakhs on capital works which have been
finanted from revenue during all these 80 years. T contend that that is
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a0t & just transaction and a just debit against these buildings. There are
other depsrtments which have had their buildings constructed from current
revenues, but you are not going to charge interest in any way to them. It
.should not be regarded, because of the commercialisation of the accounts,
that the only analogy for this is the case to which Mr. Cocke has referred.
This question of what should be the just debit and what should be the
policy with reference to the claim for interest should be examined by the
Standing Finance Committee. I suggested last year that these provisional
conclusions, which the Honourable Member himself said were provisional,
should be placed before the Standing Finance Committee, and some reason-
able adjustment of all these items of debit and credit shown in these com-
‘mercialised accounts should be arrived at. I submit nothing of the kind
was done and we have here a claim for interest of 57 lakhs. .

8ir P. 8. Sivaswamy Alyer: How will you meet the reduction in the
‘general revenues if you take away the 57 lakhs?

Diwan Babadur M. Ramachandra Rao: There will not be any reduc-
tion of general revenues so far as this year is concerned. What my
Honourable friend Sir Sivaswamy Aiyer says is if this 57 lakhs is not eredited
here to the Finance Department, the Finance Department will be the poorer
by that amount. That is a perfectly correct statement of fact. They will
have to find the money, but not by levying it from men who have to use
the Post Office. Probably they may impose a higher rate of income-tax
-on my friends who are sitting there; I have no objection fo that; let them
do it. I tell you I have not the slightest objection to give effect to any
proposals of the Finance Department to put up the super-tax on incomes
sbove Rs. 80,000. By all means find the money in that way, but I ask
you not to let the poor tax-payer in this country who uses the Post Office
pay this 57 lakhs of rupees.

Sir, I have one other argument. It is admitted by all Honourable Mem-
bers in this House that during the last three years, after these postal rates
had been increased, the letters that passed through the Post Office and the
posteards that passed through the Post Office decreased by 100 millions
and 125 millions respectively. Now I ask you is it not a fact that the
traffic through the Post Office hag gone down by nearly one-sixth? Is that
a matter for eatisfaction? As my Honourable friend by my side (Mr. M. A.
Jinnsh) suggests to me, it is the gravest reflection on the Government that
they should withdraw, by means of enhanced postal rates, the facilities that
existed before 1922 or 1928. I think, therefore, that these commercialised
accounts, whatever may have been their intention, have resulted in keeping
'up all the exisling rates by what I may oall these unjustifiable credits and
-debits, and I think the Honourable the Finance Member and the Member
in charge of the Department ought now to endeavour to get rid of this. I
have no objection, if any amounts are required for the Postal Department
for the construction of buildings, that you should lend it and charge interest,
but our complaint is that you pile up accounts for the last 80 years and
suddenly Sir Basil Blackett wants 57 lakhs.

The Honourable Sir Basil Blackett: I did not introduce this charge for
interest; it was long before my time.

Diwan Bahadur M. Ramachandra Rao: It may be o, but you are the
successor who is benefiting by it. That is what T say. It may be that

my Honoursble friend is not immediately getting it, but we look to him
[
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now a8 the only man who gets this benefit for the general revenues. One
last word, Sir. Of course Sir Basil Blackelt will say if you give up this
you cannot reduce the provincial contributions. He has used that argument
very successfully for several years for every proposal. . . . .

The Honourahle Sir Basil Blackett: It happens to be universally valid.
If you use money for one purpose you cannot use it for another.

Diwan Bahadur M. Ramachandra Rao: These are all obvious facts, bub
I am certain I am echoing the feelings of most of us in-this House when I
say That the one thing which would make the Government popular at the
present time is & reduction of these rates which the people have borne these-
three ov four years; and the fact cannot be gainsaid that the postal traffic
has contracted to the extent of one-fifth, a fact which cannot be ignored by
the Government, whatever may be their difficulties. There must be a way
of putfing back the traffic to the state in which it was before 1922-1928.

(Several Honourable Members moved that the question be piit.)

The Honourable Sir Bhupendra Nath Mitra: Sir, we have listened to:
a most intéresting and discussive debate. It began with my Honour-
sble friend Mr. Rama Aiyangar placing before us a series of figures and.
a specific cut of 50 lakhs in this particular Demand with which I am
really concerned. The debate veered round to the question of the reduc-
tion of postal rates, etc., which might have more profitably come at a
later stage. (Cries of ‘‘No, no.’”’) S8till it has revealed the object why
this particular cut was proposed by my Honourable friend Mr. Rama.
Aiyangar.

I shall first deal with my Honourable friend Mr. Rama Aiyangar;
and at the outset I would rather like to warn this House .to take his.
calculations with a certain amount of caution. I know that the other day,
when I was dealing with the question of the reduction of postal rates,
Mr. Rama Aiyangar levelled against me & definite charge that my state-:
ments were not very accurate. Well, I shall ask the House to permit-
me to regale it with some instances of the accuracy of Mr. Rama Aiyangar’s.
figures.

Mazulvi Muhammad Yakub: Two wrongs do not make a right.

‘The Honourable 8ir Bhupendra Nath Mitra: It does not matter. I
shall come back later on to the figures which he placed before us on the-
. present occasion. He has always got an idea—I do not know how he got
it—that in the Postal and Telegraph Department we have not given full
effect to the Inchcape Committee’s recommendations. In his speech on
the 2nd February, 1926, he said that we had not given effect to 1 crore of
the Inchcape Committee’s recommendations, and that since then the ex-
penditure of the Posts and Telegraph Department had gone up according
to him by another crore and 59 lakhs. One would have thought that,
therefore, our misdeeds were responsible for something like Rs. 2,59,00,000;
but in adding the figures he dropped & crore. He apparently is in the
habit of carrying crores in his pocket, an accusstior which has hitherto
been levelled by Honourable Mémbers opposite against my Honourable:
colleague to-my left (Sir Basil Blackett). However, later on he said we-

.
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had not given effect to 60 lakhs of the Inchcape Committee’s cut. Well
I shall try to prove to the House—we have already in statements placed
before this House on previous occasions tried to bring out the fact—that
we have given effect in the aggregate to the total cut recommended by
the Inchcape Committee, and I shall give the House now some further
figures in this connection. I shall simply give the figures in the aggre-
gate, as 1 have no intention of wasting the time of the House.

The Inchcape Committee recommended that the budget estimate of
expenditure of the Indian Postal and Telegraph Department for 1928-1924
should be fixed at Rs. 882 lakhs. I understand that according to the
method now followed for exhibiting in the accounts the expenditure of
this Dopartment, this figure of 882 lakhs was distributed among the
various heads in the following manner: Working expenses chargeable to
revenue, 848 lakhs; Interest on debt, 66 lakhs (the item was there when
the Inchcape Committee wrote its Report); in Capital expenditure charge-
able to revenue, minus 27 lakhs; the minus figure under this last-named
head being due to consumption of stores held in stock which the Inchcape
Committee wanted to be reduced. The item with which we are concerned
in dealing with questions of economy is the first item of 843 lakhs. As
a matter of fact the expenditure in 1928-24 on working expenses amounted
to 841 lakhs, exclusive of two items which the Department was not
charged with before 1928-24 and which did not accordingly enter into. the
Inchcape Committee’s calculations. These two items were one of 82
lakhs for pensionary charges apd another of 82 lakhs for overhead charges
on Stamps held in depbts. he budget figure for Working Expenses of
1926-27 has been taken at 10,18 lakhs, but this figure includes 50 lakhs
for pensionary charges, 83 lakhs for payment to Depreciation Fund, 10
lakhs of expenditure which used to be covered by railway passes which
have now been withdrawn by the Railways, and 7 lakhs of extra expendi-
ture on the provision of postcards and stamps. Further this figure of
10,18 lakhs takes into account & credit of 26 lakhs for services rendered
by the Posts and Telegraph Department for non-postal transactions like-
Savings Banks, Cash Certificates, etc. The figure of 841 lakhs for 1023-24
which was obtained after giving effect to the Inchcape Committee’s
recommendations has thus risen in the Budget of 1926-27 to 946 lakhs—a
rise of 105 lakhs. This is the position, if we compare like with like.

Now, 8ir, we must turn to the revenue side of the picture. The
revenue of the Department in 1923-24 amounted to 990 lakhs after paying
19 lekhs to Provincial Governments as their share of the revenue from
the sale of unified postal and revenue stamps. I have a recollection that
in his speech on retrenchment Mr. Rama Aiyangar said that the Incheape
Committee, when they proposed their cuts, were working on the higher
revenue of 1922-23. I must say, Sir, that that is an inaccurate statement
‘®nd I invite attention to paragraph 10 at page 95 of the Incheape Com-
mittee's Report.

The revenue of the Department in the Budget for 1926-27 has been taken
at 10,65 lakhs after providing for a payment to Provincial Governments of
47 lakhs. The other day I explained to the House the reason why this
payment to Provincial Governments has increased.

Mr. K. Bama Aiyangar: May I just draw the attention of the Honour-
able Member to page 91—estimate of receipts 10,19 lakhs?
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The Honourable Sir Bhupendra Nath Mitra: The Honourable Member
will never read these figures correctly. The Inchecape Committee began
undoubtedly with the budget estimate for 1922-28, but they said this—I

am afraid I shall. have to read out the passage. This is in connection with
their cut in salaries:

‘* The Director General has agreed that the provision for salaries should be reduced
by Rs. 3,67,800 but has estimated for a decrease in revenue which means a decrease
in work. We consider this is inadequate *’

and therefore they went on to recommend a larger cut in salaries.

Mr. K. Rama Aiyangar: May I point out that they took the receipts at
10,19 lakhs but the Director General said that he had already out out
from the unnecessary provision he had made.

The Honourable Sir Bhiupendra Nath Mitra: My Honourable friend
will not understand the position. They began undoubtedly with the budget
estimate for 1922-23, that is, 10,19 lakhs. Then they say, we have heard
from the Director General that the revenue will go down, therefore we

make a larger cut in the expenditure than we should otherwise have
done.

Mr. M. A. Jinnah: But why has this cut not been made?

The Honourable Sir Bhupendra Nath Mitra: The Budget for 1926-27
over the actuals for 1928-24 does amount to 103 lakhs, which is exactly
the same as the growth in expenditure. ol am explaining the position.
One of Mr. Rama Aiyangar’s arguments is that we have not given effect to
the Inchcape Committee’s recommendations. I am first trying to prove
that we have given effect to the aggregate cut recommended by that com-
mittee and that the provision we are making in the Budget for 1926-27 is
no higher than what we now require. I am now dealing with his general
cut for retrenchment. I shall deal with interest and depreciation very
soon. The rcal growth in expenditure between 1926-27 and 1023-24 has
thus been about the same as the true rise in revenue. The results is what
might be expected on economic considerations. The scale of charges now
levied by the department for the services rendered by it may gonerally
be about double the pre-war rate but the cost of the services has also
risen to about the same extent. We have no doubt still got the same token
pice and token anna; but measured in terms of commodities, that token
pice and tokon anna do not go so far as they used to go before the war.
The force of this observation is apparent in our every day transactions.
What resson have we then to expect that things should be different in
regard to services for which the Indian Post office and Telegraph -Depart-
ment eaters? Mr. Rama Aiyangar then proceeded to compare the Demand
for 1926-27 with the revised estimate for 1925-26- and he said that the
Demand for 1926-27 exceeded the revised estimate by about 70 lakhs. He®
was generous enough to offer out of that, 20 lakhs to enable us to meet:
certain grievances of subordinate employees, and he asked us to make a
cut of the balance of 50 lakhs. Now, B8ir, it was pointed out a little
while ago to Mr. Rama Aiyangar that he had overlooked the explanations
given in the Financial Secretary’s Explanatory Memorandum drawing
attention to two special items; firstly, there is 18 lakhs for the cost of
postcards, stamps, etc., and secondly, there is an item of 10 lakhs which,
a8 I have already mentioned, is the additional expenditure arising outlgfl
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the withdrawal of free railway passes from the Indian Post and Telegraph
Department. But apart from that, Sir, does not the revenue of the
Department show an increase in the two years? The revised estimate
of revenue for 1925-26 is 10,23,47,000. The budget estimate for 1926-27
is 10,64,65,000, s rise of 41 Jakhs. Does Mr. Rama Aiyangar or any of
my Honoursble friends opposite hope that thig*extra revenue will be
earned without our having to incur an almost equivalent expenditure on
the cstablishment required for the purpose?

Diwan Bahadur T. Rangachariar: What proporblon of the extra revenue
will you allot for extra establishment?

The Honourable Sir Bhupendra Nath Mitra: Nearly the whole of it
‘will be required for extra establishment.

Diwan Bahadur T. Rangachariar: Why should it? The same telegraph
peons and postal peons deliver the telegrams and letters.

The Honourable Sir Bhupendra Nath Mitra: I am simply surprised
at the statement that the same staff will be able to deal with this additional
volume of traffic. I have already said that the cost of the services is
no less than the amount charged in regard to the services and I men-
tioned the other day that I could not be a party to overworking the staff.
I think Mr. Joshi when he gets up will have something to say in this
connection. To avoid over-working, in the Budget for 1926-27 we have
had to make ccrtain provisions to permit of the grant of leave to postmen,
ete,

Bardar V. N. Mutalik: Does the Honourable Member mean to say
that every inerease in traffic will only be proportionate to the actual
expenditure?

The Honourable Sir Bhupendra Nath Mitra: 1 am not in a position to
make nny definite statement on that point, because circumstances in
different parts of the country vary. For axample, if we open a new post
office,—and there is a genersl demand for the increuse of postal facilities
in rural areas,—the cost of that office at the start will be much heavier .
than the immediate receipt; but probably in a big town like Caleutta when
there is an increase in the volume of traffic, it may not be necessary for us
to employ additional establishment costing precisely the same as the
additional revenue bmught in by the extra ftraffic.c But generally
-speaking .o .

Sardar V. N. Mutalik: What about overhead charges?

The Honourable Sir Bhupendra Nath Mitra: The overbead charges are
relatively small. Time after time in this House, Sir Geoftrey Clarke has
pointed out the smallness of the supervising and administrative establish-
ments which the Department has employed and there is no question of
adding to them until and unless the need is clearly established. But it is
the subordinate staff, the people who will have to sort the letters, carry
them from one place to another, re-sort them probably ten times over
again and then deliver them—it is those that really cost money. -

At this stage Mr. K. Ahmed rose to make an interruption.)
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Mr, President: The Honourable Member to whom the question is ad-
dressed during the debate will resume his seat if he desires to give way.

(At this stage Mr. W. M. Hussanally made an interruption.)

The Honourable 8ir Bhupendra Nath Mitra: If the Honourable Mem-
ber (Mr. Hussanally) who has just interrupted me meant to ask whether
we cut down establishments when the traffic goes down, I say we do. If
the Honoursble Member wants me to go into somo statistics on this sub-
ject I shall do so readily. I shall not go into much detail but I shall give
the total figures. (Some Honourable Members: ‘“We do not want them.’’y

Sir Harl Singh Gour: Explain why this cut should not be made.

The Honourable Sir Bhupendra Nath Mitra: As regards Mr. Rama
Aiyangar’s first argument, namely, on grounds of general retrenchment,
I have already explained that there is nothing in it. I require all the
money that I have demanded for Working Expenses to meet the ordinary
traffic of the department. I come next to Mr. Ramsa Aiyangar's second
point, taat is the Ryan Committee’s Report. (An Honourable Member:
‘“ Why should not this cut be made?’) Because 1 require the whole of the
money to meet the traffic of the Department, to run the Department effi-
ciently, to carry letters and postcards which my friends opposite want to.
be delivered punctually and in regard to which, if there is any delay or
non-receipt, I shall be heckled very badly later on. It is for this reason
that I want the whole of that money. If my friends opposite do not.
want me to say anything in regard to Mr. Rama Aiyangar's criticisms.
connected with the Ryan Committee’s Report I shall be quite content
not to do so; otherwise, I shall be obliged if they will allow me to proceed.
I shall first deal with the items given in the Ryan Committee’s Report,
paragraph 170, which mount up to a total of 21 lakhs in all. Now, what
is the nature of these reductions? The first important suggestion they make
is fo substitute a cheaper class of Railway Mail Service sorters. Does my
friend Mr. Rama Aiyangar or does anybody on the opposite side of the
House want me, even if it be posmble administratively, to get rid of the
present Railway Mail Service sorters and replace them by men on lower
.rates of pay? If such a measure can be introduced it can only
be introduced very gradually, and 8o Mr. Rama Aiyangar’s
Rs. 7,70,000 sare not immediately available. The same. remark
applies to the second item, ‘‘ revision of the ratio of general to statiom
service telegraphists . I come to the next item, ‘‘ substitution of clerioal
for telegraph staff for the execution of certain duties ’’. The same remark
applies here also. I am not yet prepared to say that those measures
can wholly be introduced. They are receiving our most careful considera-
tion. But even if it is feasible to introduce them, you will not get any
saving from those items in the next year or the followmg year. You may get:
something in the year after that. In fact, if you try to force these retrench-
ments, vou will send a number of people on to the pensmn establishment,
and apart from the misery created thereby the pension charges will go
up enormously, and instead of there being any real economy it will mean
extra expenditure.

I shall next. turmn to the subsidiary. i{j.ems referred to in para-
graph . 171. Aboul the cadre of Superintendents of Post Offices,

it may interest Mr. Rama Aivangar to know that we are not increasing
the rtrength of Superintendents of Post Offices. We have not increased
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them in the last 5 years, though the number of post offices gone up con-
-siderably ; rural areas have been developed from a postal point of view and
_post offices have been opened. And the only way we can give effect to that
recommendation—at least this is my provisional view—is by not adding
to the strength, as it is impossible to reduce the strength. This was a
point which Sir Geoffrey Clarke dealt with very fully on the floor of this
House last year. Now we come to the next two items, ‘' the further re-
placement of departmental telegraph offices by combined offices '’ and ‘* re-
vision of staff on the basis of a more reasonable standard of output by tele-
graphists’’. Here the remark I have already made in regard to the items
in paragraph 170 also applies; that is, you cannot get. any immediate saving.
‘The last item is:

““a revision of the conditions which at present make for an excessive absenteeism,
a8 al result of which the department bears heavy charges for staff who produce no
.results *’.

Now, Sir, if you want to look at the other side of the picture, I would ask
you to read the Report of another Committee, namely, the Postal Com-
mittee of 1920. (An Honourable Member: ‘It is an ancient document. )
Well, the remarks contained in it are true at the present day, and I am
pretty certain they will appeal to my friend Mr. Joshi, whom I cannot
find in the House at the present moment. (Laughter.) The passage I
am quoting refers to their proposals for increasing the leave reserve, and
they say:

‘It may be argued as against the proposal that casual leave, not being a recognized
form of leave, cannot be taken into -account in calculating s leave reserve. This is
-sound enough in the case of an ordinary Government office. where arrangements can
be and are made to carry on the work of a casual leave absentee, and where as
-often ‘as not no harm ensues even if for a day or two an absentee’s work is left over
to be done on his return. But it will not work in a post office where an absentee must
be replaced, the only alternative being, in & one-man office, to close the office, and,
in a larger office, to shut down one line of business—registration, money order, savings
bank, etc., as the case may be. As this alternative is ohviously out of the question
there will, if the reserve we recommend is not sanctioned, be no course open to the
Department. but either to refuse leave, in which case the concession of 20 days’ casnal

leave which has recently been sanctioned will remain as it is—a hollow mockery—or
‘to continue the system of employing unpaid probationers "

and it goes on like that. The Committee recommended a leave reserve
of 20 per cent. The leave reserve that Government sanctioned at the
time was 17 per cent. That being so, where is the room for the excessive
absent;eism and how do you expect to get savings of lakhs from that
-source

Now, Sir, I think I have pointed out at least to the best of my ability
that there is no chance of getting any economy or securing any cut in
the Demand for Working Expenses. It will be impossible to run the De-
partment if & smaller sum of money is allotted for the purpose. It may of
course be run, but certainly not efficiently, and to use an expression which
I used the other day, by sweating the staff. Well, T am afraid I cannot
support that idea.

Now, 8ir, I shall deal with my friend Mr. Rama Aiyangar's next point,
namely, in regard to the interest charge. Mr. Rama Aiyangar would like
to take off something from the interest charge. Now, Bir, there scems to
be an impression at least among some Members that last year the Gov-
ernment quietly put in this interest charge. As a matter of fact it has
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been there from 1921-22. It was looked into by the Inchcape Committee.
What that Committee said in regard to the charge was this:

“We are informed by the Director General that sufficient allowance has not been.
made for depreciation in arriving at the capital expenditure on which interest should
be charged as part of the working expenses of the Department.”

We accepted that suggestion and the capital on which we are now charging
interest to the Department is the depreciated value of the block and not
the original value. The charge hus been passed by this House for a num-
ber of years. The charge was first passed in 1921 and now we are told that
it is undesirable to make this charge. It was admitted by my friend
Mr. Mutalik that so far as the general tax-payer is concerned it is imma-
torial whether you make the charge or do not make it. If you do not make
the charge here, the interest charge under some other head will be con-
siderably increased, and therefore the money available for the relief of
the tax-payer in one form or another remains the same. There is no change-
in the total sum.

Sardar V. N. Mutallik: We are not concerned with that. I have made-
it quite clear, we are concerned with the postal rates.

The Honourable 8ir Bhupendra Nath Mitra: It does not matter. In
fact I have first dealt with the result to the tax-payer as a whole. I shall
next deal with the question of propriety. As I have already said., the
Incheape Committee blessed the system which we are now adopting, and
T should have thought that that itself would have been sufficient for my
Honourable friend, Mr. Rama Aiyangar, for the Inchcape Committee's:
Report is, I should not say his Bible, but his Veda. We are simply follow-
ing their recommendation in the matter. But apart from the views of the
Inchcape Committee, is it wrong to make the charge? Mr. Rama.
Aiyangar talked about the one per cent. charge on Railways. But he
forgot that before the one per cent. charge is made, Railways are made to
pay the full interest on capital. He does not understand the position.
That one per cent. is the contribution of the Railways to the general’
revenues. Here there is no question.of a contribution to general revenues.
If he had at all examined the Finance and Revenue Accounts and docu-:
ments of that sort carefully

Mr. K. 0. Neogy: Do you regard the Postal Department as a revenue-
earning Department ?

The Honourable Sir Bhupendra Nath Mitra: We do not. That is the-
reason why the one per cent. charge is not made.

Mr. K. 0. Neogy: There is no analogy between the Railways and the:
Postal Dopartment.

The Honourable Sir Bhupendra Nath Mitra: T was dealing with:
Mr. Rama Aiyangar and pointing out the inaceuracy of the statement made
by him, because he told this House that in the case of Railways, for
similar cxpend;ture we charge only one per cent. We do not charge one
per cent. We make the full interest charge plus one per cent., and that
is an absolutely correet fact. Now I shall return to.the questlon why are
we charging interest to the Indian Postal and Telegraph Department. T
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think I said on a previous occasion that our policy in regard to the Depart-
ment is this—it has been mentioned several times in this House and hus
never been challenged by this House—our policy is that this Department
should pay its way. We do not want any revenue from it, but it should
pay its way. That is, the tax-payer must pay for the conveyance of his
letters and telegrams by the fees which are charged for the services. Now
to find out what the cost s

8ir Hari Singh Gour: Why should the writer of a letter pay for another
man’s telegram ?

The Honourable Sir Bhupendra Nath Mitra: I shall come to that pretty
soon. 1 am for the present desling with the policy. To find out what
the cost of the services is, you bave got to allow for that interest charge.
My Honoursble friend, Mr. Cocke, was perfectly correct there. Let us -
assume that Government had handed over this business to a private carry-
ing agency and said, '‘ Here is this business, you take it over and find out
what the cost of the services is and you charge the public accordingly.’”’
They would then have charged proper fees for the services rendered, and -
for that purpose they would have treated as working expenses the interest to -
be paid on capital,—the amount which they would have to pay to Govern-
ment for the handing over of the concern to them by Government. So,
from the theoretical point of view, it is a perfectly correct proposition to
charge interest to the Department.

Now my Honourable friend, Sir Hari Singh Gour, referred to the other -
matter, that is, why should Telegraphs pay for the conveyance of letters
by the Post Office? I think my friend, Diwan Bahadur Ramachandra Rao,

was on the same track, too, and I had to stop him by referring him to a
particular matter

Mr. Bipin Ohandra Pal: Was he after the private carrying agency?

8ir Hari Singh Gour: My question was just the other way.

The Honourable 8ir Bhupendra Nath Mitra: Yes, it was. I am dis-
cussing it in relation to the interest charge though it is covered by a
separate motion on the paper. The point is this. In arriving at a deficit
of Rs. 18,95,000 on the telegraph side, the charge for intcrest on capital
outlay is Rs. 41,86,000. 8o even if this proposition were acceptable to us,
the Post Office would not benefit. It is the Telegraph Department which
would benefit most, and even if I am to treat them in separate compart-
ments as he wants—I see my Honourable friend now shakes his head—
there should be a reduction in the telegraph and not in the postal rate.

I shall now deal with the last point of my Honourable friend, Mr. Rama
Aiyangar, which is this: He referred to depreciation. I think he wanted
to reduce the demand for the depreciation of wasting assets to 25 lakhs by
a lump cut. T am sorry I do not follow him fully as to the reason for this
reduction. But I can tell him this, that the normal lives of the various
articles comprising the assets of the Indian Posts and Telegraphs Depart-
ment were worked out very carefully in consultation between the Engineer,
who ought to know something of his job, and the Accountant General, and
I am pretty certain that the latter would not have allowed any hypotheti-
cal assumptions to pass unchallenged. I find that.in the oase of copper
and bronze wire the normal life is taken at 85, and in the case of erial
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«cable it is taken at 15. These were the lives which were assessed on the
-advice of the Engineer and the Accounts Officer; and I may also say this
that in making their calculations they had before them the report of a
similar calculation made in England also by an Engineer and an Accounts
‘Officer. Having got these normal lives, the rest was a matter of calcula-
tion; and if you want to make adequate provision for the depreciation of
your wasting assets, no reduction in the demand is possible.

Mr. K. Rama Afyangar: How many years’ wastage had been deducted ?

The Honourable Sir Bhupendra Nath Mitra: I think I have now done
with ‘my friend, Mr. Rama Aiyangar (Hear, hear).  Now, Sir, I shall turn to
the remarks made by my friend, Mr. Rangachariar. To the extent tha¥
those remarks refer to the four. items under which Mr. Rama Aiyangar
wanted savings, I hope I have disposed of them. My friend also referred
to'the fact that if we reduced the postal rates, the traffic would go up.
I said the other day that the traffic would certainly go up, but the expendi-
ture  would go up too, and our general impression is that the expenditure
will go up in the same proportion. The House were not willing to have
the figures which'I wanted to give them showing how the increase in staff
in' recent years compared with the increase in traffic; but if they had
listened to the figures, they would have found that the increase in staff
has not kept pacc with the increase in the traffic, and as it is we hear
.complaints from the staff in various. directions.

Mr. Rangachariar incidentally referred to the Archeological Fund. Well
I am not sure whether I am trespassing on the domains of my Honourable
collengue to my left, but Mr. Rangachariar overlooked the fact that the
50 lakhs which it is proposed to hand over to ‘the Archmological Fund 1n
the current year is a non-recurring item. It would give us & recurring
sum of something like 2} lakhs, which of course will be of no use for the
purpose of reducing the postal rates.

Sir, I think I have dealt with all the relevant points which were brought
forward, and I hope I have proved to the satisfaction of the House that
it is not possible to make any reduction in the working expenses. (Cries
of ‘“ No, no".) Well, if they say ‘““no’’, I know that there are other

interests involved.

Mr. B. Venkatapatiraju (Ganjum cum Vizagapatam: Non-Muham-
madan Rural): Sir, T do not propose to take much time, but the most
eloquent and clucidating speech of Sir Bhupendra Nath Mitra in meeting
the arguments of Mr. Rama Aiyangar made confusion worse confounded.
Evidently Sir Bhupendra Nath Mitra has not read the recommendations
of the Rvan Committee, because if he has read them, he would not have
made such a statement about absenteeism. In paragraph 146 of that Com-
mittee's Report after recommending that Rs. 10,84,000 per annum can be
saved for the pay of the permanent establishment, they state it would be
preposterous if they suggested that it should be fixed at 17 or 20 or any
other comparable percentage of the staff at work. What we are all advocat-
ing is that we want a lump reduction of 50 lakhs in order to help us to
reduce the rates on postcards. That is our aim and our object. In order
to achieve that end, various methods are suggested. It is stated by Mr.
Cocke that we must treat this as & commercial department. After all the
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State is being benefited partly by the Post Office and mostly by the Tele-
graph Department. No State can run its machinery without their help.
Is it not necessary for the general taxpayer to contribute towards this ob-
ject? You cannot say that in any country the Telegraph Departmernt pays.
You must subsidise it. Why should you, for that purpose, take any
amount from the Post Office? It is true that for a long time we were not
charging any interest. During the last 80 years we made a large profit as
shown from the year 1900 to 1920. In 1919-20 the income was
Rs. 59,906,811, the charges Rs. 47,25,800 and the profit Rs. 12,71,511. It
is true that in these accounts non-effective charges like pemsions, rent of
buildings, etc., are not included or charged to other Departments such as
the Public Works Department. It is equally true that, according to the
recommendations of the Ryan Committee, several improvements can be
effected. They have pointed out in paragraph 146 that an immediate sav-
ing of Rs. 10,84,000 could be effected, and they point out on page 67 how
other recommendations could be adopted, effecting a saving of Rs, 21 lakhs.
Besides that, they suggest. other economies that could be effected. If
“experts like these three gentlemen, who have prepared this account, cannot
‘be supported by the Government who appointed them, and if by the speech
of Sir Bhupendra Nath Mitra we are to take it that these experts are alto-
gether wrong, I must say that there seems to be something rotten.

The Honourable Sir Bhupendra Nath Mitra: I never said they are alto-
gether wrong. I said it will take time to secure the savings.

Mr. B. Venkatapatiraju: I wish to bring to the notice of Sir Bhupendra
Nath Mitra that in the Administration Report itself they have pointed out
that this Committee have made 14 recommendations. They say:

‘ Besides several minor suggestions, the following were the recommendations.”

It is said that they are receiving consideration. Since February, 1925, they
have been receiving consideration up to now. When a Committee appoint-
ed by the Government says that economies can be effected to the extent of
Rs. 80 to 40 lakhs, and if you have not done anything till now, is it fair
on the part of the Government to say ‘‘ though we have got the recom-
mendations, we are still considering them "? In the next para-
graph of their Report, Sir, you will find that they accept
the Lee recommendations without delay. In the speech of Sir Basil
Blackett, he himself pointed out, with reference to the postal charges, that
they have increased by 10 lakhs on account of the decision of the Railway
Department to withdraw the oconcessions of free railway passes to
employees. They have enjoyed this concession for these 80 years. Why
should they be deprived of it now? If the Government are in(terested, the
other Departments must contribute as well. Why should this concession
be charged against the Postal Department at all? Thus you have added
10 lakhs. You further state that 19 lakhs were added for increased emolu-
ments. Evidently it must be for the Lee Commission recommendations.
You have added 15 lakhs this year for incressed benefits for postal em-
ployeeg. We know the grievances of the postal officials. In the Finance
Committee we have given support to an increase of 18 lakhs. Even Mr.
Rama Aiyangar does not ask that the increase to postal officials should
not be given. They must have a living wage. When you have increased
tq.xqs_dlrectly and indirectly to the extent of 50 crores annuslly, should you
not, give gome conoession to the people even to the extent of half s lakh?
:l_'ha_t is what we ask. If you do not do that, either you are incapable of
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economising expenditure or you do not want to do anything to help the
people. Do you want to reduce the salt tax? Do you want to reduce any-
thing? If you are not prepared to do any other thing, why not do even
this, which will give relief to every poor man? There is only one more argu-
ment. Do you know even in this year, 1928-24 and 1924-25, half a million
less of postcards were sold in India, and if you take it from the time you
‘increased the rate, the total loss is 100 million cards. But even this year,
there is reduction. What does that mean? Does it not mean that
100 million corfespondents have stopped using postecards? Is
it fair for a poor country like India that you should keep the postage at
this heavy rate? We know that Sir Basil Blackett from the very begin-
ning has been very much dgainst giving any concession in this matter,
because he does not want to give a concession to the people. This is not
the first time. Whenever he has stood against it, next year he has admit-
ted his mistake, though riot openly. In the matter of the salt duty, he
fought against us, but hext year he reduced it. Bimilarly, I expect if he
does not agree to our suggestion now, at least next year he will agree to
it. (Some Honourable Membera: ‘‘This year.'’) Even the traffic is not
bearing, because the sale of cards is going down. Even postcards are going
down.

The Honourable Sir Basll Blackett: Going up.

Mr. B. Venkatapatiraju: I have the figures now. I do not know where
he has got his figures from.

The Honourable Sir Basil Blackett: It is going up year by year since
1923.

Mr. B. Venkatapatiraju: We are only confining ourselves to postcards.
T have got the figures. From 640 in the past years, it has come to 550 at
Jresent. Therefore it is 100 millions less this year.

The Honourable Sir Basil Blackett: Go back to 192228

Mr. B. Venkatdpatiraju: We have got it, showing how it has gone down
to 550 millions.

The Honourable Sir Basil Blackett: It is going up every year since
1922-23.

Mr, B. Venkatapatiraju: It has gone up by 5 millions after going down
by 150 millions. Do you think it is satisfactory and that you can'say that
it is going up year after year? Taking the revenue also, from the purchase
of internal postcards as well as half anna stamps, you will find reduection in
1922-28 and 1924-25. How do you account for that? I shall give the
figures. N L _

The Honourable Sir Bhupendra Nath Mitra: We know the figures.

Mr. B. Vénkatapatirau: If you know the figures, you must admit my
contention. , _ o .

The Honourdble Sir Bhupendra Nath Mitra: You said it is going down
year after year.

M. B. Venkatapatiraju: Yes. Tn 1928-24 the sale of jnland single post-
eards was 211 milhons;_'i_lg '1924-25, 208 millions, That means: 5 millions
‘tess. In regard to half dnna adhesive stamps, the sale was 108 millions in
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1928-24 and 97 millions in 1924-25. Is it not less? It is less by 11 millions.
After taking 10 millions increase in double cards and providing for that,
there is still 7 million postcards less.

The Honourable Sir Bhipentira Nath Mitra: The Honourable Member

is mixing up his figures. )

Mr. B. Venkatapatiraju: Therefore, I submit that it is high time, in
spite of the Honourable Sir Basil Blackett’s strong remarks in his budget
speech, that you should bend a little and agree to show some concession to
the people who are over-burdened by taxation in & hundred and one ways.

The Honourable Bir Basil Blackett: 1 think it is time we came to the
.question that is before us—can we make a cut of 50 lakhs in the Post
Office expenditure this year? (Several Honourable Members: ‘“Yes.”)
It has been perfectly clearly proved that it cannot be done by retrenchments
or special economies. It has been perfectly clearly proved that whatever
.economies will result from the application of the Ryan Committee’s Report,
which I hope will be applied and will ecause some economies, we cannot hope
for anything much from that in the year 1926-27. It has also been proved
.quite clearly by 8ir Bhupendra Nath Mitra that we cannot reduce the charge
for depreciation if we are to keep our block value up to the standard. It
has been shown quite clearly that the charge for interest is justifiable on
any system of commercial accounting, but it is suggested that we should
not charge it. Very well. There is no kind of reason why you should not
charge it, but it is suggested that you should not charge it. It has been
pointed out that if you do not charge it, it simply means an increase in the
charge of debt under the head of Interest. It does not increase or decrease
the general surplus for 1926-27. It alters the figures of the Post Office
quite unjustifiably and it is used therefore as an argument for reducing
postal rates. Mr. Ramachandra Rao put his finger on it when he said that
if you want the postal rates to be reduced, you must tax somebody else.
Mr. Ramachandra Rao suggested—put up Income-tax. You cannot do it
without putting up taxation in some form or another.

Diwan Bahadur M. Ramachandra Rao: T did not say that.

The Honourable Sir Basil Blackett: It will be within the recollection
of the House that Mr, Ramachandra Rao suggested that Bir Sivaswamy
Aiyer's or Mr. Rangachariar’s income-tax should be inereased in order to
pay for the reduction of postal rates. You cannot find 57 lakhs from no-
where. It must be found from somewhere. ’

Diwan Bahadur T. Rangachatiar: From the surplus.

The Honourable Sir Basll Blackett: Finally, it is suggested that it
should be found from the surplus. How can you find it from the surplus,
which is only 130 lakhs, from which 125 lakhs is required towards the
reduction of provincial contributions? Now, I say there is no. justification
whatsoever for running the Post Office—I leave out the Tolegraph Office for
& moment—at a loss. It is quite unjustifiable to run the Post Office at a
loss  The worst thing that you could do in the interests of the couniry and
n the interests of the tax-payers taken as a whole in the country at the
present moment would be to embark on a policy of subsidising the carriage
of letters and posteards at the expense of the tax-payer. Of course there
will be an increase of traffic. But for such an increase you would imme-

E 2
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diately have to pay a very much larger - subsidy because, as Mr, Sim
pointed out the other day, it is like the Irishman who said that he could
make any amount of profit by selling oranges at a loss if he only sold enough
of them. That is what the House is proposing to-day. It is not possible
to make this cut of 50 lakhs because if you make it you cannot carry your
traffic which we estimate we shall be required to carry. Either you must
not carry the traffic or you must incur this expenditure. So far as this cut
is concerned it is perfectly obvious that you cannot make it on any basis
that has any relation to facts. I know the House is very anxious, if it
only could do so, to reduce postal rates. I tell the House perfectly plainly
that the idea that you can ever reduce postage to the rates at which it
stood before the war Umnless there is some very big change in general prices
is one which we ought to give up at once, because in hoping for it we are
crying for the moon. You cannot reduce postal rates to those figures unless
you are prepared to charge the tax-payer year by year an increasing sum
in order to carry the mails. (Some Honourable Members: ‘‘Make some

reduction.’’)
Diwan Bahadur T. Rangachariar: Make a reduction only in postcards.

The Honourable Sir Basil Blackett: Postcards are probably the last
thing the rates for which can be reduced. If you do 80, you would cut the
letter traffic more than ever. If you are going to reduce it further, you are
going to carry it at an increasing loss. I know the House attaches very
great importance to this. Mr. Rangachariar appesled to the Government
for co-operation and said that the Government should do something for the
good of the country. Is it for the good of the country to increase the
country’s taxation? You cannot reduce your postal rates unless you are
prepared in some form or another to increase the taxation of the country.
How can we do it except by charging the tax-payer something in order to
carry your letters and postcards cheaper? I say that that is very objection-
able. The House has the issue perfectly clearly before it. It is very
anxious to do something popular. That is the very worst motive by which
any representative Assembly can be ocarried away when it is comsidering
a financial subject.

Mr. President: The question is:

‘ That the Demand under the head Indian Postal and Telegraph Department be
reduced by Rs. 50 lakhs.’”

The Assembly divided :
AYES—28.

Abul Kasem, Maulvi.

Ahmad Ali Khan, Mr.

Ahmed, Mr, K.

Aiyangar, Mr. K. Rama.

Alimuzzaman Chowdhry, Khan
*  Bahadur.

Ariff, Mr. Yacoob C,

Das. Mr. B.

Dumasia, Mr. N. M.

Ghazanfar Ali Khan, Raja.
Ghose, Mr. 8. O.

Ghulam Abbas, Sayyad.

Ghulam Bari, Khan Bahadur.
Gour, Sir Hari Singh. )
Hussanallv, Khan Bahadur W. M.
Jeelani, Haji 8. A, K.

Jinnah, Mr. M. A.
Lohokare, Dr. K. G.
Mahl;food Schamnad Sahib Bahudur,

r.
Malaviya, Pandit Madan Mohan.
Mubammad Ismail, Khan Bahadur

Saiyid. :
Mutalik, Sardar V. N.
Neogy, Mr. K. O.
Pal, Mr. Bipin Chandra.
Ramachandra Rao, Diwan Bahadur M.
Rangachariar, Diwan Bahadur T.
Sadiq Hasan, Mr. 8.
Venkatapatiraju, Mr. B,
Yakub, Maulvi Muhammad.



THE GENERAL BUDGET—LIST OF DEMANDS. 22938

NOES—48,

Abdul Qaiyum, Nawab Sir Sahibsada.
Ajsb Khan, Captain.
ram Hussain, Prince A. M. M.
Bajpai, Mr. R. 8.
Bhore, Mr. J. W.
Blackett, The Honourable Sir Basil.
Bray, Bir De:gl.
Burdon, Mr. E.
Cdcﬂeyvm’smw% hb
, 8ir Willoughby.
Clow, Mr. A. G.
Cocke, Mr. H, G.
COrawford, Colonel J. D.
Dalal, S8ardar B, A.
Donovan, Mr. J. T.
Gidney, Lieut.-Colonel H. A. J.
‘Gordon, Mr. R. G.
‘Graham, Mr. L.
Hezlétt, Mr. J.
Hira Singh Brar, Sardar Bahadur
Captain.
Hudson, Mr. W. F.
Innes, The Honourable 8ir Charles,

Jatar, Mr. K. 8.

, Mr. A, H.

Macphail, The Rev. Dr. E. M,

Makan, Khan Sahib M. E.

mt';'i '.'Ehe Honourable Sir Bhupendra
ath.

Muddimarr, The Honourable Bir

Allexander.

Naidu, Rao Bahadur M. O.

Neave, Mr. B. R.

Owens, Lieut.-Col. F. C.

Rahman, Khan Bahadur A.

Rau, Mr. P. R.

Roffey, Mr. E. 8.

Sams, Mr. H. A.

Singh, Rai Bafiadur 8. N.

Stanyon, C)ol:lc.:ne;l Sir Henry.

Sykes, Mr,
'T%nrinwn,Mr.E.

Vernon, Mr. H. A. B,

Vijayaraghavacharyar, Sir
iruvalangadi.

Willson, Mr. W. 8. J.

The motion was negatived.

(Several Honourable Members to Mr. Joshi, whose motion was next on
the list: ‘‘Withdraw, withdraw.’’)

Mr, President: Order, order. I must protect the Honourable Member.
1t is for him to decide whether he should move his motion or not.

Mr. N. M. Joshi: Sir, I am going to move it.

Grievances of postal employees.

Mr. N. M. Joshi (Nominated: Labour Interests): 8ir, I move:

*“ That the Demand under the head ‘Indian Postal and Telegraph Department ’ be
‘reduced by Rs. 1,000.”

My object in asking this House to make the reduction is to draw atten-
tion to the grievances of postal employees. The House will remember
that last year we passed a Resolution asking the Government of India to
inquire into these grievances. I am very glad that the Honourable Member
in charge of the Department made an inquiry. He interviewed several
of the postal employees and I am also glad that during this year He has
made certain proposals for improving their prospects. I feel Sir, that
although the Honourable Member has shown some sympathy and has also
taken some action for improving the prospects of the postal employees, he
could have shown a little more sympathy and taken a little greater action
and also shown greater appreciation of the hardships of the postal
employees.

Sir, T am very thankful to the Honourable Member for what he has
done. He is going to increase the salaries of the postal clerks in some towns
‘to some extent. He is also going to provide for casual leave in_some cases.
He is also going to give some house rent allowances to some sections of
the postmen. But, Bir, I feel that he has not done full justice to the
emplovees of his Department. I am very glad that he admits the fact
that the postal employees are sweated, but if they are sweated then it is
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his duty to see that the sweating is put s stop”to immediately. But, Sir,
when he makes a statement about the grievances of postal employees and
puts before us his views on those grievances, I think he has done them
great injustice. 'The main grievance of the postal employees is about their
pay and allowances, and as regards fhis matter although he admits that
there is sweating, he has not done enough. I know, Sir, that he has not
yet completed -his inquiries and I have therefore some hope that when he
completes them he will be able to do justice to the men of his Department.
I feel that he is under some misapprehension when he talks of the salaries
of the employees of the Local Governments in several departments and
compares the salaries of the postal employees and the salaries of the Local
Government employses. But, Sir, he does not compare the hours of work
which these two sets of people have to work. The Local Government
clerks generally work for six hours a duy but the postal clerks work for 8
hours a day, so when he.talks about the salaries heing equal he must see
how long each set of people work. If the Local Governments pay Rs. 60
a month to their clerks in Bombay City, he ought to pay at least one quarter
more to the postal employees because you work them for 2 hours more.
In the same way the postal employees get a small mumber of holidays
and in many cases they have to work on Sundays.

Now, if the Honourable Member has not done sufficient justice to the
position of clerks, as regards postmen he has not done them any justice.
Although the postmen put forward this grievance as regards salaries, I
do not find any reference to the salaries of the postmen in the stetement
which he has issued. I want to know whether he considers the salaries
which are paid to the postmen at the present time are adequate salaries.
Take Bombay City where the postmen’s minimum salary is Rs. 27 with
house rent allowance of Rs. 7 per month. He gets therefore every month
Rs. 34 when he works even on Sundays and when he does not get holidays
and works for two hours more than the hours worked by the employees
of Local Governments. Now, Sir, in Bombay an ordinary weaver work-
ing in a cotton mill gets Rs. 40 at least. He may get a little more.

An Honourable Member: What about pension?

Mr. N. M. Joshi: Yes, pension, but it does not come to very muech,
and moreover, if you calculate it, how many postmen live to enjoy their
pensions. You will find that very few as a matter of fact do live to the
age when they enjoy their pensions. On one occasion I asked Government
to supply me with figures of postmen who lived to enjoy pension, and
I was refused those figures. I know why Government did not supply me
with those figures. Sir, the postmen are very inadequately paid. I quoted
the instances of postmen in a city like Bombay. Now take the village
postman. The representatives of the postmen placed before Government
the difficulties of village postmen who have to go from one village to
another. Sometimes a postman goes out distributing letters from village
to village and, does not return home for about eight days, and they claim
certain allowances for being on tour for seven days every week. But
Government’s reply is that that is the condition of their service. If that
is the condition of their service, you must also give them adequate pay.
Take a postman in a bigger village; he does not leave his village, and he
gets the sdéme pay as the postman who goes to -850 villages in eight days.
.A postmen in s village geté the same pay as & postman who has to visit
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60 villages in a week. Certainly you are not giving the same conditions
of service to these men.

Then, Sir, there is the question of the runners. These runners are
not considered to be men of what is called the superior service. They are
called menials and when the representatives of the employees asked Govern-
ment to treat them as belonging to the superior service and asked them
to give them leave and pensions on the same scale on which men in the
superior service got their pension and leave they were told that these
people are regarded as menials. This is a very curious thing. You first
treat a certain class of people as menials, and then say they will not get
the privileges of the higher services. But who asked you to treat these
runners, who have to do their work at the risk of their lives by going over
deserfs and by sometimes wading through floods, as menials?  Why
should you treat them as menials? They do very important work; they
do very responsible work; they also do very dangerous work. You ought
to treat them as men belonging to the superior service. I therefore think
that the Honourable Member in charge of the Department has not done
full justice to the runners.

Then, Sir, in some cases the proposals which he has placed before the
Standing Finance Committee are actually retrograde. I learn that in Madras
the minimum salaries of the clerks are going to be reduced from Rs. 45 to
Rs 40. That is a revision with a vengeance! Sir, I want the Honourable
Mcember to consider the grievances of these men again very osrefully
and very sympathetically. Sir, I am not unmindful of what he has done,
but the grievances are so serious that I think he has not done enough.
I know, Sir, when I began speaking, many Members asked me about the
money that will be required for paying the employees more than they
are paid at present. Sir, if you want employees to do their work properly,
you ought to pay them properly. It is not the business of the employees
o0 tell you how the money is to be got. You do not ask the employees
how the Government should be run and how the Department is to be
administered. If you give a voice to the employees in admi-
nistering your Department, you may have some justification
in asking the employees to find the money. hat the employees say is
this, that they require a certain minimum living wage for their maintenance,
und if you want people to do their work properly, you must give them a
certain minimum living wage; and it is no business of the employees to
suggest to you from what source the money should come. If you want
suggestions to come from the employees as regards the mioney, then
certainly you should hand your Department over to these employees who
are asking for better conditions of service.

- Bir, T shall only make one suggestion to the Honourable Member before
1 sit down. Let him make up his mind to improve the conditions of the
men of his Department. I am very glad that he admits that his men
are swested. Therefore, he should try his very best to secure money
from the Finance Department, and then if he cannot give what the
employees ask for, let him at least give them something which will be
substantial, whioch they will prize very highly. Your proposals are some-
thing; T do not say they are nothing; they give some relief to the employee
but they want, in the first place, n substantial addition to their salaries,
say Ra. B or Re. 8 a month. The expenditure will not be so high that
Government will not be able to find the money. The House has just
pointed out to Government that there are ways in which some of the monev

6 p.u.
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may be saved, and money may be found. I therefore think that the
Honourable Member should consider the grievances of the postal employees
very sympathetically, and when he gives relief, he should see that the
men get the relief in the way in which they want it. I hope, Bir, the
House will accept my motion.

Dr. K. @. Lohokare: 8ir, I will not repeat the points taken by my friend
Mr. Joshi, and I will just draw the attention of the House to some other
points. In the case of the local allowances, I may point out that Local
Governments have granted local allowances in many places. It is because
of the dearer conditions of living that these local allowances have been
given. It is very desirable that all subordinate officials should be treated
in the same way, and therefore I would request~the Member in charge
to sanction such local allowances for the postal employees. In my own place,
Poona, 8 local allowance is given by the Local Government to all the

other subordinates of the province, but the postal people have not got that
local allowance yet.

Secondly, Sir, the case of the Railway Mail Service sorters really
deserves special sympathy. They have to travel and be out of their homes
for more than 16 or 17 days in & month. They have to find their food
in places where it is not so cheap at railway stations and hotels. As
human beings they have to take fresh food and we all know that fresh
food in a strange place always costs something more than it would cost
them in their own homes. Some sort of travelling allowance for the days
they travel away from their homes is therefore absolutely necessary. The
question of the scale of pay appropriate to their service conditions of
continuous travel and work by night is yet under consideration, but till
then I wish at least that some consideration should be shown to these men.

Lastly, there is the case of village postmen who have to be away from
their homes on duty. Some sort of extra allowance to cover the cost of
dearer food in places far from their own homes is absolutely necessary
in these cases too. The question of equalising the pay of the Railway
Mail Service with that of the Post Office is mentioned as being yet under
consideration in the reply given by the Honourable Member to the Rail-
way Mail Service and the Postal Union. I hope, Sir, that the further
examination of their case and the decision thereon will soon come to termi-
nation and that the Honourable Member will give some consideration to
the points that I have just mentioned.  With these few words, Sir, I
support the motion moved by Mr. Joshi.

The Honourable Sir Bhupendra Nath Mitra: Sir, if I may say so, I
am between the devil and the deep sea. (Maulvi Muhammad Yaqub:
“‘Who is the devil and who is the deep sea?’’) My Honourable friend, Mr.
Rama Aiyangar, wanted to cut my demand under Working Expenses, etc.,
of the Postal and Telegraph Department by 50 lakhs, which as I said in
that connection would have paralysed the work and efficiency of the
Departiment. My Honourable friends, Mr. Joshi and Dr. Lohokare, on
the other hand want me to raise everybody’s pay. I think Mr. Joshi said
that I ought to raise everybody’s pay by Rs. 5 a month. Now there are
about 100,000 employees in the Post and Telegraph Depattment, and if I
were to ‘accept Mr. Joshi’s suggestion, I would have to ask my friend
Mr. Rama Aiyangar to give me another 50 lakhs instead of.taking away
the 50 lakhs he wanted to.
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- T think at the outset it is my duty to remove a misapprehension which
Mr. Joshi seems to have fallen into. He has quoted me as saying that
the staff in the Postal and Telegraph Department is sweated. I do not
recollect having made any such statement. I said I refused to agree to
Mr. Rama Aiyangar’s cut as its inevitable result would be the sweating
of staff in the Postal and Telegraph Department. I am afraid there is
another slip in Mr. Joshi’s speech. He said that the House last year
passed a Resolution recommending the appointment of a committee to
.examine the grievances of the postal staff. The debate on the Resolution
took place on the 12th February, 1925, but the House did not pass the

Resolution.
Mr, N. M. Joshi: But you agreed to the inquiry.

The Honourable Sir Bhupendra Nath Mitra: Not to an inquiry by a
committee, which is quite a different matter. I said I would personally
go into these grievances of the subordinate employees; I never agreed to
& committee.

Now, Sir, I shall deal with one or two specific points referred to by,
my friend Mr, Joshi and also incidentally by my friend Dr. Lohokare.
The first point is this. Mr. Joshi takes exception to & comparison between
the rates of pay of the postal subordinates and those of the local employees
of Government. He said that the postal subordinate has got tad work
8 hours while the others work only 6 and that the postal subordinates
have got fewer holidays. Now I have made some investigations in the
matter and I have found for example that the clerks in Madras in the
mofussil begin on a pay of Rs. 85 and the maximum to which 'they
can rise is Rs. 60. The postal clerk outside the city of Madras starts
on & pay of Rs, 85 but goes up, by the automatic operation of the time-
scale to Rs, 120 which is double the maximum rate of pay received by
the Local Government clerk. Now is not that sufficient recompense for
the longer hours of work undertaken by the postal clerk and for the loss
of his holidays? We then come to the city of Madras to which my
Honourable friend Mr. Joshi specifically referred. Now there the Loeal
‘Government’s clerks start on Rs. 40 and rise to Rs. 65. Well, in the
revised rates of pay which I placed before the Standing Finance Com-
mittee, I proposed a rate of pay of Rs. 40—5—100—4—140 and, this was
agreed to by the Standing Finance Committee. Now, S8ir, there again
the maximum is much higher than is allowed by the Madras Government
to its own clerks, and is not that adequate remuneration? Mr. Joshi has
next. referred to the fact that in the revised rates of pay for Madras the
minimum has been redured from Rs. 45 to Rs. 40. Now, Sir, that is
perfectly correct, the position being that, whereas under. the old scale
a postal clerk used to draw Rs. 45 in the first 2 vears of service, under
the new rate of pay he will draw Rs. 40 in the first year and Rs. 45
in the second year. But the reduction in the initial rate of pay is nob
likely to affect any existing incumbent: it applies to future recruits. I
could not justify a higher minimum than Rs. 40 for the postal clerk in
Madras, in view of the fact that the clerks in the Civil Accounts offices
who hefore the war were getling the same minimum as clerks in the
Post Office are now started on a minimum of Rs, 40. - That is my
explanation for the reduction thst has been made in the initial pay of
the postal clerk in Madras city. At the same time the revised rate of
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pay will enable him to rise up to his maximum in a shorter period than
the existing time-scale rate. Mr. Joshi then referred to the postman
in Bombay. He said that the minimum pay of the postman in Bombay
is Rs. 27 plus a house rent of Rs. 7—total Rs. 34. He omitted to mention
that the maximum pay is Rs. 45. If he reaches his maximum he gets
Rs. 52 including the house rent. Further he is emtitled to pension on
the superior sca?e; and I do not know what justification Mr. Joshi had
for his statement that very few of these people live to get a pension.

Mr, N. M. Joshi: I wanted an investigation into the facts, which I
have been refused so many times. '

Tha Honpourable Sir Bhupendra Nath Mitra: Well I have no recol-
lection of that at the present moment. Mr, Joshi then talked about the
inferior servants. Well, I think what he stated in that connection is not
entirely correct. Under our pension rules we have classed certain officers
as superior officers for the purpose of those rules and certain officers are
clnssed as inferior; and runpers, by whatever name you may call them,
will be classed under the rules as inferior servants. That is the position.
If we want ‘to give the runners pension on the superior scale there are
pumbefs of other servants of (Government in various other departments
whose claim to pension on the superior scale cannot possibly be refused.

Dr. Lohokare referred to the case of the Railway Mail Service sorters.
I have heard from Mr. Rama Aiyangar that with reference to a recom-
mendation of the Ryan Committee the rates of pay of these men should
be reduced. Well, the position is a complicated one. It may be possible
to reduce the pay of a certain number of appointments, not of the éxisting
incumbents but of future recruits, but until we have examined the matter
fully it is not possible for me to make any proposals for the increase of
pay of the other clerks and sorters of the Railway Mail Bervice. Dr.
Lohokare also referred to certain disabilities under which Railway Mail
Service clerks and village postmen labour, inasmuch as they have to tour
constantly. There may be those disabilities, but I should remind him
of the faet that the Postal Committee of 1920 took those disabilities
into account specifically before they recommended for them the rates of
payv which they proposed. SEill, as I made it clear in the memorandum
which went before the Standing Finance Committee and also in the
document which was placed before this House some days ago, I have
not yet completed my examination of all these grievances and therefore
it ip not possible for me at the present moment to say more on this subject.

Mr, President: The question is:

R Th;;t the Demand under the head ‘ Indian Postal and Telegraph Department ’ be
reduced’ hy Rs. 1,000 '

The motion was negatived.

Mr. Pregidént: As a result of this vote, motions Nos. 48, 49, 50, 58,
54 and 55 drop out.
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Amounts to be credited to postal revenus for services. rendered.

Mr. K, Rama Afyangar: Sir, on motion No. 56 1 shall have only a
few words to say. I move:

“ That the Demand vnder the head ‘ Indian Postal and Telegraph Department ’ be
reduced by Rs. 100.”
The object of this motion is to draw the attention of the (Government
to the fact that many items of credit that ought to be given to the
Post and Telegruph Department are not being given credit to. The main
items which 1 would ask the Honourable Member in charge to take note
of and immediately try to give credit to are (1) share of marine subsidies-
and (2) of services rendered to Native States. Up till 1923-24, 4:97 and
9.19 lakhs were given credit to to the Department. Now there is no
credit given to the Department under this head. I want that this may
be done. In the course of the previous diseussion we found also that
the Departments which receive benefit from the Postal and Telegraph
Department should confribute. I know on a previous occasion it was
tried to be explained away but I do not think it should be allowed to-
lie like that. The second item is under the Savings Bank account. There
is a credit of 23 lakhs which ought to be given further, for this reason.
I find that since 1928-24 there has been an increase in the total
transactions of the Savings Bank but there is no proportionate credit
given. 23'18 was the amount that was credited to the Postal Depart-
ment some time ago. It is only 20°51 now though there is 6 per cent.
more of transactions. 1 want that matter to be looked into amd proper
credit given. Then turning to the portion given to the civil departments,
the amount has been increased from 19 to 45 lakhs. I submit, Sir, that
in ordinary calculations it is not possible to justify this jump. This has.
been done only last year. What calculation was made to increase it
from the sinaller amount to the higher, I cannot follow, but I do contend
that, if there is nny reason why it should be sg, it will be well to explain
the position of the Government in the matter. Another point that I want
to place beforc the Government is the question whether they are giving:
full credit to the revenue on the postal side as compared with telegraph,
because taking the lowest rates for the total transactions in the Postal
Deopartment I find that the credit to be given to the Postal Department
alone will be 627 crores but credit is only given for 5°87. There is more
credit given to the Telegraph Department than ought to be given, because
the postal articles if they are calculated would give much more. The
reasons for it will have to be investigated and proper decision arrived at.
These are the several items which T want to place before the Government
to look into, so that proper credit may be given to the Postal Department.

The Honourable Sir Bhupendra Nath Mitra: The various matters to
which my Honourable friend refers have already been looked into by
Government. {His first point is that the Postal Department has now ceasad
to receive certain credits which used to be taken two or three vears ago in
the Administration Report of the Department, for services rendered to the
Marine Department and to Indian States. The matter was very carefullv
examined by me last vear with the help of the Financial Adviser, and T
was satisfied that the statements made in the Administration Reports
were unfounded. The first item refers to payments made to certain ship-
ping companies and these pavments are no more than what the Depart-
ment must incur for the services it wants to maintain. The second itermr
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refers to certain payments to Indian States for the taking over by the De-
partment of the postal work in the areas of the States. That arrangement
has developed the business of the Department and is bringing it additional
revenue. It would be impossible now to say whether the arrangement taken
a8 8 whole is resulting in any net loss or any net gain larger than the tran-
sactions of the Department taken as a whole. Mr. Rama Aiyangar’s next
point is that the eredit which the Department receives in connection with
the management of post office savings banks is inadequate. Well, I did
not catch his figures, but I find as a matter of fact that the credit has
gone up from 1975 lakhs in 1924-25 to 22°12 lakhs in the Budget for
1926-27. Anyhow, the credit is given with reference to a formula which
had the approval of the Auditor Genersl, and naturally it is for the Account-
ant General to see whether the calculation is or is not in accordance with
the formula.” I cannot possibly check every calculation given in this
book. Mr. Rama Aiyangar's next point is in ponnection with the increased
amount which we now pay to Provincial Governments as their share of re-
venue from the sale of unified postal and revenue stamps. Now the in-
creased payment had to be conceded because it was established that the
Provincial Governments had not received their proper share of the ordinary
increase in revenue from this source between the year 1906—that is about
20 vears ago when the figure of 19 lakhs was fixed—and 1923, when e
recalculation was made. Nor had they received the benefit of the increase
made in 1928 in the rate of duty on certain classes of documents on which
unified stamps were used. The calculations were carefully made by the
Finance Department in consultation with the Local Governments and
I see no reason to doubt their accuracy. I kmow of course that Mr. Rama
Aiyangar doubts the accuracy of all Government figures and then produces
figures which are unintelligible to us. Mr. Rama Aiyangar’s last point s
that he questions the allocation of revenue to the Telegraph Department.
Well I will explain to him the method we follow. Two weekly counts are
made during the year to find out the number of telegrams, and the revenue
from them, during those two weeks. On the basis of those figures, and a
proportionate computation, the share of the revenue to be credited to the
telegraph branch of the Department is worked out. Here again the ecaleu-
lation is made by the Accounts people and T have no reason to doubt that
their ealeulations are in any way inaccurate.

Mr. K. Rama Alyangar: T beg leave to withdraw my amendment.

The motion was, by leave of the Assembly, withdrawn.

Cost of agency in the Telegraph Department.

Diwan Bahadur T. Rangachariar: Sir, I only wish to emphasise three
points in connection with my motion No. 59 which is already receiving the
attention of the department. It appears to me that we are working the
Telegraphs and Telephones at & loss. In the last year and in the coming
vear we are in fact budcetting for a loss of nearly 80 lakhs under Tele-
graphs; and it appeara to me that we must examine the cost of the agency
carefullv. There are two matters pointed out by the Ryan Committee
which T think important, namely, whether we are not maintaining a larger
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ratio of operators in comparison with the number of messages sent. The
present number of messages per operator is I think 42,000; whereas the
Rysn Committee calculate that 47,000 messages can be safely calculated
as a basis for the number of operators required. That will give a very
large saving indeed. In fact I remember in the Talegraph Committee ot
1921 I handed to the Department a letter which I received as President
of that Committee from an operator himself. He showed the various
wuys in which the operators are not doing such work as they ought to do.
I handed it along with my report. The letter showed the various ways
in which the operators evade work. Therefore, it seems To me that while
the employees require larger wages we must expect at least a reasonable
output from them. Even on the basis of 42,000 messages per operator,
we have more operators than are needed. I find from the last administra-
tion report that 8,092 telegraphists are entertained. I do not know what.
the present number is as I have not been able to get at the figure; but even
calculating it on the 42,000 messages basis, the number is too large. In
fact the Retrenchment Committec pointed that out at page 94 of their
Report, and I am glad to note that the Ryan Committee have not lost
sight of it and are also emphasising the point, that the proportion of opera-
tors to the number of messages is unduly large. The second point which
they emphasise is as regards the proportion between general service tele-
graphists and station service telegraphists. The proportion is unduly large.
We are now maintaining 80 per cent. for the general service, which is a
very costly business, and only 20 per cent. for station service. I do 2ot
think that now-a-days transfers are needed from province to province. You
can get recruits in most of the provinces as telegraphists and I do not
think the exigencies of the service require such a large proportion of general
service men. General service is a very costly and troublesome service to-
deal with, and the Honourable Member will, I am sure, share that view. 1]
therefore think that it would be as well, as recommended by the Ryan Com-
mittee, that the proportion should be 50 and 50 between the general and sta-
tion services. 80 to 20 is unduly large, and 1 think considerations of economy
require that we ghould effect that change. There are various other matters
which are perhaps of minor importance. While I am anxious that the eme
ployees should get fair and just treatment, it is but right also that the em-
ployer should get full benefit out of the services. On these two matters I
think that a careful scrutiny is needed: and if that scrutiny is carried outy
I am sure the cost of the agency will not be large. It must also be re-
membered that with the increase in allowances or increments the cost of
the Telegraph Department is bound to go up, and you cannot afford to
increase the telegraph rates hereafter. You would have a universal com-
plaint year after year from the postal side that you are sacrificing the Postal
Department to benefit the Telegraph Department. Therefore, the Tele-
graph Department must be made to pay its own pay. It cannot be done-:
by increasing the rates, because the increase of rates will not increase the
traffic, and, on the other hand, it will be very unpopular. Therefore, the
only other way of making the telegraph side pay is by looking round and
seeing whether we are not maintaining too large and too costly a staff. Theze-
are the two matters which T wish to press upon the attention of Government.
Sir, I move:

* That the Demand under the head ‘ Indian Postal and Telegraph Department ® be
reduced by Rs. 100.”
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~_ Dr. K. @. Lohokare: Sir, after the attempt on the part of the Finance
Department to eommercialize the accounts of this Department 1 was
under the impression that they would take steps to see that the cost of
‘this agency fulfilled the dictum of the commercial system, namely, that
the working cost should be at least somewhere near the receipts. We
are however, Sir, in this House in a position which makes us think cr
rather feel how we are placed. The official Benches, with all their
paraphernalia behind them and fat salaries in their pockets, are’ever pre-
.pared with whatever pretexts they find and take a delight in abusing
Members who offer criticisms on subjects to which the -paid Memkers
-ought to pay better attention. 8ir, they are but Honourable gentlemen
after all. Even if they delight in thus calling us names, I do not stoop
:down to that level. I simply invite the attention of the House and ask
‘that the Honourable Members should look into the recommendations and
the proposal put forward by Diwan Bahadur Rangachariar and see themr
way to understand that a commercial service is really commercial and not
a losing concern to the State.

The Honourable 8ir Bhupendra Nath Mitra: Sir, I owe my Honourable

friend, Mr. Ragachariar, an apology for not having removed earlier in
‘the dekate a misapprehension under which he probably labours and which
may to some extent have resulted also in this particular motion. In
.speaking on the motion for the cut of 50 lakhs he referred to the fact that
the expenditure on Telegraph Traffic had increased from Rs. 1,22,56,000
in 1924-25 to Rs. 1,52,78,000 in the budget estimate of 1928-27. If my
. Honourable friend will turn to the details given on page 39 of the Budget,
he will find that 26 lakhs of this increase arises from the fact that since
1925-26 we have been allocating to the Telegraph Traffic head a portion
-of the cost of the combined offices. This share used not to be charged
to that head in 1924-25. But as our allocation is becoming more com-
plete, charges of this sort have to be debited to that head. Therefore the
real increase in expenditure under the head between the budget estimate
of 1926-27 and the actuals for 1924-25 amounts to only atout 4 lakhs.
"That is due to traffic conditions and to the inerements to which my friend
_referred just now.
.. My Honourable friend also suggcested that steps should be taken to see
that the departmental telegraphist puts in his proper outturn of work.
Well, stps .are taken by the employment of supervising officers, etc., lo
secure that object. Here again there is another point which T had over-
looked in dealing with my Honourable friend, Mr. Rama Aiyangar, before.
The Ryan Committee did recommend that the annual outturn should be
_raised to 47,000 messages per operator, but they said—a point which my
friend has overlooked—that this was to be done in large offices only.
Ag it would have been inconvenient to adopt one standard for large offices
and another standard for small offices, on the advice of the Director General,
‘Government adopted o standard! of 45,00C messages for all offices.

Now the next question to which my Honourable friend Mr. Rangachariar
‘referred was the excess in the strength of the departmental telegraphists.
Well, T admit that a certain amount of excess does exist. My friend,
Mr. Rama Aiyapgsr, worked it out, and he gave.it at about 800. I do
not think that it is even as high as that. (Mr. K. Rama Aiyangar: “240’".)
Well, it is not a very large excess, and I am not sure that the excess is
‘as much ss 940. The only way you oan get rid of that excess immediately
would be by sending these men on tg the pension list. :



THE GENERAL BUDGET—LIST OF DEMANDS. 2208

Diwan Bahadur T. Rangachariar: Do not fill up vacancies.

The Honourable Sir Bhupendra Nath Mitra: In fact the whole question
of the future cadre of these departmental telegraphists is now under careful
-examination.

Then my Honourable friend also referred to the necessity from the point
of view of a commercial department of accepting as early as possible that
recommendation of the Ryap Committee which refers to the increase in
‘the strength of the local service departmental telegraphists. There again
the matter is reMbiving our anxious and careful consideration. At the
same time 1 think it is only proper that I should tell my friend that the
local service telegraphists are at the present moment agitating to get the
rate of pay which the general service telegraphists are receiving, and the
‘Telegraph Association at one of their interviews with me warned me that
we should have to concede the increase of pay sooner or later.

~ *Diwan Bahadur M. Ramachandra Rao: Sir, I should like to ask the
Honourable Member in charge of -the Department what his future policy
is going to be in regard to the vacancies that are likely to arise in the general
service. He has told us nothing on that matter. The Ryan Committee
‘has made a distinet recommendation that the combined post offices should
be extended, and that as far as possible the cadre of the general service
should be curtailed. I ask the Honourable Member what will ke the
future policy of the Government of India in regard to this matter. The
Report has been before them now for some considerable time, and I know,
Bir, that we have every reason to be satisfied with the way in which
public business is conducted even by the Government of India. 8o I shall
bring up that matter at a later stage of these proceedings, if I get a chance.
1 ask the Honourable Member definitely to state that he will not recruit to
the general service till he comes to a final decision on this matter; other-
wise you will be merely perpotuating the increase of a cadre which did
not receive the approval of the Ryan Committee. Our difficulty in regard
to these matters is that the consideration of these things goes on merrily
for some years between the Departments, and thereby the existing state
-of things is accentuated, and the scales of pay and cadres about which
recommendations have been made are continued. .

Diwan Bahadur T. Rangachariar: And vested interests are created.

Diwan Bahadur M. Ramachandra Rao: Of course my Honourable friend
referred to the agitation of the local service men to get the same gcales
of pay 8s the general service men. One of our difficulties is that we here
‘répresent no particular service or no particular set of public
gervants. We are here on behalf of the people to see that
they are not unduly taxed for running the administration. We
:are ‘perfectly willing to” consider any ' reasonable proposals. Of course
we had ‘the spectacle of the Lee Commission. So far as the Military
-8érvices are concetned, their charge is Rs. 50 lakhs without one word in
+this ‘House. Now, sll public services aré comimg up, are Agita.ting and
I know the Honourable Member had corisidérable trouble in the interview
which he had with telographists in Calcutta. We are snxious for economy
and, every possible step ought to be taken for keeping this cost of running
the ‘public administration at as low a levél ae pdisiBle. ' The "Honourable

*Sesth not correctéd by the Honoursblé Mémber.
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. Bir Basil Blackett and every Memker of Government is aware that our
taxation is still at the same rate as it was in 1922-28. 1 want a definite:
statement from my Honourable friend that, so far as the future is con-
cerned, he will not recruit to the general service cadre and will not fill
up those vacancies till he comes to a decision.

The Honourable 8ir Bhupendra Nath Mitra: Sir, my recollection is that.
1 stated on the floor of this House some time ago that recruitment to the
ranks of departmental telegraphists,—general service®telegraphists,—has
been stopped except to the limifed extent that is necessary to meet certain
commitments of Government for two years. I think I said that in reply
to a question some months ago. That is my recollection.

Diwan Bahadur M. Ramachandra Rao: Is that commercialisation?

The Honourable Sir Bhupendra Nath Mitra: It we have some commit-
ments, we must honour those commitments. Aparf from that, we have
stopped recruitment.

Diwan Bahadur T. Rangachariar: When do those commitments expire?"

The Honourable Sir Bhupendts Nath Mitra: I believe they will expire
next year. About the other question which my frined asked about the
local service telegraphists, the position is perfectly simple. If it becomes.
necessary that their pay should be increased, the matter will go before the
Standing Finance Committee. Nothing certainly will be done until they
have approved of any proposals in this connection.

Diwan Bahadur M. Ramachandra Rao: What about the extension of
the combined system ? :

The Honourable Sir Bhupendra Nath Mitra: I have said about that in:
the document placed on the table of this House some time ago that in
principle Government accepts it.

Diwan Bahadur M. Ramachandra Rao: In practice you would not care:
to do anything.

The Honourable Sir Bhupendra Nath Mitra: My Honourable friend does
not realise the position. The position is one fraught with difficulties snd
we have to tackle it carefully. It is impossible to order by a stroke of the:
pen that so many offices should be converted from the departmental to the
combined category. In the first place, what about the men? Asg I told
my Honourable friend Diwan Bshadur Rangachaiiar, there are a certain
number of men who will become surplus. What are you going to do with
those surplus men? Are you going to pension them? I believe my friend
Mr. Rama Aiyangar admitted that it was befter to keep them instead of
pensioning them and putting in their place postal clerks to do the work in

the combined office.

Diwan Bahadur T. Rangachariar: I beg leave to withdraw the motion.
The motion was, by leave of the Assembly, withdrawn.
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Grievances of the Engineering Branch of the Telegraph Department.

‘Ideutenant-Oolone]l H. A. J. Gidney (Nominatéd: Anglo-Indians): Bir,
my remarks will be very few in moving the motion, which sfands in my
name: !

“That the Demand under the head 'Indian Postal and Telegraph Department *
be reduced by Rs. 100.”

My object is to obtain from Government a definite statement regarding
the policy of working the Engineering Branch 'of the Telegraph Depariment.
The question has arisen, Bir, in certain redent changes that were introduced
in the Bombay and Central Citcles, where a body of senior officers of the
status of Directors in the superior Telegraph Engineering Department have
been placed .under the orders: of the Postmaaters General. . These officers,
Sir, are possessed of highly techuical kanowledge and they arc of equal status
as Postmasters General. 'T'o place.them under the ordems of officers of equal
rank and status is naturally distasteful to.them. When the amalgamation
of the Post and Telegraph Departments. took place in 1914, the Govermment
of India gave, I believe, certain pladges.regarding the interests, pay and
prospects of all engineering officers and promised that those intereste and
prospects would be safeguarded in any changes that might be introduced in
the future. The new sclheme now introduced certainly does lower the
prestige of these officers in comparison with other departmental .men suoch
us P ostmastors. Gencral. It certainly does sffect their personal and vested
intercsts, and, I understand, it has given cause to a feeling of gréat dis-
content and hardship amongst the men. In 1024 a committee of inquiry,
the Ryan Gommittee, was appointed, to inquire into' the working of the
Post and Telegraph Departments with the intention. of effecting economy
by a reorganisation of these Departments. . Amongst the many suggestions
made one wag that it was the considered opinion of this Committee that any
further amalgamation between the Post and Telegraph Departments was
“to be deprecated, in so far ag it is attended with very serious practical diffi-
culties many of them being insuperable. T understand that Mr. Roy, whose
absence here to-day we regret, as Director General of this Department,
expressed himself in no uncertain termg in regard to this very same matter.
T believe on page 8 of his report he quoted the evidence or statements of
. six other Pos munsters (teneral who were very definitely of opinion that any

further amalgamation between' these ‘two Departments wag not degirable,
indeed, T believe, the consensus of opinion amnng Postmasters General is
that it would be distinetly unworkable and.undesirable to burden the non-
technical Postmasters Genersl with the highly, technieal work of. these
superior engineering officers. It will, therefore, be wvery interesting, Sir,
to know, why, in spite of this mass of oxpert advice of senior and respon-
sible officers—why, in the face of this condemnation .aa expressed by the
Ryan Committee, this new procedure has now been adopted and who is
responsible for its introduction. Tt is well known that superior officers in the
Telegraph Fngineering Department have from time to time been emploved
ay Postmasters General and worked satisfactorily as such. Indeed, Mr.
Roy, a superior Telegraph Engineering Officer, is to-day Director General
of the Post and Telegraph Departments: Would it not, I ask, ‘be a more
economical and more e£cient arrangement if such officers were placed in
- charee of unified circles, such .as exigt to-day, I understand, in Burma. and
in Bind and Baluchistan on a smaller scale? It must be obvious to Mem-
bers of this House that it will be verv esav for these Enginerring Officors,
technical officers as they are, to pick up the easier postal work required

F
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from Postmastors General. On the other hand, it is obviously impossible
for non-technical officers, us Postmasters General undoubtedly are, to pick
up the highly technical knowledge required to administer the work of
superior enginccring officers. 1 await a reply from the Honourable Membcr
on this matter. The other point, I desire to refer to is This. Is it not
Government's policy to replace the I. C. 8. element as Postmusters General
in The Postal and Telegraph Departments by departmental officers? I know
it has been declared that it is. . But what I want to know is what steps are
to-day being taken to give effect to that policy. These are the two reasons
why I move this cut of Rs. 100.

The Honourable Sir Bhupendra Nath Mitra: Sir, my Honourable friend
Colonel Gidney was not wholly correct in the statement with which he
began his speech. In the Central Cirele we had no engineering officer func-
tioning as Direotor of Engineering. It is true that we have placed the
engineering work in the Central Circle under the Postmaster General who
in an officer of the Indian Civil Service. In' Bombay, too, we have placed
the Director of Circle Engineering under the Postmaster General. Now,
it is true that the Ryan Committee made certain statements in regard to
further amalgamaftion of the work of the department. My Honourable and
gallant friend is not, however, quite correct in stating that Mr. G. P. Roy
shared those views. Mr. Roy’s views, as given in his separate note, were
somewhat different. As a matter of fact, he supported further amalgama-
tion, though his idea was the same as was referred to by Colonel Gidney
later on in his speech, that the amalgamated circle should be placed mostly
under telegraph engineering officers. Well, Sir, here is a question of vesfed
interests. If you want to place all these amalgamated circles under the
telegraph engineering officers, surely the postal officers will have a grievance,
Anyhow, when I read the report and Mr. Roy's note, I came to the con-
clusion that here was a possibility of further economy, if not in the imrae-
diate future at least in the distant future. And out of this initial economy
it may be possible to effect other economies. Therefore, we decided as
an experimental measure to try this system in two circles in order to see
whether the Postmaster General cannot be placed in combined charge of
all the duties in his Circle, such as postal traffic, telegraph traffic and tele-
graph engineering. TUntil that experiment is proceeded with further it is
impossible for us to say what its results will be. My Honourable friend
Colonel Gidney seemed to assume that the work will not be efficiently
conducted. That is begging the question. FEven now I have every reason
to believe that in one Circle the work is being done very efficiently and the
same thing may happen in the other Circles. If the experiment succeeds,

it will be possible for us to reduce a certain number of highly paid appoint-
ments and thus secure economies,

Lieutenant-Oolonel H. A. J. Gidney: Is it the policy of the Government

to interfere with the vested interests of these officers? I desire to know
thig clearly and definitely. : s

The Honourable Sir Bhupendra Nath Mitra: Sir, there is no question
of interfering with vested interests. The officers recruited before 1914
have been guaranteed certain appointments carrying special rates of pay.
There will be no interference with those appointments. The other com-
plaint made. was that an officer drawing the pay of a Director of an En-
gineering Circle has to work under a Postmaster General belonging to the
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Indian Civil Service. That, Sir, is a purely sentimental grievance. Simi-
larly, the Chief Engincer has got to work wunder the Director
General, Posts and Telegraphs. Sir, that is the position, Now,
Colonel Gidney also wanted to know—he wanted to have an assurance
from me—that appointments now held by Postmasters General belonging
to the Indian Civil Service should be transferred to engineering officers.

Lieutenant-Oolonel H. A. J. Gidney: I never made that stutement.

The Honourable Sir Bhupendra Nath Mitra: Then, he probably meant
that theso appointments should be transferred to departmental officers. I
am not in a position yet to make any statement on the subject.

Lieutenant-Oolonel H. A. J. Gidney: Sir, I did not' make that state-
ment exactly. I wanted to know when the policy of the Government to
replace the Indian Civil Service officers in the Posts and Telegraphs by the
departmental men was going to be put into further operation.

The Honourable Sir Bhupendra Nath Mitra: I do not know if that is
the declared policy. I do not understand Col. Gidmney.

Lieutenant-Ooclonel H. A. J. Gidney: Sir, after the remarks made by:
the Honourable Member, I beg to withdraw my motion.

The motion was, bv leave of the Assembly, withdrawn.
Unsatisfactory postal service in rural areas.

Oaptain Ajab Khan (Punjab: Nominated Non-Official): 8ir, the motion

6 p.y. that stands in my name runs as follows:

‘“ That the Demand under the head *‘ Indian Postal and Telegraph Department ’
be reduced by Rs. 5.”

I would not like, at this late hour, to inflict a long speech on the House
and I will try to explain my griévances in very few words. Bir, the rural
areas are served with their mails twice a week. The dik generslly is
sent from a small town sub-post office which is at a distance of 5 or 6 miles
from the farthest village in its area. Sir, when one thinks of the improve-
ments which have been effected of late, for the cxpeditious conveyance of
letters in big towns, one boecomes very dissatisfied with the way in which
the rural areas are served by the Postal Department. The system of Postal
service in the rural areas twice a week is, as far as I can remember, 40
vears old. Though many imnprowements have been made in the urban
areas for the expeditious conveyance of mails such as motor lorries and
well dressed postal peons, vet so far as rural areas are concerned, there is no
display of this zeal and energy. I really wonder if the Honourable Mem-
ber in charge has any scheme for improving the postal service in the rural
areas at all, because no improvement has been made for a very long time.
I am told, Sir, that out of the postal income of a village or group of vil-
lages 624 per cent. goes towards overhead charges which includes all
expenses, and 873 per cent. is the saving to the Government. Taking this
income into consideration, T think most of the groups of villages should be
entitled to have a small branch post office from which they could be served
with the daily delivery of mails. But, Sir, the commercialization of the
Postal Department has brought in another standard which, I think, will
be very difficult to fulfil. It is this that over and above the existing postal
income of a village or group of villages, there should be an increase of Rs. 82
a month before a new branch post office could be opened. Sir, this is rather
an impossible standard to attain and I fear it will be very difficult to in-
crease the postal earnings from a village or a group of villages by Rs. 82 a
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month. 8ir, even if a scheme can be drawn up by tmeans of which deli-
veries cf mails may be made in the villages every second day, it would givé
some sotisfaction, But the system prevalent in rural areas has been
stationary for the last forty years; and this means no credit to the De-
partment concerned. - ’

Nawab Sir Sahibzada Abdul Qaiyum gth West Frontiet Province:
Nominated Non-Official): Are you sure of the bi-weekly servioe?

Captain Ajab Khan: I am quite sure.

Nawab Sir Sahibzada Abdul Qalyum: Many -of these mithl arcas’ get
their mails only once a week.

Oaptein Ajab Xhan: Then you are even more backward. That is not
the case in the Punjab. L ' .

Sardar Bahadur Oaptain Hira Singh Brar (Punjab: Nomingted Non-
Official): 8ir, I never get my letters unless I send for them.

Captain Ajab Khan: You are still worse off. Sir, the people living in
the villages are subjected to all the negligent treatment of Government,
for instance, sanitation and communications, but the Post Office has also
not lagged behind in neglecting them. I hope the ‘Honourable Memnber
in charge will {ake a favourable view of the plight of thesd rural arcas
and will extend his patronage to them. -

The Honourable Sir Bhupendra Nath Mitra: Sir, I found a little diffi-
culty in following my Honourable and gallant friend. It seemed at one
stage that he was referring to the question of more rapid opening of post
offices in rural areas. If that was his point I muy tell him that we have
found it possible to provide a somewhat larger grant for thig; purpose in
the Budget for 1926-27 than in the Budget for 1925-26. On the other hand
it is quite possible that what he really wanted is that we should improve
the arrangements regarding delivery in those rural areas. In fact he at
one stage said that the letters instead of being delivered twice every week
might be delivered once every two days. If that is his point I am afraid
it is not possible to meet his wishes because that would mean very con-
siderable increase of expenditure; and in view of what I have heard in this
House bhefore, I am pretty sure that that will not meet with much svmpathy
in this House. I did not understand at all some of my friend’s figures when
he said that we make a profit of Rs. 50 out of Rs. 100 received at these
village post offices. I think Sir Geoffrev Clarke took considerable trouble
last session in explaining that these village post offices do not pay, and
that they cost us more than the revenue they bring in. '

Mr. President: The question is:

‘“ That the Demand under the head ‘ Indian Postal and Telegraph Department’ be
reduced by Rs. 5."

The motion was negatived.

Mz, Prewident: The question is:

“* That & sum not exceeding Rs. 10,29,48,000 be granted to the Governor General in
Council to defray the charges which will come in course of pauyment during the year
ending the 3lst day of March, 1827, in respect of the ‘ Indian Postal and Telegraph

Department ’.”
The motion was adopted.
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DeMAND No. 24—Ixpo-FuroPEAN TELEGRAPU DEPARTMENT.

The Honourable Sir Basil Blackett: Sir, I beg to move:

“That & sum not exceeding Rs. 33,209,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1827, in respect of the ‘ Indo-European Telegraph Depart-
ment ’."

The motion was adopted.

DEMAND No. 25—INTEREST ON DEBT AND REDUCTION OR AVOIDANCE OF DERT.

The Honourable Sir Basil Blackett: Sir, I do not know whether I might
suggest what 1 belicve to he the opinion of the House that we have done
cnough for to-day, before I proceed to move the next vote. I beg to
move :

““That a sum not exceeding Rs. 94,40,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1927, in respect of ¢ Interest on Debt, and Reduction
or Avoidance of Debt ’.”

Mr, K. Rama Alyangar: Sir, I beg to move:

*''hat the Demand under the head ‘ Interest on Debt and Reduction or Avoidance
of Debt ' be reduced by Rs. 88,06,000."”

That is the votable portion of that D‘émnnd., Sir.

I should think that, fortunately for the Finance Member, and unfortu-
nately for the tax-paver, somehow or other this question, on which the
Members on this side of the House are agreed, has not been carried
against the Govermmment though we tried to do it last year and are
ugain attempting it by this motion this year. Honourable Members might
remember that there was a good deal of discussion on this last year, and
vou, Sir, tock a leading part in the discussion. I know that we are weaker
to-day than we were last year, but all the same 1 adhere to my motto that
we sha!l always press what we feel must be pressed, leaving it to the
Government to do the right thing or not, as they please. I do contend,
Sir, that this provision . . . . .

An Honourable Member: Have we got a quorum, Sir?

Mr. President: The House stands adjourned till 11 O’clock to-morrow
morning.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 11th March, 1926.

> ———
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